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LOK SABHA

Monday, December 2, 1963/ Agrahayana
11, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mgr. Sreaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Submarines for Pakistan from Japan

-+
. [ Shri R. G. Dubey:
o 7 Shri Heda:

Will the Minister of Defence be
pleased to state:

(a) whether his attention has been
drawn to a newspaper report that
Pakistan has offered to purchase sub-
marines from Japan; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
Yes, Sir.

(b) All relevant factors will be
taken into consideration while taking
a decision on the question of acquiring
submarines for the Indian Navy.

Shri R. G. Dubey: May I know
whether Government were able to
procure details in this respect as to
whether the proposed submarines are
nuclear submarines or some other
kind of submarines?

The Minister of Defence (Shri ¥, B,
®Chavan): The hon. Member is asking

1588 (Ai) LSD—I1.
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on the basis of press
So, I cannot say......

questions
reports,

Shri R. G. Dubey: My question was
clear and the answer was in the affir-
mative.

Mr. Speaker: Probably, he expects
the Government to keep in touch with
the subject and get the information
for its own sake as to what kind of
submarines Pakistan is getting.

Shri ¥. B. Chavan: Naturally, we
will get the necessary information for
ourselves.

Shri R. G. Dubey: May I know
whether Pakistan and China are
having a kind of joint or common
naval strategy against India? ’

Shri Y. B. Chavan: [t is better that
China and Pakistan themselves know
about it.

Shri Heda: Have Government taken
into consideration the possible
objective of Pakistan’s attempt to
purchase these submarines?

Shri ¥. B. Chavan: Naturally. As
[ said in the main answer to part (b)
of the question, we will take into con-
sideration all these factors.

Shri Kapur Singh: May I know
whether the Defence Minister is in a
position to re-assure this House that
our present naval equipment is more

or less adequate for vigilance and
safeguarding of our lengthy coast-
line?

Shri Y. B. Chavan: Our efforts are
to make it that way.

Shri 8. N. Chaturvedi: May I know
whether Pakistan has any submarine
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bases in the Arabian Sea or the Bay
of Bengal?

Shri ¥. B. Chavan: I require notice
for that question.

R/ o o faaet 1 @fFm
@R 9T G147 @%@ § WK T8
ggfaar o WRral Y /T wr @
O WG 9T ATFHY F79 F1 Jarieat
FT @G T IF AET AT FT AHRAT
FH & fov gvare #@r sgErer 1T
@R ?

WA AENAQ : 30 9919 § I FT
1 qrea s adl @ 1 @i A fafragt
LA 1

Shrimati Savitrl Nigam: Has
Government got any information
whether these submarines have been
supplied to Pakistan according to
some agreement and, if so, whether
some more supply of submarines is
going to be given to Pakistan?

Shri ¥. B. Chavan: We need not
presume that the submarines have
been supplied.

Shri Hari Vishnu EKamath: In view
of an earlier statement made by the
Defence Minister some six months ago
fn this House to the effect that the
Chinese navy is equipped with sub-
marines capable of operating in the
Bay of Bengal and the Indian Ocean,
has Government received reports, or
has reason to believe, that the Chinese
submarines are actually operating in
this region with the help and co-
operation of Pakistan?

8hri ¥. B. Chavan: We have no such
information.

TTETSATE T & -G
*30Q. W SETRMT  WEAT

T gEAT W qETewr § qE a@m
® g oG fF

DECEMEBER 2, 1863

Oral Answers 2360

(F) #av #ug e aqr -
Trfeat &t "5 ¥ wg fFar mar  fF
ARTETT & FEg-AieT g 9
oA, WX

(=) afz &1, ar 99 9z FvwIT
T I FEaAEr & A€y 7

HITH14 AA( (W @@ g ) -
(F) ¥ = #g  A<E@l X
T T T FAFA A1 G AT FA
& fau gmm frg 2

(&) zo wma o7 fa=re fFar
T, 9vg aEerfiF wfeAral &
T T FAFH 1 {6 & 909 FAT
mit T Fwa TG g g

[(a) Some Members of Parliament
only have, on a few occasions, sug-
gested the resumption of this pro-
gramme.

(b) The matter has been examined,
but it has not so far been found
possible to re-introduce this item
owing to practical difficulties.]

st TETmAT WERt s s gAY

wgleg § wqear fF 3w FEA A

aragif@ &fzemgal & Fwow fex &

AF FET W aF qWT G gA

&1 § a9 &Far g fF 3w EeiE

wfearea #iF & g faq & f& &

wit aF a8 favig 7@ feay o e 7

ot geeracw  fuw qEATT
gzEg ¥ @R Aew g fE e &
ot gF gt § 99 ¥ 7 0F mww
AifE qrw fae 1 graT a1, afTmEz
# wrifew & g F1, 99 F1 4@ T
2w witw ¥ a1 71 A7 704, 9iw e
%1 7% S S@d § | O 9 a7
t | “gEgEha’ 1 gT AR AW
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& g gy o1 AT @ fF 9w & fag Rt
y fagz frgra o &%y & 1 SfEA
c aF WX ¢ TF F A F AT
s at S gad § A gw A afe
TH AT FT 3 A1 IW FT A I
fadie 78 g1 | W A OF & FE™
t 7 ot s ¢ Afes wtw T3 @
oI FT AT, IF T g2 3 WX I B
qME 9T I9 ¥ @ I | FHELfed
FHE Fr Afew gArr gL 4 | IWOH
™ 9T FTH 991 gE | 39 d@T W ar
wfFa 7 g afew wre dww A
W 9T faur &7 &1 warg Fifwm
F1 fF =9 fawg # s gr awar ¢

=t AETNET TeAr ;. H§Rg W
frfi fwic s Esaar 2o &
HFeHT™ § Hyy g¥Ey TRAr § WX
WAL A Y GHeT 0517 Y eAraas g
f& ag Wt aFew19 *1 feafqa o€ g9E
TR At Fy G WS ey feafa
¥ ¢ ¥ ag 3@ ara #1 g F7 8= i
wre wfegga & @ ® 6T & =9
F< feqr srgem ?

i wamoan {@g: § o6 w1
aige & ¥ wewe g afE wreEa
wE ® gz WEw AT difey fF
g6 A ot it & ag F fees
TOF T HT A W nfgga ¥ ey
¥ g gfem egr & M W
w@fer e § 37 ¥ AF o A7
TS WA & FEAET FTOFrer a=wf
@A §, TET oY TTHE FEEHT AT
TST WAT F AT Tqq@ & TAfeA WX
qae ¥ qafeq A fawadt | w7 §og
e # o @ agt a9 gy & Arfs
Tafew & oy veft € 1 Hag A Frars
T gt qufen Fmrgromar g

Shri Indrajit Gupta: Does the hon.
Minister consider that at any rate

when important major debates are
held in Parliament those would come
under the head “Topic of the Day” and
could not the important debates be
covered by reviews?

Shri Satya Narayan Sinha: I do not
know whether the public under-
takings debate was not covered.

Shri Indrajit Gupta: Reviewed.

Shri Satya Narayan Sinha: When
this thing will be reintroduced all
such matters will certainly be
reviewed according to its importance.

ot qro do waAT: AAATTHAT R
T A1 FT AT A g0 R A
N TEFT AT G E | TF T qFay
g0 & A9 &, gENTU & 919 § W7
g &1 gvary g & ara g, fagral &
a19 g, g 1% & i |a¥ <t sy warfaa
W § 37 § §8g A1 gat syrar gy &
afed 97 # #1f ag w4 a9 wylq
= Wi fagra A@ a7 & @ gart
fagrat &1 W= g wifgr ag &%
gRm #IT Fr 3w & fom w9 agey
fE gy T 7

ot weamoaw fag: & A dw R
FHRT A8 fF A aeeg aar FEa & ?
e affrdedt Seifem & =g 1
fre ¥ IR 5T 1 ara wreht &, fag
F1 &t 1 qrq 99 X Al AGN & 1 ag
Y UF aTE ¥ /GG F WTGATE F7 o
q1, 6% FHET 41 | 99 & 1€ fagra
T AT qtFEAT AN 97 1 I H
fargI=it #1 a1 S0t 81 GAT a1 947 Agt
AT 98 TF 99 T § qOg qHew
Y § FifE g F g g A
ft | ¥ T & mamEr 99 ¥ a2
fadie ava ot 7Y =t 9t AifE qwg
1 W feqiet & daw # ag) A
Shri Inder J. Malhotra: During the

last session when a half-an-hour dis-



“363 Oral Answers
cussion was held on this subject, the
hon. Minister had assured on the floor
of the House that something would be
done in the matter. In view of the
reply given today may I know whether
that assurance is being taken back?

Shri Satya Narayan Sinha: I do not
know. Perhaps my predecessor had
given that assurance; but without
knowing that I have said that we are
examining the thing. 1 have made it
perfectly clear.

Shri Hari Vishnu EKamath: In view
of the fact that there have been
several complaints with regard to pro-
ceedings broadcast from the All India
Radio, does Government propose to
lay on the Table or place in the
Library a copy of the seript of each
broadcast relating to parliamentary
proceedings on the AIR because Mem-
bers are interested in seeing that....

Mr. Speaker: Shri Kamath would
realise that that does not come under
the question of ........

Shri Hari Vishnu Kamath; After
the broadcast is over.

Mr. Speaker: ........ review of the
commentary that was being made.

Shri Hari Vishnu Kamath: It may
be a review or news of parliamentary
proceedings. If they are broadcast
from the AIR, I am sure you will
agree that a copy of that must be laid
on the Table after it is broadcast, that
is, the next day.

Mr. Speaker: It is a suggestion for
action. Shri Kapur Singh.

Shri Hari Vishnu Kamath: I took it
up with them and they refused.

Mr. Speaker: That is another thing.
Shri Kapur Singh.

. Shrl Kapur Singh: I want to know
whether the complete black-out by
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the AIR of the political views of the
Shiromani Akali Dal as represented
in this House is fortuitous or whether
it is a measure of Government policy;

if the latter, what are the reasons for
that?

Mr. Speaker: It is
with the review.

not connected

Shri Kapur Singh: The views as re-
presented in this House during the
proceedings are blacked out. I want
to know whether they are fortuitous,
or they are as a consequence of some
Government policy and, if the latter,
why? This was my question.

Shri Satya Narayan Sinha: It is not
germane to this question, as you were
pleased to remark. But I would
examine it. I do not know.

Shri Heda: May 1 know whether
any difficulty was found in finding
suitable personnel so far as the con-
tinuation or resumption of this review
Is concerned?

Shri Satya Narayan Sinha: So far
as the personnel is concerned, we
have experienced no difficulty.

Shri Harish Chandra Mathur: The
hon. Minister said that this question
was discussed thread-bare in the in-
formal consultative committee. May I
know what was the consensus of
opinion of the informal consultative
committee and what value he attaches
to that?

Shri Satya Narayan Sinha: The
value attached to that is which it
deserves, We always take into con-
sideration what they say.

Shri Harish Chandra Mathur: What
was the consensus of opinion?

Shri Satya Narayan Sinha: The
consensus of opinion was like this—
in this House also—that we placed be-
fore them our difficulties and they
also appreciated them.
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Launching of Sounding Rockets

[ 8bri R. G+ Dubey:

Shri Shree Narayan Das:
Shri Vishram Prasad:
Shri Sham Lal Saraf:
Shri M. L. Dwivedi:
#302,< Bhri 5. C. Samanta:

Shri B. K, Das:

Shri Sidheshwar Prasad:
Shri B. P. Yadava:

Shri Bishanchander Seth:
| Shri Dhaon;

Will the Prime Minister be pleased
to state:

(a) whether it has been decided by
the Outer Space Committee of the
United Nations that a group of

Scientists should visit the Thumba
Sounding Rocket Launching Facility
in Kerala;

(b) if so, the purpose of the visit;
and

(c) when the said group will be
visiting the place?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Bingh): (a) Yes.

(b) The visit is in pursuance of
India’s offer to place the facilities of
the Thumba Equatorial Rocket
Launching Station at the disposal of
Member countries of the United
Nations for scientific investigations of
space for peaceful purposes. The
visiting group will advise the U.N.
Committee on the Peaceful Uses of
Outer Space on the question of the
extension of United Nations sponsor-
ship to the Thumba Station.

(¢) The group is expected to wvisit
the Thumba Station during the second
half of December 1963.

Shri R. G. Dubey: May I know
whether the scientists group has made
any recommendations regarding the
working of this unit?

Shri Dinesh Singh:
vigited yet.

It has mnot

AGRAHAYANA 11, 1885 (SAKA)
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Shri R. G. Dubey: May I know what
is the effect of the recent launching of
the rocket in Kerala and whether the
results are known?

Shri Dinesh Singh: The launching
was  very successful. The results
would be published in due course.

Shri Sham Lal Saraf: As a result of
the visit of the scientists from the
different countries who will be visit-
ing this place, is it expected that they
would subscribe their scientific know-
ledge in furthering the cause of this
unit?

Shri Dinesh Singh: This team will
be on behalf of the United Nations,
I[f they accept to sponsor this project,
then it will be the member-countries
who will be collaborating with us.
Scientists from Brazil, Japan, Sweden,
U.S.A. and U.S.S.R. will be visiting.

Shri 8. C. Samanta; May I know
whether some of the scientists work-
ing at the Thumba Sounding Rocket
station were invited by the United
Nations or they were proposed to be
sent there?

Shri Dinesh Singh: I could not say
so. They may be going there. We
are in touch with the United Nations
and the scientists visiting from time
to time.

Shri P. C. Borooah: May 1 know
whether in view of the results of the
first rocket launching recenily, some
modifications have been considered
necessary by the Space Committee?

Shri Dinesh Singh: We are not
producing the rockets here. This is
only a rocket-launching station and it
is for a particular purpose. Now, they
have launched one rocket to make
certain studies. The next will be
launched for another set of studies.

=t amare fag : & g ST ATRar
g o 8 o oo I N AT @1}, W
gat go Ao wlo afm *umw ar
gATT 2w i wOm
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\ﬂfﬁﬂﬁz H
T wamw |

oY o Aroaw: @ Qo ¥ Fw
feam afeezw & sl 97 & tfegw
ey & 7

MfEa N aaH
ar gfeamw T §

Shrimati Savitrl Nigam: May I know
whether this experiment was done
entirely by Indian scientists or they
took the cooperation of some
foreigners?

?10 L 'Iﬁo

Shri Dinesh Singh: This launching
was done in collaboration with the
scientists from the United Nations and
France.

Supersonic HF-24 Planes

+
Shri P. C. Borooah:
Dr. L. M, Singhvi:
| Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:
| Shri Sham Lal Saraf:
*303.{ Shri Siddananjappa:
Shri P. R. Chakravertl:
Shri Sidheshwar Prasad:
| Shri D. D. Puri:
| shri H. C. Soy:

Will the Minister of Defence be
pleased to state:

(a) the progress so far achieved in
thc manufacture of India's first super-
sonic plane HF-24; and

(b) when the first plane is likely to
be completed?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramajah): (a) The manufacture
of HF-24 is at a developmental stage.

(b) The
1061,

Shri P. C. Borooah: May I know the
mlient features of this aircraft by

first plane flew in June
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which type of engine this aircraft is
going to be powered, and how many
such engines are already available at
the HAL for the purpose?

Shri Raghuramaiah: This is powered
by Orpheus-703. We are in the first
phase of that engine agreement where-
in we are at the moment testing what
comes in finger-tight condition “rom
UK.

= AT AT T X ag s
wrgat § fx gw & fmfor & g fan
AT GE g W IeR  faRvit e
fraet @ 1

Shri Raghuramaiah: As I said, it
being still in o developmental stage, a
total assessment will only be available
when the completion of the develop-
ment takes place.

Shri Sham Lal Saraf: Since this
experiment seems to have been
successful, may I know whether the
process of manufacture will continue
unid whether the plane that will be
manufactured will be utilised for
transport purposes or as a fighter or
for other purposes?

Shri Raghuramaiah: This is a
fighter plane,

Shri Hanumanthaiya: How many
months ago did the first flight take
place and what was the speed at which
it flew on the first day?

Shri Raghoramaiah: As [ said, it
first flew in June, 1861. I cannot say
whether at that stage or at any subse-
quent stage it attained this speed, but
tt did cross the sound barrier.

Shri D. D, Puri: May I know whea
the developmental stage is expected to
be over, and when in point of time
we expect to go into production?

Shri Raghuramalah: This is MK-l
series. MK-II series is still under
further developmental gtage. We
hope that all the tests should be com-
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pleted some time during the course of
the coming year; this is about MK-L

Shri Kapur Singh; May I know
whether this type of aircraft has near-
approached functional obsolescence in
the context of the modern world
armament situation, and if so, what
turther steps Government propose to
take in this matter?

Shri Ranga: It has become out of
date.

Shri Raghuramaiah: I did not quite
fallow the question.

Mr, Speaker: It has become obso-
lescent in other countries by the time
that we have started its production.

Shri Raghuramaiah: This is a com-
ment which will apply to every air-
craft that is produced in any part of
the world, but we try to keep it as
near up-to-date as possible during the
course of the manufacture.

Wage Board for Sugar Industry

*304. Shri S. M. Banerjee: Wil] the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that some
sugar mills have not yet implemented
the recommendations of the Sugar
Wage Board;

(b) if so, the names of those mills;
and .

(c) the action taken, if any, against
them?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). Out of 173 sugar mills,
only one mill viz. the Sahakari Khand
Udyog Mandali, Gandevi, in Gujarat
‘Btate, has not implemented the recom-
mendations.

(¢) This mill went into production
in November, 1962. The State Govern-
ruentment is pursuing the question of
implementation with the manage-
‘ment.

AGRAHAYANA 11, 1885 (SAKA)
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Shri S. M. Banerjee: May I know
whether one or two of the sugar
factories in UP which had not imple-
mented the award of the Sugar Wage
Board have since implemented it?

Shri C, R. Pattabhi Raman: As I
have stated, the implementation of
the recommendations of the Wage
Board award is with the States. The
only one factory which has not imple-
mented the recommendations is the
factory in the Gujarat State to which
I have made a reference in the mam
answer,

Shri S. M. Banerjee: May I know
whether there are certain serious
ancmalies which have arisen after the
implementation of the Wage Board
award, and if so, what machinery has
been set up either by the State
Government or by the Central Govern-
ment to see that the anomalies are
removed?

Skri C. R. Pattabhi Raman: We are
constantly keeping ourselves in touch
with the implementation process, and
if any anomaly is brought to our
notice, we shall look into it.

Shri Warfor: Are there any factories
or mills which have only partially
implemented the Wage Board recom-
mendations and not fully, and if so,
how many mills are there which l_xgve
done so?

Shri C, R. Pattabhi Raman: As I
have already mentioned, we are
watching the progress of the imple-
mentation. The implementation hae
to be through the States.

Shri Mndrajit Gupta: In view of the
fact that all the recommendations of
the wage boards up to now have beem
unanimous, have the Government of
India decided on any course of actiom
in the event of the employers refus-
ing to implement even sach unani-
mous recommendations?

Shri C. R. Pattabhi Raman: As [
have stated, only one mill has mnot
been able to implement the recom-
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mendations. They have stated that
production started only in November,
1962, and they have pleaded that the
factory is not in a position to imple-
ment as really it will not be able to
bear the burden. We are examining
the question, and we are trying to
pee to it that early implementation
takes place.

Shrimati Savitri Nigam: May I know
whether Government have received
any complaints from various unions
that the Wage Board's recommenda-
tions have not been implemented in
many of the sugar mills in UP.?

Shri C. R. Pattabhi Raman: There
are quite a few mills against which
certain remarks and recommendations
have been made. But we are pursuing
the policy. It is true that there will
be some complaints, but we have to
examine them.

Shri K. N. Tiwary: What is the
effect of the recommendations of the
Sugar Wage Board on sugar prices?

Shri C. R. Pattabhi Raman: It does
not arise out of the original question.

ot fra srome w1 & A IEET
qT F Q@ & AT F4 a% T @A
foga < @ ?
Mr. Speaker: Who is looking into

this? And when will they take
action on this?

Shri C. R. Pattabhi Raman: The
Ministry is keeping in touch with it.

Foreign Transport Planes

R
f Shri D. C. Sharma:

L]
305.  Dr. L. M. Singhvi:

Will the Minister
pleased to state:

of Defence be

(a) the number of different types of
toreign transport aircraft which have
been or are being employed by the
LAF.; and
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(b) whether any Caribou or C-130
aircraft are proposed to be purchased

or sought to be manufactured in
India?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
Ten. In addition there are six types
of helicopters.

(b) Some Caribou aircraft have
teen purchased. There is no proposal
at present to manufacture the Caribou
or to purchase or manufacture the
C-130 aircraft.

Shri D. C. Sharma: How many of
these transport aircraft have come to
us from Commonwealth countries and
how many from other sources, the
Soviet Union and the USA?

The Minister of Defence (Shri Y. B..
Chavan): Except for the AN-12, and
MI-4 helicopter from the Soviet Unior,
all the others are from other coun-
tries.

Shri D. C. Sharma: At what stage
{s our project for manufacturing this
kind of aircraft? Have we reached
the production stage or are we still in
the developmental stage?

Shri Y. B. Chavan: As far as the
Avro-748 is concerned, certainly we
liave reached the production stage. We
have placed orders for 29 aircraft in
addition to the orders already placed.

Shri S. M. Banerjee: The hon.
Minister stated the other day that
there was a proposal to manufacture
helicopters in Bangalore. What is the
position of that and when is pro-
duction likely to start?

Shri Y. B, Chavan: The licence for
production has been concluded with
the company. It is a question of the
production of Alouette. Agreement
has been reached with the French
company. Now steps are being taken
to proceed with the further steps.

of THERUW 757 AT &7 9T
Y T ¥ Famta arRT ¥ ST 2
SR W1 ag famme o aes ¥ & Ay
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§ owm o gET aWT W 9«
wreag faam age ¥ 7 &d% F g
T Ty wreaas famel X €9 9w
b s W fRw w3 A
g 7

q} TR TIy ATFIO : AGT Fwrw
I T & AT A |

| THFTAT : THFT AT F1E
o s ?

weAW Waldw : g A feAr am
&1 Y qEF wr afed

T - #1841 5

wnfed |
weqe WERT : g, a7 fee e

Shri Sham Lal Saraf: In view of
the fact that army transport,
especially on the Northern and
Eastern borders has attained very
high priority, what steps will be taken
to ensure speedy and prompt army
transport as far as army supplies are
concerned?

Shri ¥. B. Chavan: Yes, I would
agree with the proposition the hon.
Member makes.

Shri Sham Lal Saraf: Have we been
able to make provision for such trans-
port so that our work is not delayed?

Shri ¥. B. Chavan: I think yes.
because as far as our transport is con-
cerned, it is reasonably sufficient.

Shri Indrajit Gupta: In regard ‘o
the large number of foreign transport
aircraft which we are still having to
use, are we dependent completely on
the foreign sources for obtaining spare
parts, if necessary, for maintenance,
or are we taking steps to manufacture
them indigenously?

Shri ¥. B, Chavan: Naturally, when
we purchase foreign aircraft, we have
to depend on that source for spare
parts.
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Indian Embassy in West Germany

*306. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Press
sectlion of the Indian Embassy in West
Germany is issuing its bulletins in
English language;

(b) whether it is also a fact that
very rarely the bulletin is issued in
the German language; and

(c) if so, the steps taken or proposed
to be taken in the matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). A state-
ment is laid on the Table of the House.

STATEMENT

The Embassy of India, Bonn issues
the following bulletins:

(1) Weekly cyclostyled bulletin in
German (280 copies per issue
containing 8 sheets each on
an average)

(2

—

Tri-weekly cyclostyled bul-
letin in English (80 copies per
issue containing 6 sheets on
an average) :

(3) Monthly printed bulletin in
German (over 4,000 copies per

issue)
(4) An  Annual publication in
German of about 250 pages

(5,500 copies).

In addition, the Embassy issues
special bulletins in German and
English to cover events of urgent and
immediate importance as they arise.
The Embassy also produces pamphlets
in German on important topics and in
the last six months has produced six
such pamphlets.

The output of material by the
Embassy in German is considered ade-
cuate at present. The small amount of
material issued in English is for use
by English-knowing persons in the
country.
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Shri D. C. Sharma: What kind of
literature was  produced in the
German lauguage by the Embassy
g0 far as our war with China is con-
cerned?

Shrimati Lakshmi Menon: What-
ever material has been published by
the German Embassy, it has been
Jpublishing in German and in English.
I cannot give the actual details.

Shri D. C. Sharma: It is written
here, Sir—I do not want to ask any-
thing exact but it is written here....

Mr. Speaker: The hon. Member has
put a definite question and the Minis-
ter has said that the information is not
available with her.

Shri D. C. Sharma: The Embassy
tlso produces pamphlets in German on
impertant topics,—the statement
says—and in the last six months has
produced six such pamphlets. What
is the subject-matter of these
pamphlets? Has any one of them
dealt with the Chinese problem also?

Shrimati Lakshmi Menon: It deals
with China: it deals with all the
urgent problems that face the country.

Shri Hari Vishnu Kamath: May 1
know whether in our missions abroad
our ambassadors or ministers are
ignorant of the language of the
country to which they are accredited”

Mr. Speaker: That is too general a
question.

Shri Hari Vishnuo Kamath: I will
make it specificc May I know, in our
West German Embassy, how many of
the top echelons, officers First Secre-
tary, Counsellor, ambassador, etc.—
how many among them are well-
versed in the German language?

Shrimati Lakshmi Menon: That does
not arise out of this question.

Y RITIAR : afewdr A
1 A1 gararg fww F  wwfaa
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National Defence Fund
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Shri Yashpal Singh:
Shri Maheswar Naik:
Shri Kachhavaiya:
Shri Buta Singh:
Shri Bade:
| Shri Vishram Prasad:
Shri Y. D. Singh:
| Shri Onkar Lal Berwa:
Shri A. N. Vidyalankar:
Shri Balkrishna Wasnik:
| DPr. Ram Manohar Lohia:
| Shri Ram Sewak Yadaw:

*308.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a large
number of receipt books issued to in-
dividuals in Delhi and other places for
collection towards National Defence
Fund have not been returned;

(b) if so, the number of untraced

receipt books; and

(c) whether any enquiry has beea
instituted in the matter?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh Singh):
(a) to (¢). At its first- meeting, the
National Defence Fund Committee fde-
cided that the State Governments
should issue suitable instructions for
the collection of funds through autho-
rised agencles and that the puble
should be advised to give donations only
to such authorised agencies. In regard
to Delhi, the work was entrusted to the
Mayor’s Council for National Defence.

A complaint was received recently
that some of the receipt books issued
by the Mayor's Council of Delhi had
not been returned by those to whom
these had been issued. The total num-
ber of receipt books issued was 2618
out of which only 138 books are out-
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etanding. 30 books have been reported
as missing and 108 are outstanding
agalnst the collectors to whom these
had been issued. The Executive Com-
mittee of the Mayor's Council has de-
cideq that such receipt books as have
been certified to be missing by mem-
bers of the Delhi Municipal Corpora-
tion be notified in the press to enable
members of the public to report to the
Mayor’s Council if any collection has
been made against them. Regarding
the remaining 108 books, a committee
has been appointed to call for explana-
tions from the collectors to whom these
were issued and to report the matter
to the Executive Committee of the
Council by December 15, 1963,

No complaints about wuntraced io-
ceipt books have been received in re-
gard to any other State. If any spe-
cifie instances are brought to the Gow-
ernment's notice, necessary enquiries
would be made. To make a general c¢ni-
quiry from all the States would entail
enormous time and labour which the
Government feel would not be justi-
fled.

ot amars fag: g faan mar
fua fedm w3 ¥ wwgr gwr WK
ITH F Fo To AT Yo wo ¥ foaanr
g5 & mr ?

st faAm fag : 30 Favay, 9883
qH Yo FUT % J1 T f A4 |
HFT WIET R .6S HTE A | QY
o 99.€3 ¥ 9T | o To, Eo
Qo%ﬁﬂﬁmﬁ%mm
g g

st amare fag : forr w0 & d
&Yt §, 37 ¥ ¥ sTaaew fear @
2 oo 3% fag w1 v &t syaeqr
ot 7f g 7

ot feam B ooft @Y 2z wmw
wom g fr fear @t § «d
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ST AETT T AT qEET #F
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Shri Warior: May I know whether
Government have got any complaint or
representation from donors that the
emounts that they give to the collec-
tors were not actually deposited with
the authorities concerned?

Shri Dinesh Singh: I cannot say
generally, There may have been
some odd instances, but they hawve
been looked into, We have not
received any other complaint from
any other State that their books are
missing or that they have not received
suitable acknowledgments.

Shri P. C. Borooah: May I know whe-
ther this fund is subject to periodic
audlt, and if so, has any audit takea
place in the meantime?

Shri Dinesh Singh: Yes, Sir.

=t e qeaw o7 T Fiw
oY & ¥y gmafua &1 gafad & s
areet § fr we it tow ¥ foerag
ot @ @ I g 99 &Y @i
W ¢ a1 A, Wifs v ¥ aafag
T O weE F 3 ae qw ¥
A

ot faw fam: ot g1, sw< wiw
FE 2
Shri 8. N. Chaturvedi: What is the

total amount involved in these missing
books?

ot fedim fax: ot 48 ® T
T w= T
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Bhrimati Savitri Nigam: What was
the criterion in appointing the collec-
tors, and may I know whether any time
limit was prescribed for the return of
the books or not?

Shri Dinesh Singh: These collectors
were appointed by the State Govern-
ments. The fund is still going on,
collections are being made.

Shri D. J. Naik: The Hon. Minister
said that the amounts were being audit-
ed. May I know the salient features
of the audit notes?

Shri Dinesh Singh: I have not zot
the salient features. The National De-
fence Fund maintain these accounts.
and it is regularly checked.

Shri Nath Pal: May I know how this
fund is being utilised, what part of it
is being used for defence purposes, and
whether Government is having any
proposals before it to use part of the
fund for rehablilitatlon of the jawans
who were disabled in NEFA? Has it
been brought to their notice that 270
Young men.........

Mr, Speaker: Not so man* questinns.
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Shri Nath Pai: I will complete it.
May I know whether they are aware of
the fact that 270 young men who were
disabled in NEFA and Ladakh were
recently discharged from hospital in
Poona and are now awarded a pension
of 30 to 40 rupees, and whether Gov-
ernment propose to use the fund for
the benefit of these disabled jawans
and their families?

Shri Dinesh Singh: Pension to Jis-
abled jawans is given by the Ministry
of Defence. So far as the expenditure
from this Fund is concerned, a press
statement was issued on August 11,
1963, which gave the details of the
expenditure made till then. Since
then, only about Rs. 5 to Rs. 6 lakhs
has been spent further.

Shri Nath Pai: He did not answer
the first part of the question. What
part of it is being used for defence
and what part for rehabilitation?

Shri Dinesh Singh: All these details
are given in the statement that T
referred to.

A ETAEAIR TEAr ;|\ F AT
axar g 5 ¥ wiiga w29 qar gt
¥ 3o O faemad | aXFR A ST
g ¥ fs 7§ o= 3o F@R
FEAE! & LT T FW O T
%2 & geEm far 0 afz &, @
I ¥ F foma wwT w0 <fea fom mm,
T AHTE & T FO TH a<g I
AAE &)

oy feam fag @ feot fowma
s g sgmarAfma g ANAIH
F 91 &9 foee § 15w ww &
qETENT gAT } A1 A€, qE EW T
gEA R A 2 i feagea Ay @iw
FTH G AR T ol mm §
e gn g
Shri S. M. Baperjee: What is the
total amount spent so far out of this

Fund, and the purpose for which it
has been spent?
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Shri Dinesh Singh: I mentioned that
a detailed statement has been made on
the 11th August which gave all the
particulars.

Shri S. M. Banerjee: The question was
put in December last.

Mr. Speaker: Order, order. Shri-
mati Renuka Ray.

Shrimati Renuka Ray: In view of the
pusition in Delhi, may I know whether

‘Government is contemplating to fAnd -’

out from the different States rather
than waiting for complain's as to what
the position is in the different States
regarding the Fund and whether
receipt books are kept and returned?

Shri Dinesh Singh: I mentioned that
it would be rather difficult to write to
all the States to check the receipt
books, but this fact has been brought
to the notice of the States from time
to time, that they should keep a tight
check and see that there is no com-
plaint.

Y = roaw - & SEeT |Te
g f w1 =ifees fa<ii a1 wea @@ &
A A FT A AR 9w fEar, 99
&afar weeg oy feorddiz & faar
|

o feam Ty ATAe S T &
gl famr mar

Missiles and Electronics Factory

Shri Ram Sewak Yadav:

Shri P. R. Chakraverti:

Shri R. Barua:

"Shri Maheswar Naik:
*309.} Shri Brij Raj Singh Kotah:
|

+
{ Shri P. C. Borooah:

Shri Raghunath Singh:

Shri A. V. Raghavan:

Shri Indrajit Gupta:

Shril Onkar Lal Berwa:

Shri Vishwa Nath Pandey:
| Shri Kajrolkar:
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Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Soviet
experts have selected Hyderabad for
setting up guided missiles and electro-
nics factory;

(b) if so, whether Government have
given approval and when the construc-
tion will start; and

(¢) the expenditure to be incurred
on the factory and the type of assis-
tance to be received from Russia in
setting up this factory?

The Minister of Defence Productiom
in the Ministry of Defence (Shri Raghu-
ramaiah): (a) and (b). Based on the
joint recommendations of Sovlet and
Indian experts, it has been decided to
locate the electronics factory at a si'e
near Hyderabad. It is proposed to
manufacture there the electronic com-
ponents of gulded misslles also. The
construction work will be taken in
hand as soon as land and approved
estimates are ready for which action
has already been initiated.

(c) The Project Report when com-
pleted will give an estimate of the ex-
penditure to be Incurred on the factory.
Technical assistance in designing the
factory (including preparation of Pro-
ject Report), Installation of machines
and mastering the production will be
available from the WU.S.SR. Govern-
ment.

[ (%) = (=), swrodg 7ar
w4 faiaat #1 frafre & amare o<
drerery o wrar 3 o ot v
AR F 99 0F w\E 97 agrfad
fear o 1 wreRe frmrdss (A
oit) & ToragTfAd a9 o 7@ 0w
fafor se &1 famme & 1 sfwdy qan
TAIfEr TR ST g F erA
g &, = & fam & 0 w57 faar
war &, wam frafor w1 sroe 7
AT |
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Shri P. C. Borooah: May I know when
the project report is likely to come and
what are the main features of this
factory?

Shri Raghuramalah: I have already
stated that this factory will manufac-
ture the electronic components of
guided missiles., As to when the pro-
ject report will be completed, that is a
matter entirely dependent on the
Russian advisers who are here and are
making the report. I hope it will come
soon.

Shri P. C. Borooah: What are the
reasons for setting up factories for
the manufacture of components and
equipments for MIG-21 at different
places, and may I know whether by
the time the setting up of this factury
will be complete, the MIG-21 will no
longer be an up-to-date fighter aircraft?

Shrl Rachuramalah;: Those reasons
have been considered by the Russlan
team of experts and also the Indian
team of experts. The unanimous opi-
nlon was that it should be set up at
three different places taking into ac-
count the climate, the ancillary facili-
ties available, and security considera-
#ions and the availability of land,
water power and so on.

Shri P. R. Chakraverti: May we know
what will be the target of production
in terms of the programme drawn up,

and the extent of indigenous com-
ponents to be used?
Shri Raghuramaiah: Exactly, when

the project report is considered, as to
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what should be the target of produc-
tion, al] that will be decided at that
stage. As for indigenous content, the
object is as soon as we can we should
start producing the whole thing here
in this country,

Mtgmia fag: om 7 Fz1 fF
®F A1 A @9 eamat & fay wmr oar
TF TQ@E AT E1 a0 6 A Sgar
g fF a1 s gl g o

Shri Raghuramaiah: It had been
already announced on the floor of the
House many times that the air-frame
factory will be at Nasik and the engine
factory will be at Koraput. This is
the third.

Shri Indrajit Gupta: The Minister
said that this new factory will manu-
facture the electronic components for
the guided missiless. May I Lknow
where the remaining part of the mis-
siles is going to be manufactured?

Shri Raghuramaiah: In one of the
factories, but the actual decisior will
be taken up as soon as the projc ™ re-
port comes.

Shri R. Barua: May I know whether
the Government is considering the
question whether the missiles with
these electronic components could be
used for hilly warfare?

Shri Raghuramaiah: These are fighter
planes and they are meant for -all
kinds of warfare where they are
suitable.

ot o WTT AT AT W FTCEA
FY awar ®=w Fa ?

Shri Raghuramaiah: I have already
submitteq that the capacity of the
factory will be decided as soon as the
project report is examined and accept-
ed by Government,

ot HwTeene dTar: & J ewar

FAAT ATEAT 4T |

weqw WY ;A WY F T[T
TR 9@ qg HT qA )
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Shri Hanumanthaiya: Does this pro-
ject report contain provisions for the
incorporation of the latest discoveries
and improvements which are taking
place almost every day in this fleld
at the appropriate time or is the pro-
ject report based on a particular date
and the USSR Government is not
going ‘o supply tlie latest improve-
ments in this respect?

Shri Raghuramaiah: The agreement
with the USSR Government initially
was for a modified form of MIG 21
which itself took into account certain
special requirements of ours. Since
then in view of the emergency and
the experience galned, we have request-
ed the Soviet Government to make
further improvements and thev are
under consideration.

Land Reforms

Shri P. R%Chalrn‘mﬂl:
Shri P. C. Borroah:
Shri Surendranath Dwivedy:
Shri Bhagwat Jha Azad:
| Shri Yashpal Singh:
Shri Ram Sewak Yadav:
I Shri Kolla Venkalah:
l Shri Heda:
*310. Shri Vasudevan Nair:
| Shri G, Mohanty:
Shri P. Venkatasubbaiah.
‘ Shri Indrajit Gupta:
Shri Bibhuti Mishra:
| Shri M. N. Swamy;
Shri Bishwanath Roy:
Shri Dinen Bhattacharyes:
Shri D. C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that some
State Governments have failed to
implement expeditiously land and
tenancy reforms;

(b) if so, which are the States; and

(c) whether the Planning Com-
mission offered to bear one-half of the
expenditure for correcting the records
and, if so, with what result?
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The Deputy Minister in the Minis-
try of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). Progress made in the
implementation of land reform has been
reviewed in the section on land reform
in the report on the Mid-term Appraisal
of the Third Plan, which has a'ready
been laid on the table of the House.

(c) With a view to expediting
preparation and correction of records
of rights such schemes have been
made eligible for Central assistancs to
the extent of 509%. In some States
provision to this effect has been made
in the Annual Plans.

Shri P. R. Chakraverti: In view of
the fact that the maximum rent pres-
cribed by the different States wvary
from one-third to one-sixth of the
gross produce, has the Planning Com-
mission pointed out the advisability
of introducing uniform rents in all
States?

Shri C. R. Pattabhi Raman: The
House is aware that land is purely a
State item and in the State list. We
are only trying to secure among other
things that the tiller has some rights
and where the legislation has provid-
ed for rights of personal cultivation,
to see that there is no uncertainty
with regard to this and there may not
be any disturbance so far as the right
is concerned once the lands are allot-
ted. That is the general outline,

Shri P. R. Chakraverti: In view of
the fact that land transfers have been
made defcating the wvery purpose of
the laws of ceiling and also of tenancy
reforms, what is the opinion of the
Planning Commission communicated
to the States?

Shri C. R, Pattabhi Raman: We
have pointed out that in some cases
there has been avoidance of the pur-
pose of ceiling and drawn the atten-
tion of the States that some sort of
uniform procedure should be pres-
cribed.

Shri Suorendranath Dwivedy: May
I know whether all States have passed
legislation on land reforms on the
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accepted policy of land legislation as

has been decided by the Planning
Commission?

Shri C. R. Pattabhi Raman: I have
got a list. Most of the States have
passed legislation, but they would not
be similar.  The conditions wvary in
various States and we have to take
into account the various tenures in
existoner in the various States.

Mr. Speaker: He wants to know
whet22r they conform ,to the policy

laid down by the Planning Commis-
sion.

Shri C. R. Pattabhi Raman: I can
straightaway give—it is a long list—
what the real purport of the land
reform itself is. We have placed two
books on the Table—Progress of Land
Reforms and the Mid-term Appraisal,
which deal with the very same pro-
blem.

F wmava Veg: qar & v AT
g % o @afafes <z § @ &
foru wifar oo @& W g AR A
% fom diter womr et o g ¢

Shri C. R. Pattabhi Raman: We are
only concerned with cultivable jand,
and they are mostly in the rural areas
4and not in cities.

|7 gmarer Bag : 97w #5947
T ogM | WY FEA A1 Aq9E qE
qr

Mr, Speaker: He wants to know the
policy so far as land reforms are con-
cerned in villages and in cities.

Shri C. R. Pattabhi Raman: It does
not arise out of this.

Shri P. C. Borooah: May I know
if the Planning Commission has
entrusted the collection of facts and
figures to non-officials? If so, may 1
know what is the reason for exclud-
ing the officials?

Shri C. R. Pattabhi Raman: The
collection of these data is left to the
States. We are in touch with them.
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Shri A. P, Jain: is il a fact that im
framing the ceiling laws, the State
Governments have paid scant atten-
tion to the provisions of the Consti-
tution, with the result that an attempt
is being made to exclude as many as
120 or 140 laws from the fundamental
principles contained in the Constitu-
tion? What effort do the Government
propose to make in future to ensure
that the State Governments observe
the provisions of the Constitution?

Shri C. R, Pattabhi Raman: As a
result of the decision of the Supreme
Court in the Kerala case, we have
endeavoured to inciude such laws as
are likely to be struck down in the
Schedule. That is precisely what ia
being attempted. The guestion asked
by the hon. Member involves other
questions which do not arise out of
this question.

Shri A. P. Jain: Sir, the answer is
quite incorrect. Only 3 laws have
been struck down whereas as many
as 119 laws have not been struck
down.

Mr, Speaker: The hon. Minister says
that Government have taken into
account all other laws also that they
fear might be struck down by the
Supreme Court.

Shri A. P. Jain: Then, is it the
policy of Government deliberately to
frame laws which are likely to be
struck down?

Mr. Speaker:
Parliament.

Now he is blaming

Shri Vasudevan Nair: There are
press reports—at least, we were so
given to understand—that the Plan-
ning Commission and the Central
Government are critical of the per-
formance of some of the State Gow-
ernments, as far as the implementa-
tion of land reforms is concerned.
What were the causes for the Plan-
ning Commission and -the Central
Government themselves agreeing with
the State Governments, e.g. in the
case of the Government of Kerala. ...
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Mr. Speaker: Now he is arguing.
He is asking why they have agreed
with the State Government of Kerala.
The question should be only to elicit
information—whether they have
agreed or not. Why they agreed can-
not be argued here during question
hour.

Shri Vasudevan Nair: Can
reasons not be asked and given?

the

Mr. Speaker: That is arguing, which
cannot be done during question hour.
There are ample opportunities for
doing it.

Shri Vasudevan Nair: May I know
whether the Planning Commission has
made up its mind that it will not
allow the State Governments to delay
land reform in the name of framing
new legislation when old legislation is
already there?

Shri Ranga: Then what happens to
provincial autonomy?

Shri Tyagi: Irrespective of whether
constitutional or unconstitutional?

Mr, Speaker: Order, order.

Shrimati Renu Chakravartty: There
are so many Ministers here, Professor
Ranga, Shri Tyagi and others.

Shri Ranga: Shrimati Renu Chakra-
vartty has become the Prime Minister.

Mr, Speaker: Order, order.

Shri C. R. Pattabhi Raman: The
Constitution (Seventeenth Amend-
ment) Bill is now before the Joint
Commitiee. It is discussing many of
these questions which have arisen now.
So far as the Kerala Bill is concern-
ed, that is before the State Legislature
now and if it is passed before the
Constitution (Seventeenth Amend-
ment) Bill is adopted, it will also be
included in the Schedule.

Dr, Sarojini Mahishi: How many
States have sought financial assistance
from the Central Government to
correct their record of rights?

Shri C. R. Pattabhi Raman: I am
not able to give that information now
except mentioning we have agreed to
1589( Ai)LSD—2.
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give 50 per cent subvention if they
collect the record of rights.

Shri Shivananjappa: May I know
whether the Government of Mysore
is encountering special difficulties in
implementing  the land reform
measures? :

Shri C, R. Pattabhi Raman;: We are
keeping in mind the difficulties of the
various States.

Shri Bishwanath Roy: Has Govern-
ment suggested any time-limit for full
implementation of the land reform
measures?

Shri C. R. Pattabhi Raman: As I
said earlier, the Constitution (Seven-
teenth Amendment) Bill is all-embrac-
ing.

Shri Sivamurthi Swamy: May I
know whether the Government or the
Planning Commission has got any
records to show how much lands have
been distributed in the various States
among tenanfs after this reform?

Shri C. K. Pattabhi Raman: It was
for this purpose that there was a con-
ference recently with Shri Jaiprakash
Narayan, representatives of various
State Ministries and Central Minis-
tries. We also invited representatives
of bheodan, gramdhan, movements
while dealing with landless cultiva-
tors, labourers in rural areas etc.

it awe fog : war g @ & fF
fegmam & feam & gma “d7 ww
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Mr. Speaker: Is Government being

entered as the owner in the columns
of Jamabandi?

Shri C. R, Pattabhi Raman: All
Poramboke land which is not other-
wise dealt with is Government land
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mostly. There are ryots so far as
cultivable lands in general are con-
cerned.

Engines for Supersonic Aircraft

*311. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) whether the Hindustan Aircraft
Ltd. are manufacturing engines for
the HF-24 supersonic aircrafts;

(b) the foreign components in such
& manufacture; and

(¢) further programme for increas-
ing indigenous components?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir, Hindu-
stan Aircraft Ltd. are manufacturing
Orpheus 703 engines for the HF-24
Mk. I aircraft.

(b) About one-third in relation to
the cost of the engine.

(c) Plans have been finalised to
undertake indigenous manufacture of
forgings and light alloys in collabora-
tion with a foreign firm. This will
increase the indigenous content sub-
stantially.

S8hri Heda: By what time will we
be able to manufacture.... (Inter-
ruption).

Mr, Speaker: Order, order. Some
talk is going on which is interfering
with the proceedings of the House.

Shri A. P. Jain: That is correct, Sir.
I am sorry; I was talking.

Mr. Speaker: I did not refer to Shri
Jain when I said that; there were
others also.

Shri Heda: By what time do we
propose to manufacture almost all
components of this engine? Has any
phased programme been prepared for
it?

Shri Raghuramaiah: Under the
agreement there are three stages of

manufacture of this engine. The first
stage is the stage of what comes in a
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finger tight condition; in the second
stage it is a case of assembly and in
the third stage it will be a case of
progressive manufacture. At the pre-
sent moment it is difficult for me to
say when the last stage wiil be
completed.

Shri Heda: May I know whether it
is possible for the Government to give
us an idea of the target of production
and, if not, at least an idea of whether
we will be self-sufficient so far as this
type of engine is concerned?

Shri Raghuramalah: This Orpheus
703 engine is in relation to Mk. I. We
have also under development Mk. Il
series of HF-24 the engine for which
is yet to be decided. So far as Mk, I
is concerned, we have found that this
will be suitable.

Shrimati Sharda Mukerjee: What
is the approximate cost of the manu-
facture of this aircraft?

Shri Raghuramaiah: As 1 have said,
we are still in the initial stages. The
actual indigenous manufacture will
start only later. At that time it will
be possible to give this figure.

Shri Sham Lal Saraf: May 1 know
whether the factory already estab-
lished in Bangalore for manufactur-
ing electronic devices will be availed
of for supplying electronics to the
engines that will be manufactared for
supersonic planes; if so, to what
extent?

Shri Raghuramaiah: This is about
the engines. About the electronic
part of it, we are considering a scheme
for manufacture of electronics gene-
rally which should help this also.
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Committee on Transport Policy and
Coordination

+

Shri Warior:
312 !Shri Eswara Reddy:
Shri A. K. Gopalan:
LShri Maheswar Naik:

Will the Minister of Planning be
pleased to state:

(a) whether the Committee on
Transport Policy and Coordination
(Neogy Committee) has submitted its
report; and

(b) if not, the reasons for delay?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No; Sir.

(b) A statement is placed on the
Table of the House. [Placed in
Library. See No. LT-1984/63].

Shri Warior: How many States have
implemented the recommendation
contained in the preiiminary report of
this Committee as far as the establish-
ment of corporations for co-ordination
between the railway system and the
road transport system is concerned?

Shri C. R, Pattabhi Raman: It is
all-embracing. As many as 188
papers have so far been prepared and
circulated among Members of Parlia-
ment. 30 select papers have been
placed in the Parliament Library.

Mr. Speaker: His question is as to
how many States have established
those corporations that are envisaged
under this,

Shri C. R. Paitabhi Raman: Very
few States have accepted that.

Shri Waridor: May | know whether
Government is pursuing the same
policy and plan to establish point cor-
porations between the railways and
the road transport public under-
takings?

Shri C. R. Pattabhi Raman: The
States have got their own reasons
for having and for not having corpo-
rations. For example, in Bombay
there is a corporation for transport
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but in many other States we ‘do not
have them.

Shri Nambiar: May I know the
reason why this report has been so
much delayed and whether the Go-
vernment has asked for the early
submission of the report.

Shri C. R, Pattabhi Raman: This
involves not merely roard transport
but also canal transport, coastal
shipping, inland transport, air trans-
port and all that—transport from all
points of wview. That is why
I referred to various papers which
have been circulated and various data
collected. I may also inform the
House that we had the benefit of
Mr. Bonavia who is an expert in
England. He had come here some
time ago and he is again coming
sometime in December for the pur-
pose of advising us.

Shri Tyagi: May I know when this
Committee was appointed and was it
entrusted with the work of organis-
ing transport or advising on transport?

Shri C. R. Pattabhi Raman: In the
reply given by me on the 26th August,
1963, I have given all the details. The
preliminary report was submitted by
them. '

Shri Tyagi: When was it appointed?
Shri C. R. Pattabhi Raman: In 1959.

Shri S. M. Banerjee: I would like
to know whether it is a fact that
when this Committee is considering
the transport policy and coordination,
a separate team has been appointed
with a representative of the World
Bank and a representative of the
Chamber of Commerce to consider the
entire transport system of the country.
I want to know whether it is a fact
and whether this has been done with-
out consultation with the Planning
Commission and, if so, the reasons for
the same.

The Minister of Planning (Shri B, R.
Bhagat): That is a different committee
mainly concerned with the transpor-
tation of coal and matters arising
therefrom or incidental thereto. The
Planning Commission was consulted
and gave its approval to the terms of
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reference of the committee. The per-
sonnel of the committee was deter-
mined between the Ministry of Finance
and the World Bank in joint consul-
tation.

Shrimati Savitrl Nigam: The hon.
Minister has stated that this Com-
mittee was appointed as long back
as in 1959. May I know why this
Committee has taken so much time in
completing the work and may I also
know whether the re#éearch section
which has been opened recently....

Mr. Speaker: She should no. mux up
many questions. Only the first part
may be answered, but that too has
been answered.

Shri C. R. Pattabhi Raman: [ was
myself a member of the Road Trans-
port Reorganisation Committee. There
are already reports before the Govern-
ment, so far as road transport is con-
cerned. But this is an all-embracing
committee which deals not only with
road transport but also with inland
water transport, coastal transport and
all that, and they have been dealing
with so many aspects of transport and
so many papers have been prepared.

Shri Tyvagi rose—

Mr. Speaker:
chance.

Mr. Tyagi had his

Shri Tyagi: [ wanted to kmow if, in
the meantime, the work is at a stand-
still, or despite their report having
not been submitted, you are proceed-
ing with all your plans.

Shri C. R. Pattabhi Raman: It is
no doubt that it has taken four years’
time.

Shri Thirumala Rao: May I know if
‘t is a fact that there is a serious
difference of opinion between Mr.
Neogy, its Chairman and others and
the Planning Commission and, there-
fore, the Committee’s work is in a
state of suspended animation?

Shri B. R. Bhagat: That is
correct.

not

DECEMBER 2, 10663

Oral Answers 2396
Dr, M. 8. Aney: May I know from
the hon. Minister whether the Central
Government failed to supply the Com-
mittee with information and generally
did not cooperate with the Committee?

Shri C. R. Pattabhi Raman: To my
knowledge, I am not aware of it.

Manufacture of Tanks

+
Shri Indrajit Gupta:
Shri Maheswar Naik:

*313.9 Shri D. C. Sharma:
Shri P. C. Borooah:
Will the Minister of Defence be

pleased to state:
(a) whether the Avadi tank factory
has gone into production;

(b) if not,
delay; and

the reasons for the

(c) whether this factory is planned
to manufacture only British models of
tanks suited for flat terrain?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b) There has been no delay; the
progress in the implementation of the
Project is satisfactory. Production is
expected to commence in 1965, as
planned.

(c) The facilities established at this
factory will have the necessary flexi-
bility to undertake other models of
tanks also, if necessary.

Shri Indrajit Gupta: May I know
what will be the production capacity
of this factory at the initial stage and
later on when it gets into full produc-
tion?

Shri Raghuramaiah: 1 am advised
that it will not be in the public
interest to disclose the rate of produc-
tion of tanks in the factory.

Shri Indrajit Gupta: May I know
whether arrangements are simultan-
eously being made for the supply of
armour plates for these tanks to be
obtained from our own steel factories,
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or is it that we have to depend on
imports for that?

Shri Raghuramaiah: Care is being
taken to see that we import what we
cannot get here.

WRITTEN ANSWERS TO
QUESTIONS

Pokhra Hydel Project

Shri B. P. Yadava:

Shri Bishanchander Seth:
Shri Chattar Singh:

Shri Vishram Prasad:

Will the Prime Minister be pleased
to state:

*299,

(a) whether it is a fact that India
has signed a pact with Nepal for
financing Pokhra Hydel Project and
irrigation and water supply schemes;

(b) if so, expenditure involved and
the amount India has offered to give;

(¢) the terms and conditions of the
agreement; and

(d) whether any technical assist-

ance will also be given?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The total estimated cost of
these projects is Rs. 275 lakhs. India
has already provided Rs. 156.22 lakhs
upto 31st March, 1963. The present
Agreement provides for an aid of
Rs. 40 lakhs to be utilised during the
current financial year.

(e) A copy of the Agreement is laid
on the Table of the House. [Placed
in Library. See No. LT-1983/83].

(d) Yes, Sir.
Advertisements in Language
Newspapers

*307. Shri J, B. 8. Blst: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to give 50 per cent

of the advertisements to
newspapers;

(b) whether this covers display
advertisements or both display and
classifled advertisements;

language

(c¢) whether the weeklies are ex-
cluded from the release of classified
advertisements; and

(d) if so, the reasons for the same?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) No, Sir.

(b) to (d). Do not arise.

Tripartite Committee on Gorakhpur
Labour

Dr. U. Misra:

Shri Indrajit Gupta:
| Shri Dinen Bhattacharya:
LSllrl Prabhat Kar:

Shri Mohammad Elias:
*314.

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Tripartite Com-
mittee to consider the various aspects
of the problems of Gorakhpur labour
in Collieries has completed its work;
and

(b) if not, the reasons for the delay?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Yes, but
the Committee could not reach agree-
ment on the main issues mentioned in
its terms of reference. The whole
question is now under the considera-
tion of Gowvernment,

Chinese Sovereignty over Tibet

*316. Shri Harli Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to a letter
to the Editor of the “Hindustan
Times"” (issue dated the 31st October,
1863, page 7) under the caption “Who
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was to Blame"” in which Shri K. M.
Panikkar, India’s former Ambassador
to China, is reported to have stated
that the document containing the
reference to Chinese sovereignty over
Tibet was sent to him by the External
Affairs Ministry and that he issued it
under protest; and

(b) if so, whether he has stated the
correct position?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) In an Aide Memoire to the
Chinese Government in August 1950
reference was made to “harmonious
adjustment of legitimate Tibetan
claims to autonomy within the frame-
work of Chinese sovereignty”. In a
formal note dated 31st October, 1950
forwarded to the Indian Embassy in
Peking for being handed over to the
Chinese Government, the latter was
urged to settle the Tibetan question
“by peaceful negotiation adjusting the
legitimate Tibetan claim to autonomy
within the framework of Chinese
suzerainty”. It is not correct that the
Indian Ambassador at Peking protest-
ed to the Government of India against
the formulation in the Aide Memoire
of August 1950

Nissan Jeeps

[ Shri Bishanchander Seth:
| Shri Dhaon:
*317. / Shri B. P. Yadava:
Shri D. D. Mantril:
Shri Ram Ratan Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an
Indian defence team recently went to
Japan in connection with manufactur-
ing of Nissan Jeeps and one-ton trucks
for the Indian army; and

(b) if so, whether such manufactur-
ing of jeeps and trucks have been
found suitable in India?

The Minister of Defence Production
in the Ministry eof Defence (Shri
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Raghuramaiah): (a) The Indian
Defence team which procedeed to
Japan in September-October 1863 held
discussions with Nissan Motor Co. on
the increased production of Nissan one
ton trucks and Nissan jeeps, already
under manufacture in the Defence
establishments in India.

(b) Yes, Sir.

Penslons of Military Personnel angd-
Civilians

*318. Shri Surendranath Dwivedy:
Will the Minister of Defence be
pleased:

(a) whether there exists any dis-
parity in regard to pension and gra-
tuity between other ranks (Jawans)
in the armed forces and their civilian
counterparts;

(b) if so, the reasons for such dis-
parity; and

(c) whether any representations
were made for removing this disparity
and if so, the result thereof?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) and (b). In view of the difference
in the conditions of service it is not
possible to compare the pension struc-
ture of the Armed Forces personnel
with that applicable to civilian Gov-
ernment servants. The rules under
which pensions are disbursed as well
as the rates are kept under examina-
tion and are reviewed from time to
time when changes in civilian pension
structure are also taken into account.

(c) One representation has been
received recently from an ex-airman.

Health Insurance of Labour in
Ahmedabad

*319. Shri Yajnik: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the
health insurance scheme for labour
has not yet been implemented in
Ahmedabad city even though it has
been in operation in other industrial
towns for years past;
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(b) if so, the reasons therefor; and

(c) the steps Government propose
{0 take to secure the earliest imple-
mentation of this_scheme even on a
temporary basis?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes.

(b) Scarcity of rented accommoda-
tion for establishing dispensaries and
hospitals.

(c) Efforts are being made by the
State Government to complete the
construction of dispensaries and other
arrangements for provision of medical
care. « A

-Seminar on Soclal Welfare

e320, J Dr. L. M. Singhvi:
"7\ Shri S. N. Chaturvedi:

Will the Minister of Planning be
pleased to state:

(a) whether a seminar was held in
Delhi in the last week of September,
1963 to discusg the role of gocia] wel-
fare in the country; and

(b) if so, the broad conclusions of
the deliberations of the Seminar?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman):

(a) Yes, a seminar on 'Social Wel-
fare in a Developing Economy' was
held in New Delhi under the auspices
of the Planning Commission frecm 22nd
to 26th September, 1963,

(b) A summary of the important
conclusions of the seminar i3 placed
on the Table of the House. [Placed
in Library. See No. LT-10853/83].
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Code of Discipline in Publc
Sector Projects

Shri Umanath:

Shri S. M. Banerjee:
*322,
Shri A, P. Sharma:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether code of discipline has
since been adopted in Public Sector
Projects including Posts and Tele-
graphs and Railways;

(b). if not, the reasons for ebnormal
delay; and

(¢) the steps taken to expedite
acceptance and implementation?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K.
Malviya): (a) Yes, except in the
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Life Insurance Corporation the State
Bank of India, the Reserve Bank of
India, the Port Trusts, the Rallways
and Defence Undertakings Post and
Telegraph works are following the
main features of the Code.

(b) The State Bank of India, tihe
Life Insurance Corporation and the
Port Trusts have accepted the Code
with certain clarifications.  These
clarifications are under discussion with
the employees' organisations. The
Reseve Bank has accepted the
Code in principle and would adopt
it after it has been made applicable
to commercial banks and the State
Bank. The Posts and Teiegraphs
Department will formally adppt the
Code after examining the working of
their own existing procedure.

The Code evolved by the Ministry
of Railways has not yet been accept-
ed by the concerned employees’ or-
ganisations.

The Ministry of Defence is consi-
dering the question.

(c) Three meetings were held re-
cently with the representatives of
unions to discuss the clarifications
given to the Port Trusts, the State
Bank and the Life Insurance Corpo-
ration. The question of acceptance
of the Code by the Railways and the
Defence undertakings and its adop-
tion by Posts and Telegraphs is under
correspondence with them.

Mountain Divisions

Shri P. C. Borooah:

Shri Maheswar Nalk:
Shri P. Venkatasubbaiah.
Shri K. C. Pant:

Shri Indrajit Guapta:
8hri Onkar Lal Berwa:
Shri Kachhavalya:

Shri Dhaon:

Shri Bishanchander Seth.
| Shri B, P. Yadava:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 559 on the 9th
September, 1963 and state the definite

|
-
|
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progress made so far to complete for-
mation of mountain divisions in the
Indian Army after training and equip-
ping them?

The Minister of Defence (Shri ¥.
B. Chavan): The raising of four of
the Mountain Divisions in question is
proceeding according to plan and is
expected to-+be completed by Jully
1984. The raising of the Fifth Divi-
sion is expected to be completed by
the end of December 1964,

Indian Educational Institution in
Rangoon (Burma)

324 J Shri P. R, Chakraverti:
" Shri P. C. Borooah:

Will the Prime Minister be pleased
tu state:

(a) whether it 1s a fact that
“Bengal Academy" of Rangoon, one
of the foremost educational institutes
in Burma, founded over 40 year; ago
by the Bengali community, was closed
sine die in September, 1963:

(b), whether the governing body
gave any reasons to the pareats, tea-
chers and donors accounting for this
abrupt closure of the r'e/mwngd
school; and

(c) whether the Governmeni of
India have received any report from
their Embassy?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) The Academy
was closed sine die on 27th Septem-
ber, 1963. It re-opened on 28th Octo-
ber, 1963.

(b) and (c). Yes. The closing of
the School was necessitated by de-
monstrations and a students' strike
which developed because of the dis-
agreement of certain persons with
some administrative changes made
by the Governing Body, Al a meet-
ing on 1st October, 1963, the Govern-
ing Body explained to the General
Body conslsting of parents, guardians
and benefactors the reasons for closing
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the Academy. The Governing Body
approved of the decision to clese the
School

Press Information Bureau

*325, Shrl Surendranath Dwivedy:
Will the Minister of Information and
Broadcasting be pleased state:

(a) the functions of the Press In-
formation Bureau in different States:

(b) whether they arrange press com-
ferences for Central and State Minis-
ters;

(c), whether any press conference
was arranged at Cuttack for the
Minister for Industries in October by
the P.LLB. of Cuttack; and

(d) if so, the topic or public issue
concerning Govermment that was dis-
cussed in the Conference?

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha): (a)
The functions of the Presg Informa-
tion Bureau's Offices in different
States are to undertake publicity for
Central Government Departments
and organisations located in their
areas, distribute publicity material
received from Headquarters, maintain
regular contacts with the local press
and to arrange local Press Confer-
enres for Ministers and Secretaries
of the Government of India, These
offices also maintain liaison with the
State Information Directorates,

(b) Press Conferences ure arrang-
ed by the Bureau's Offices only for
Central Ministers.

(c) Yes, Sir.

(d) There was a general discus-
sion on the Five Year Plan, the Khadi
Commission and the Industrial pro-
gress.

Pllot study of Public Undertakings

*326. Shri Hari Vishnu Kamath:
Will the Minister of Planning be
pleased to refer to the reply glven
to Starred Question No. 687 on the
16th September, 1883 and state:

(a) whether the pilot study under-
taken by the Planning Commission
into the performance of certain pub-
lic sector undertakings has been com-
pleted; and

(b). if so, the main findings and con-
clusions thereof?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). The study is still in
progress. Reports on nine projects
which have been visited are wunder
preparation.
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Demand for Hill State

Shri P. C. Borcoah:
( Shri Surendra Pa] Singh:
Shri Vishwa Nath Pandey:
Shri Balkrishna Wasnik:
Shri Kappen:

Shri Dhaon:

Shri B, P. Yadava:
Shri Bishanchander Seth:
Shri Rishang Keishing:
Shri Heda:
Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
Shri D, D, Pauri:

Shri Sarjoo Pandey:
Shri Rachhavalya:
Shri Bade:
L Shri Indrajit Gupta:

328,

Will the Prime Minister be pleaseo
to state:

(a) whether a delegation of the
A!l Party Hill Leaders’ Conference of
Assam called on him and the Minis-
ter of Home Affairs to place their
demand for a separate Hill State
within the Union;

(b) if so, what were their precise
demands; and

(¢) the Government's reaction there-
to?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). A delegation of
the All Party Hill Leaders' Confer-
ence met the Prime Minister on the
4th and 5th October, 1083 to discuss
and explore the possibilities of an
administrative set-up for the Hill
areag of Assam to ensure full auto-
nomy in the administration of those
Districts. The Prime Minister ex-
plained to the delegation the various
points that had arisen in the course
of the talks. The delegation said that
they would inform the conference of
their Party which was going to be
held soon and explain to them the
situation as explained by the Prime
Minister, Thig conference was held
on November 1, 1083 at Shillong. It
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passed a resolution that the represen-
tatives of the All Party Hi]] Leaders'
Conference should have further talks
with the Prime Minister to seak
clarification on certain point; before
a final decision was taken in the
matter,

Omenkte Sand

851, Shri P. C. Deo Bhanj: Will tha
Prime Minister be pleased to state:

(a) whether Government are aware
of large deposits of ilmenite sand on
the Bimlipatam coast in the Visakha-
patnam District: and

(b) if so, the steps beingz taken to
exploit them?

The Prime Minister, Minister of
External Affairg and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes. :

(b). In 1958, a field party of the
Atomic Minerals Division of the De-
partment of Atomic Energy carried
oul investigations over an area of ap-
proximately 9 miles along the coast
from Bimlipatam to Konada with a
view to assessing the occurrence of
‘monazite in the coasta]l sands. The
monazite content of these sandg was
found to compare favourably with
that of the coastal sands in Kerala.
Government does not, however, in-
tend to exploit these deposit; at pre-
sent, as the lim.ted demand for Indian
ilmenite can be more than fully met
from the existing production plants
of Travancore Minerals Limited.

M.E.S, Bikaner

Shri Karni Singhji:
Shri V. B. Deo:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 874 on the
18th March, 1963 and state:

(a) whether arrears of wages and
other dues of the workers of the MES
under Garrison Engineer, Nal, Bika
rer (Rajasthan) due to them under
the recommendations of the Pay Com-
mission have been cleared off;

(b) if not, the reasons therefor; and

852.
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(¢) the number of workers to whom
such dues are yet to be paid?

The Minister of Defence (8hri Y.
B. Chavan): (a) to (c). Arrears have
been paid to 54 out of 56 workers who
are concerned. Cases of two work-
ers are pending due to the fact that
the previous records of service have
yet to be verified, Every effort is
being made to expedite these cases.

Women Registered in Orrisa
Employment Exchanges

853. Shri Rama Chandra Mallick:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of women register-
ed in various Employment Exchanges
in Orissa as on 31st October, 10863;
and

(b), the number of such candidates
who were provided with employment
during 1962 and from January fc
October, 1963?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) 2,260.

(b) The information is given below:

Period Number
of women
placed in
employ-
ment

1962 . . . ' . 757
1963 (January to October) . 664

N.C.C. Cadets

854 Shrl Rama Chandra Mallick:
Will the Minister of Defence be
pletsed to state:

(a) the number of N.C.C. Cadets in
the country at present; and

(b) the number of students who
participated in the parade, State-wise

and took oath on the National Soli-
darity Day celebrated on the 20th
October, 19637

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) The number of N.C.C, Cadets in
the country is 10,25,580 and the num-
ber of A.C.C. Cadets is 11,15,098.

(b) A statement is laid on the
Table of the House. [Placed in the
Library. See No. LT-1986/63].

Persons registered in Orissa
Employment Exchanges

855. Shri Rama Chandra Mallick:
Will the Minister of Labour and Em-
ployment be pleased to state the num-
ber of persons, both skilled and un-
skilled, registered with various em-
ployment exchanges in Orissa States as
on the 30th September, 18637

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pautabhi
Raman): 90,811
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Rural Industries

857. Shri Heda: Will the Minister
of Planning be pleased to state:

(a) whether the economic surveys
of rural industries have been under-
taken;

(b) if so, the salient features there-
of; and

(¢) how the rural industries com-
mittees in the States and at the Cen-
tre were associated with these sur-
veys?

The Minister of Planning (Shri B.
R. Bhagat): (8) to (c). A statement
is placed on the Table of the House.
|Placed in Library. See No. LT-1987|
63]. J

Disbursement of Salaries to Emer-
gency Commission Recruits

858. Shri M. G. Thengondar: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that there
has been an undue delay in the dis-
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bursement of salaries to Government
servants who have been recently rec-
ruited to the Emergency Commission
of the Armed Forces;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take to reduce the hardship caused
to them due to late disbursement of
salaries?

The Deputy Minister in the Minis-
iry of Detence (Shri D. R, Chavan):
(a) Some cases have come to notice in
which delay in the disbursement of
salaries of civil Government servants
selected for Emergency Commission
occurred while they were undergoing
training at the Officer Training Schools
and the Indian Military Academy.

(b) These officersicadets receive
during the training period their net
civil pay and allowances less Rs, 25|
per mensem. The delay in disburse-
ment resulted mainly from the late
receipt of their last pay certificates
and other relevant documents from
their parent department.

(¢) The Comptroller and Auditor
General and other authorities concern-
ed have been specially addressed to
ensure that emoluments as due are
paid expeditiously. The Government
are also considering a proposal for
the payment of 75 per cent of net
civil pay and allowanceg to the per-
sonnel concerned in anticipation of
the receipt of the last pay certificates,
ete.

“The Flying Trioka”

859 Shri Hem Barua: Will the
Prime Minister be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn to the post-
script of the book *“The Flying
Trioka” by Shri K, P. S. Menon; and

(b) if so, whether the statement re-
flects the actual position vis-a-vis our
differences with China on the Sino-
Indian boundary question?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Sir.
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(b) The statement referred to does
not reflect the actual position vis-a-vis
India’s differences with China on the
Sino-Indian boundary question and the
Government of India dissociate them-
selves from the views contained in the
post-script of the book. It may be
noted that the preface to the book also
makes it clear that the views expres-
sed by the author are his personal
views.

Revised Ceilings for Rajasthan

860, Dr. L. M. Singhvi: Will the
Minister of Planning be pleased to
state:

(a) the latest revised ceilings for
the State of Rajasthan during the re-
mainder of the Third Plan period;

(b) the extent to which the funds
sanctioned for the State Rajasthan
lapsed due to non-expenditure during
the last 5 years; and

(¢) whether the State has repre-
sented to the Union Government that
the funds allocated to it for the third
Plan are highly inadequate?

The Minister of Planning (Shri B. K.
Bhagat): (a) The Plan ceiling of
Rs. 236 crores hag not been revised.

(b) By and large there has been no
shortfall against the plan outlay dur-
ing this period.

(c) There are general representa-
tions as made by other States at the
time of Annual Plan discussions, The
matter is proposed to be discussed by
the Chief Minister, Rajasthan with the
Planning Commission.

Sino-Pak_ Defence Pact

861. Shri Hari Vishnuy Kamath: Will
the Prime Minister be pleased to state
whether the attention of Government
has been drawn to press reports to
the effect that a mutual defence pact
between China and Pakistan ig in the
offing?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):

Government have seen some press re-
ports suggesting that Pakistan and
China may enter into a military alli-
ance. Government do not have any
definite information on the subject.

Foreign Assistance for Ordnance
Factories

[ Shri P. C. Borooah:
862. { Shri B. K. Das:
(Shrl S, C. Samanta:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 278 on the 26th
August, 1963 and state:

(a) whether foreign assistance in
respect of the projected ordnance
factories has been secured; and

(b) it so, from where and in res-
pect of which factories and for how
many more ordnance factories such
aid is still to be obtained?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). Foreign
assistance is available for a Small
Arms Ammunition Factory by USA
and for a Filling Factory by the UX.
In respect of the remaining four fac-
tories efforts to secure assistance are
continuing.

Fair Child Transport Planes

863. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether an innovation has been
introduced by the Hindustan Aircrafts
Limited in the Fair-child (Packet)
Transport planes which operate at
high altitude to make them more suit-
able for high flights in Ladakh and
elsewhere;

(b) if so, what is the
and

innovation;

(c) the number of existing Fair-
child aircraft in which this innovation
has been introduced?

The Minister of Defence (Shri Y.
B, Chavan): (a) Yes. Sir,
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(b) It is a jet engine installed on
the top of the airframe to give the
aircraft extra power for high altitude
operation.

(¢) It will not be in the public in-
terest to give the exact number.

701 Turbo ‘Jet' Engines

864 Shri Vishram Prasad:
"\ Shri P, C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) the number of Orpheus 701
Turbo jet engines produced by the
Hindustan aircrafts Limited so far;

(b) the nameg of the indigenous
content in the latest products; and

(¢) rate of production which has
so far been achievaed in the manufac-
ture of these engines?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaijah): (a) It will not befn
the public interest to disclose this in-
formation.

(b) About 68 per cent in relation to
the cost of the engine.

(¢) It will not be in the public in-
terest to disclose this information.

Economic Disparities in States

865 J Shri Daljit Singh:
' 7\_Shri P. C. Borooah:

Will the Minister of Planning be
pleased to refer to the reply given
to Unstarred Question No, 1289 on the
2nd September, 1863 and state the
decisiong since taken to remove the
economic disparities among the wvarious
districts and States in the light of the
recommendations of the National
Council of Applied Economic Re-
search?-

The Minister of Planning (Shri B.
R. Bhagat): No fresh decisions have
been taken to remove the economic
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disparities among the varioug dis-
tricts/regions in different States apart
from the general lines of policy enun-
ciated in the Third Five Year Plan.
Valuable data has been collected from
the State Governments 1o locate the
backward areas. The recommenda-
tions of the Council will no doubt be
taken into consideration in formulat-
ing the line of action which will be
determined after the report of the
Joint Study Team for four Eastern
Districts of UP, is taken into consi-
deration. The State Government
would be primarily concerned with
the problem of economic disparities
among the various districts. As stated
in Chapter IX of the Planning Com-
mission’s report on the Third Five
Year Plan, the study of balanced re-
gional development is being conti-
nuously pursued.

China as a Member of UN.O.

r Shri Hem Barua:

| Shri P. C. Boroeah:

J Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Sivamurthi Swamy:

\ Shri Harish Chandra

L Mathur:

866.

Will the Prime Minister be pleased
to state:

(a) whether India advocated for
=eating of People's Republic of China
in the United Nations at the U.N.
General Assembly meeting in October,
1963; and

(b) if so, the Assembly’s general res-
ponse to the proposal?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Sir. India, in common with
many other countries, believes that it
is essential that the People's Repub-
lic of China should be seated in the
United Nations and brought within
the obligations and discipline of the
United Nations so that it can no
longer continue to persist in the ways
of an outlaw.
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(b) The General Assembly rejected
the proposal for the seating of the
People’'s Republic of China in the
United Nations.

Tyres for Delence Requirements

867 Shri 5. M. Banerjee:
* 1 Shri Umanath;

Will the Minister of
pleased to state:

Defence be

(a) whether tyres imported from
socialist countries through S.T.C. have
been used by the Defence establish-
ments;

(b) if so, whether the tyres were
found to be perfect and durable; and

(¢) the number of tyres purchased
in 1962-837

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes Sir.

(b) Yes, except in very few cases,

(c) 12,779.

Industrial Dispute Act

868. Shri S, M. Banerjee: Will
the Minister of Labour and Employ-
ment be pleased to stale:

(a) whether it is a fact that the
public sector projects in Madhya
Pradesh and Bombay are not cover-
ed under the Industrial Disputes Act;

(b) if so, the reason for applying
Bombay Industrial Relations Act and
Madhya Pradesh Industrial Relations
Act in these undertakings;

(c) whether this has resulted in
indiscrimination between one worker
and another in the matter of trade
union rights in public sector projects;
and

(d) if so, the steps taken by Gov-
ernment to rectify this anomaly?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Patabhi
Raman): (a) With the exception of

Chapter V-A and the other provisi-
sions relating to lay-off and retrench-
ment compensation, the Industrial
Disputes Act, 1947 does not apply to
those public sector projects which are
not carried on directly by the Depart-
ments of the Central Government,
and to which the Madhya Pradesh
Industrial Relations Act, 1980 and
Bombay Industrial Relations Act, 1946
apply. As the Bombay Act has not
been extended to any public sector
project under the contral of the
Central Government, all such projects
are covered by the Industria] Dis-
putes Act, 1947. In Madhya Pradesh
as the State Act applies ‘o such pro-
jects, these are not covered by the
Industrial Disputes Act, 1947.

(b) The State Governments are
competent to pass enactments enfor-
cible within their juurisdiction. Cent-
ra] public sector undertakings which
are not carried on directly by the
Departments of the Central Govern-
ment (i.e. those run as corporate
bodies or companies) fal] within their
jurisdiction under Sec. 2(ii) of the
Industrial Disputes Act.

(c) Some differences exist in the
matter of trade union rights for the
employees in public sector undertak-
ings in Madhya Pradesh and else-
where. They mminly relate to regist-
ration of representative and approv-
ed unions and their rights and obli-
gations.

(d) No steps have been taken in
this respect as the matter lies within
the jurisdiction of the State Govern-
ments.

Indians Kidpapped by Pakistanis

J Shri Umanath:
860, | Shri S, M. Banerjee:

Will the Prime Minister be pleased
to state:

(a) whether Indian nationals who
were kidnapped by Pakistanis from
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Indian soil during 1961 and 1962 have
since been released; and

(b) if not, further steps taken and
to be taken by Government to seek
their release?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The total number of
Indian nationals kidnapped during the
last two years finally works out to be
131 persons. 120 of them have since
been released and have returned to
India, Six are still in detention in
Pakistan. The remaining filve who
had been kidnapped were murdered
by Pakistanis but their bodies were
recovered within Indian territory.

(b) The matter has been taken up
with the Pakistan authorities,

National Sample Survey

870. Shri Yashpal Singh: Will the
Prime Minister be pleased to state:

(a) the total number of surveys
undertaken during 1961-62 and 1962-63,
upto date by the National Sample
Survey in the country; and

(b) the tota] amount of expenditure
involved thereon?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) A list of the surveys is
given in the Statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1988/63].

(b) The expenditure on National
Sample Surveys is incurred for (i)
technical design, including the selec-
tion of samples, the drawing up of
schedules, instructions, ete.,, (ii) data
collection and (iil) tabulation. For
data collection, the fleld work (except
in West Benga] and in Bombay city)
is carried out by the staf of the
Directorate of National Sample Sur-
vey. The fleld work in West Bengal
and in Bombay city and most of the
work relating to design and tabulation
are done by the Indian Statistical
Institute.
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The durations of National Sample
Surveys do not synchronize with the
financial years and therefore some of
the surveys listed in the attached
Statement fall partly outside the
period referred to in part (a) of the
Question. Because of this, the total
cost involved in the design, tabulation
and fleld work in respect of the sur-
veys carried out during the period in
question cannot be specifically indicat-
ed. The actual expenditure incurred
by the Directorate of National Sample
Survey on fleld work and the actual
payments made to the Institute for
design, fleld work and tabulation work
during the period in question, how-
ever, are as under:—

’

(Rs. in lakhs

Expendi- Payments Total

ture on  made to

NSS Dte. ISI
1961-62 48-32 2628 7460
1962-63 5815 5700 11515
1963-64 2877 34'00 62:77
(upto (Provisional
30-9-1963)  figure)

Test Ban Treaty

871. Shri Yashpal Bingh: Will the
Prime Minister be pleased to state:

(a) the stage at which the Nuclear
Partial Test Ban Treaty stands; and

(b) the names of the countries who
have not signed the same?

The Prime Minister, Minister of
External Affairs and Minister of
Atomlc Energy (Bhri Jawaharlal
Nehru): (a) The partial Nuclear Test
Ban Treaty has been signed by more
than 100 countries of the world, The
Treaty came into force on October 10,
1963, with the deposit of their Instru-
ments of Ratification by the Original
Parties, namely, the United Kingdom,
the Soviet Union and the United
States of America. The Treaty i,
however, open to accession by those
Governments who have not signed it
or acceded to it so far.
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(b) According to the latest informa-
tion availabie with the Government of
India, the following Member States
of the UN. have not signed the Test
Ban Treaty so far:

(1) Albania;

(2) Cambodia;

(3) Central African Republic;
(4) Congo (Brazzaville);

(5) Cuba;

(6) France;

(7) Guinea; and

(8) Saudi Arabia,

The People’s Republic of Ching has
also not signed the Treaty. Of the
divided countries, the Federal Repu-
lic of Germany, the German Demo-
cratic Republic, the Republic of Viet-
nam (South Vietnam) and the Repub-
lic of Korea (South KXorea) have
signed the Trealy, but not the Demo-
cratic People's Republic of Korea
(North Korea) and the Democratic
Republic of Vietnam (North Vietnam).,

Foreign Tours

872. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
slate:

(a) the number of officials, Military
as well as Civilian, who- undertook
foreign tours sponsored by his Minis-
try during the period from Ist Jan-
uary, 1963 to 30th October, 1963 and
the countries which they wvisited;

(b) the amount of foreign exchance
involved; and

(c) the over-all outcome of these
visits?

The Minister of Defence (Shri Y. B.
Chavan): (a) During the period from
1st January 1963 to 30th October 1963,
43 Service officers and 21 civilian
officers visited foreign countries as
members of delegations sponsored by
the Ministrv of Defence. The coun-
tries visited were—

Norway
Spain
Switzerland

Argentina
Australia
Belgium

1589 (Ai) LSD—3.

Canada Sweden
France U.AR.
Italy United Kingdom
Japan United States
Nepal U.S.S.R.
West Germany
Yugoslavia

(b) About Rs, 2,05,060,
(c) Satisfactory.

Films on India’s preparedness to meet
Chinese

[ Shrimati Savitri Nigam:
" 7| Shri Yashpal Singh:

Will the Minister of Informatiom
and Broa_dasﬁng be pleased to state:

(a) the number of documentary
films produced so far by the Films
Division with regard to our prepared-
ness to throw out the Chinese from
our soi!;

873

(b) the steps taken to show the same
to the public in villages; and

(c) the steps taken to show such
films abroad?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Thirtyseven short films and
twentyfive quickies have been pro-
duced relating to the Emergency. A
large number of them directly ot
indirectly relate to our preparedneas

(b) These films are screened in
villages, mostly through mobile vans
of the Central and State Governments.

(c) Prints of such of these films as
are approved for external publicity
by the Ministry of External Affairs
have been supplied to our Missions
abroad for showing there,

Film on Gandhiji

Shri Yashpal Singh:
Shri Sarjoo Pandey:

Will the Minister of Information
and Broadcasting be pleased to refer

874,
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to the reply given to Starred Ques-
tion No. 428 on the 2nd September,
1063 and state:

(a) whether the British Film Pro-
ducer wishing to produce a film on the
life of Mahatma Gandhi has since
submitted the script of the film  for
the consideration of the Government
of the Government of India; and

(b) whether the script has been
studied and finally approved?
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
(a) Not formally, Sir, to the Gov-
ernment of India as such.

(b) Does not arise.

ALR. Station at Jodhpur

875. Dr. L, M, Singhvi: Will the
Minister of Information and Broad-
oasting be pleased to state the pro-
gress made in the matter of establish-
ing a Radio Station at Jodhpur for

broadcasting and or for relaying
broadcasts?
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Buildings for the location of the
transmitter have been selected, Nego-
tiations to secure one of them on rea-
sonable terms are in progress with the
assistance of the State Government.
The transmitter is proposed to be
used for relaying broadcast of Vividh
Bharati programmes.

Games of New Emerging Forces at
Jakarta

8%6. Shri Warior: Will the Prime
Minister be pleased to state:

(a) whether India has received any
mvitation to participate in the forth-
coming Games of New Emerging
Forces (GANEFOQ) at Jakarta; and

(b) if so, the decision taken thereon?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehkru): (a) Yes, Sir,
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(b) India could not participate in
the games,
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Rehabilitation of Ex-Servicemen

[ Shri Subodh Hansda:
278 { Dr. P. N, Khan:
: Shri §. C, Samanta:
| Shri M, L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether there is any programme
of the Government to resettle and re-
habilitate the Ex-Servicemen in the
country;
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(b) if so, the nature of programme;
and
(c) the total number of such persons

at present and the number of those
who have been rehabilitated?

The Deputy Minister in the
Ministry of Defence (Shri D. R,
Chavan): (a) Yes Sir.

(b) The programme includes giving
of assistance for the following:

(1) employment in Government|

Private service,

settlement on land,

vocationaljtechnical training

and industria] apprenticeship,

(4) formation of cooperative so-
cieties, and

(5) housing colonies,

(2
(3

(e) (i) For the period 1945 to end
of June 1963, approximately 22 lakhs
of ex-Servicemen registered at Em-
ployment Exchanges. Of these, ap-
proximately 4:5 lakhs were placed in
employment,

(ii) 14 land colonies have been set
up with approximately 4,650 settlers.
This does not include ex-Servicemen
who have been given individual grants
of land by State Governments,

(iii) Vocationa] and technical train- °

ing is being given in the Industrial
Training Institutes and under Crafts-
men and Rural Artisan Training
Schemes. Training facilities are also
available at the Queen Mary’s Techni-
cal School, Poona for disabled ex-
Servicemen. 5 seats in every Indus-
tria] Training Institute are reserved
for ex-Servicermen and the duration
of the course is 18 months. During
the emergency, accelerated courses of
six months are also being conducted.
200 stipends of Rs. 35 p.m. each are
available for ex-Servicemen, Under
the Ex-Servicemen's Training Scheme
which was in force from 1945 to 1850,
over 22,000 ex-Servicemen were train-
ed. Since 1950, this Scheme has been
replaced by a general Scheme open to
all including ex-Servicemen. From
1855 to 1962, 304 disabled ex-Service-

men have been trained in the Queea
Mary's Technical School.

(iv) There are at present 24 Multi-
purpose Co-operative Societies, 20
Transport Co-operative Societies, 5
Industrial Co-operative Societies, 65
Apgricultural Cooperative Societies and
15 other Co-operative Societies

(v) Housing Colonies: 1,628 persons
have been allotted plots in the Defence
Colony in New Delhi. It is also pro-
posed to set up colonies in a number of
centres throughout the country,

Lands Leased for Co-operative
Farming

879. Shrimati Savitri Nigam: Will
the Minister of Defence be pleased
to state:

(a) whether Government are aware
that the lands acquired by the Minis-
try of Defence are leased out for a
period of 5 years to the co-operative
farming societies which is causing
great hard-ship to the members; and

{b) whether Government have asked
the Minisiry of Defence to lease it out
for 15 years?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Defence lands
are given on lease for cultivation when
they are not immediately required
for Defence purposes for a period of
5 years where the holdings do not ex-
ceed 30 acres and from crop season
to crop season in other cases. The
renewals are sanctioned invariably
except where the lands are required
for Defence use. Np hardship is,
therefore, caused to the lessees. As
Defence requirements are fluid and
changing, long term commitments
would not be in Defence interest.

Passports for Studies Abroad

880. Shri Shivamurthi Swamy: Will
the Prime Minister be pleased to state:

(a) the number of students who
have appliedq for passports for going
abroad (country-wise) for Postgradu-
ate studies during 1963 so far;
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(b) the number of applications ac-
cepted and passports issued; and

(c) the number of applications
rejected and the number of those still
pending?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). The information
is being collected and will be laid on
the Table of the House in due course.

Land Purchased in Delhi by
Government of Portugal

882, Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether a plot of land in the
Diplomatic Enclave, New Delhi, was
purchased by the Government of
Portugal and is still in their posses-
sion;

(b) if so, the circumstances in which
the plot was sold to the Government
of Portugal; and

(c) whether steps are being taken
to recover the plot from Portuguese
possession?

The Prime Minister, Minisier of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). In 1951, a num-
ber of ploits in the Diplomatic En-
clave were made available to Diplo-
matic Missions against payment with
the object of enabling them to con-
struet their own buildings in New
Delhi. One such plot was purchased
by the then Legation of Portugal. At
present the plol is in the possession
of the Embassy of the United States
of Brazil who are looking after Portu-
guese interests in India.

(c) The Government have not
thought it fit to take any unilateral
action to resume possession of the plot
for which the Portuguese Government
have been making necessary payments,
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Naval Base in Andamans

883. Shri Vishwa Nath Pandey: Wil]
the Minister of Defence be pleased to
state:

(a) whether it is a fact that Govern-
ment are considering to construct a
naval base at Andaman and Nicobar
Islands;

(b) if so, when it will be construct-
ed; and

(c) the amount proposed to be
spent on its construction?

The Minister of Defence (Shri Y. B.
(a) and (b). A Resident
Naval Officer’s Organisation has been
set up at Port Blair. Proposals for
developing fuelling facilities and con-
strueting a jetty for naval ships at
Port Blair are under consideration.

(c) It is not possible to give any
estimates at present,

A LR, Stations

884, Shri Maheswar Naik: Will the
Minister of Information and Broad-
casting be pleased to stale:

(a) the number of broadcasting
stations established in the country
during the current vear so far and
the places of their location: and

(b) the number of stations to be
set up during the current financial
year?

The Minister of Farliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Two at Port Blair and Imphal, Ia
addition, 14 relaying stations have
been installed at different places.

(b) There is no target, but five
more relaying stations are expected
to be completed during the current
financial year,

Aerodrome at Deosole (Orissa)

885. Shri Maheswar Naik: Will the
Minister of Defence be picased to
state:
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(a) whether Governmeni have any
proposal to reconstruct the aerodrome
built during the last pgreat war at
Decsole situated in the Mayurbhanj
district in Orissa;

(b) when the work is proposed to
be started to make it serviceable; and

(e) if the reply to part (a) above
be in the negative, how the vast area
lying idle is proposed to be made
effective use of?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c¢). The airfield
in Mayurbhanj District of Orissa is
known by the name of ‘Amarda Road'.
It is not proposed to develop this
airfield. The question of the release
of land not required for the Air
Force, is under consideration.

Housing for Plantation Workers

J Shri P. R, Chakraverti:
“  Shri P, C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

886

(a) whether it is a fact that the

plantation industry is not allowed
housing subsidies like other indus-
tries; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour and Employment
and for Planning (Shri C. R, Pattabhi
Raman): (a) Yes, Sir.

(b) It has been the view so far
that the statutory obligation of cons-
tructing houses for the workers could
be discharged by the planiers without
a subsidy. However, the whole ques-
tion is being re-examined by a work-
ing group set up for tha purpose.

Heavy Earth-Moving Machinery
Faclory

887. Shri Kappen: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government have re-
ceived a project report for the start-

ing of a heavy earth moving machi-
nery factory at Kolar (Mysore State);
and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir,

(b) The Project Report is under
examination,

Nepal’s Imports from China and Tibet

[ Shri Ram Ratan Gupta;
888. { Shri Vishram Prasad:
| Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:

(a) whether Government have given
transit facilities to Nepal Government

for import of machinery and other
goods from China or Tibet; and

(b) if so, whether any check is be-
ing exercised on the nature of the

goods exported?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): {(a) No, Sir.

(h) Does not arise,
Defence Production Industries

289 Shri A. V. Raghavan:
* 7| Shri Yashpal Singh:

Will the Minister of Defence be

pleascd to slate:

(a) the f{otal amount of money
spent so far on Defence Production
Industries during the lusl ten Yycars
in each Statc; and

(b) the amount uiecly o be spent
durinz the remuining peried of the
Third Plan in each State?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b), The
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information is being compiled and
will be placed on the Table of the
House,

Theft of a Sten-Gup

890. Shri S. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a sten.
gun manufactureg in Rifle Factory,

Ishapore (West Bengal) was found in .

the custody of an unknown person in
Strand Reoad, Calcutta in October,
1963;

(b) if o0, how this
stolen from the factory;

(c) whether the case has been
handedq over to the Police; and

(d) how far the security staff is
responsible?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) One sten-gun
was found missing from the Inspec-
torate attached to the Rifle Factory,
Ishapore on the 10th Sepiember, 1963
and thig sten-gun was recovered by
the Police from a worker of the Ins-
pectorate on the 26th September,
1963,

(b) The circumstances under which
the sten-gun was stolen from Ins-
pectorate are under investigation by
a Departmental Court of Enquiry.

sten-gun was

(c) As the weapon was recovered
by the Police authorities, the question
of handing over the case to the Police
doog not arise. The Policy are inves-
tigating the matter,

(d) Thig will be known only after
the investigations by the Departmen-
tal Court of Enquiry and Police autho-
rities are completed,
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M.P.s’ Visit to NEFA

Shri Swell:
g2, {Shri H. C. Soy:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a team
of Members of Parliament visited
NEFA during October, 1963 to study
the development of roads in the area;

(b) whether they have submitted
any report based on their studies; and

(c) if so, the salient features of the
report?

The Minister of Defence (Shri Y. B.
Chavan): (a) Two teams of members
of Parliament visited the Border Roads
in NEFA during the month of Octo-
ber, 1963.

(b) No, Sir.

(c) Does not arise.

Mules for Army

893, Shri Raghunath Singh: Will
the Minister of Defence be pleased to
state whether orders have been
placed recently in Europe for the
supply of mules for the Indian army?

The Minister of Defence (Shri Y. B.
Chavan): Orders have been placed
on a European supplier for supply of
mules. The supply of mules is how-
ever being made by him from FEuro-
pean as well other countries,

Food Production in West Bengal

594, Shri Tridib Kumar Chaudhuri:
Will the Minister of Planning be
pleased to state:

(a) whether the Third Plan Pro-
gramme for foodgrains production in
West Bengal, including the production
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«of rice, has been prepared on the basis
of any agreed figure for daily per
capita consumption of rice and other
foodgrains between the Planning Com-
mission, the Union Food Ministry and
Food Ministry of the Government of
‘West Bengal;

(b) the agreed figure; and

(¢) whether the estimate of annual
deficits in food production is calculat-
-ed on the basis of total actual produc-
tion of foodgrains every year
and total consumption of food-
grains derived from that agreed figure
multiplied by total number of con-
sumption units in West Bengal?

The Minister of Planning (Shri B, R.
Bhagat): (a) No.

(b) Does not arise,

(¢} No, In the Ministry of Food
.and Agriculture an estimate of require-
ments of Govermment distribution of
foodgrains is, however, prepared on
the basis of average distribution from
Government stocks during the last
ihree years plus the average produc-
tion and import from other States
during that period minus the produc-
tion and import from other States
during the particular year for which
the estimate has to be prepared.

Naga Hostiles

( Shri Rishang Keishing:

895. -\ Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
to state:

(a) the number of Naga hostiles
killed, arrested and captured in Naga-
land during the months from July
to October, 1963; and

(b) the number of arms captured
surrendered during the aforesaid
period?

The Prime Minister,
External Affairs

Minister of
and Minister of

Atomic Energy  (Shri Jawaharial

Nehru): (a)
(a) Killed 32
(b) Captured 24
(c) Apprehended 492

(b) Total number of arms recover-
ed—=81 (including 14 weapons surren-
dered).

Ex-servicemen's Transport
Co-operative Societies

Shri A. V. Raghavan:

896. Shri Kappen:

Will the Minister of Defence be
pleased to state:

(a) whether there is any scheme to
expand the existing Ex-servicemen's
Transport Co-operative Societieg to
provide employment to the discharged
army personnel; and

(b) if so, the nature of misianca
proposed to be extended to such
societies?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) and (b). There is no specific
scheme to expand the existing Eh-
servicemen's Transport Co-operative
Societies. The existing Societies may
extend their activities by purchasing

more vehicles and oblaining more
route permits. The I.S.S.AB. and the
D.SS AP« concerned render assist-

ance wherc necessary such as ap-
proaching the authorities concerned om
behalf of the Societies.

Indian High Commission in U.K.

89%7. Shri H N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) whether his attention has beern
drawn to press reports regarding the
indifference of our High Commission
in the UK. towards Indian artistes
who recently performed magnificiently
at the Edinburg Festival;

»
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(b) whether he has examineq such
reports; and

(¢) his view of the matter?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Yes, Sir.

(e) The ac:usaﬁons of neglect on
the part of the Indian High Commis-
sion, London have no basis.

Indians in East Africa

Shri P, R. Chakraverti:
Shri P. C. Borooah:
) Shri Ram Ratam Gupta:
|_ Shri D. D. Mantri:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India have received applications from
persons of Indian origin in East Africa
for Indian citizenship;

(b) whether Government have any
plan to grant special immigration faci-
lities to people of Indian origin who
may want to leave East Africa; and

898.

(c) the position of persons nf Indian
origin who have resigned from civil
service in so far as their absorption n
Indian service is concerned?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
(a) No, Sir. But the Government
have received enquiries from persons
of Indian origin in East Africa re-
garding the procedure for the assump-
tion of Indian Cilizenship.

(b) No special immigration facilities
are called for. Persong of Indian
arigin in East Africa wishing to return
to India can do so under the existing

laws.

(¢) This question is under exami-
nation by the Government.
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U.N. Operations in Congo

900. Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

{a) whether the U.N. hag decided to
extend its  operations in Congo till
June, 1964,

(b) if so, the additional expenditure
to be incurred by the U.N, in  this
respect; and

(c) the amount India is expected to
pay towards this expense?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Nehru):

Energy (Shri Jawaharlal
(a) Yes, Sir.
(b) 18.2 million dollars.
(c) §170.520.

Transport Requirements

f Shri Maheswar Naik:
901. { Shrimati Savitri Nigam:
|_ Shri P. C. Borooah:

Will the Minister of Planning he

pleased 1o state:

(a) whether the Planning Commis-
sion has, after a mid-term  review,
decided to carry out a detailed study
of the transport requirements  for
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the remaining period of the Third

Plan;

(b) whether the study will
include railway transport; and

also

(c¢) whether the requirements of the
under-developed areas in matters of
railway transport will be included in
the study?

The Minister of Planning (Shri B, R.
Bhagat): (a) Various aspects of trans=
port requirements in relation to the
Third Plan have already been taken
into consideration by the Planning
Commission in its mid-term appraisal
report. '

(b) and (c). Do not arise.

Proof and Experimental Centre,
Balasore

902. Shri G. Mohanty: Will the Minis-
ter of Defence be pleased to refer to
the reply given to Unstarred Question
No, 1889 om the 13th April, 1963 and
state the reason for the amounts of
revenues realised from military lands
being dwindled from Rs. 21491 in 1957-
58 to Rs. 5,077 in 1962-63; and from
fisheries mohalg pertaining to Proof
and Experimental Establishments,
Balasore, which dwindled from Rs.
20,375 in 1957-58 to Rs, 4,375 in 1962~
63?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah); The fall in revenue is
due to the non-utilization of 567 acres
of land and withdrawal from the State
management of 27 fisheries mohals,
to meet the extended danger zone and
increased frequency of firing on the
Military firing ranges at CHANDI-
PORE.

Post War Services Reconstruction
Fund

903, Shri Hem Raj: Will the Minis-
ter of Defence be pleased {o refer to
{he reply given to Unstarred Question
No. 1923 on the 16th September 1963
and state:
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(a) whether the reactions of all the
State  Governments have been re-
ceived for the expansion of the Post
War Services Reconstruction Fund;
and

{(b) if not. the States from which
replies are still awaited?

The Minister of Defence (Shri
Y. B. Chavan): (a) No, Sir.
(b) Assam, Madhya Pradesh and

Jammu and Kashmir,
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Indian Missions Abroad

. 905. Shri Harish Chandra Mathur:
Will the Primme Minister be pleased to
state:

{a) the expenditure incurred on our
foreign missions in London, France
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and West Germany during each of the
last five years; and

(b) the areas where it is proposed
to curtail expenditure and the areas
where a need has been felt for
strengthening the Missions?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic

Energy (Shri Jawaharlal Nehru):
(a)
London Paris Bonn
(France) (West
Germany)
Rs. Rs. Rs.
1958-59 61,76,123 12,60,736 10,84,660
1959-60  74,93,849 11,94,272 10,36,399
1960-61 T1,14,532 12,87,494 11,02,164
1961-62  69,47,579 14,00,509 12,19,71§
1962-63  70,05,694 13,209,471 11,49,941

(b) A periodical review of the acti-
vities of our Missions abroad is carried
out with a view to effecting all possi-
ble economies.

We are, at the same time, pfopusing
io extend our representation in  tihe
African countries.

Shri Nimbudripad's Visit Abroad

Shri P. K, Ghosh:
Shri Buta Singh:
Shri Gulshan:
| Shri Narasimha Reddy:

Will the Prime Minister be pleased
to state:

{a) under what category the ‘P’
‘Form and travel facilities abroad were
granted to Shri Nimbudripad, former
Chief Minister of Kerala;

(b) whether he visited Russia or
any other country: and

(¢) whether he proceeded to Chlna
also therefrom and when this permis-
sion was granted?

The Prime Minister, Minister of Ex-
iernal Affairgy and Minister of Atomic
Energy (Shri Jawaharlal Nehrun):
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(a) The ‘P’ Form and trave] facilities
to Shri Namboodiripad were granted
for travel under institutional hospita-
lity requiring no foreign exchange re-
leased from the Government of India.

(b) Shri Namboodiripad visited the
Soviet Union only.

(c) No. His passport was not made
valid for travel to China.

Khas Chalbalpur Colliery

Shri Mohammad Elias;
1’Dr_ U. Misra:

907, | Shri Indrajit Gupta:.
" Shri Prabhat Kar:
| Shri Dinen Bhattacharya:
[_Shrimati Renu Chakravartty:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the Khas Chalbalpur
Colliery, West Bengal has been re-
opened;

(b) whether the workers who were
affected by its closure on the 18th
August, 1961 have been re-employed;
and

(c) if not the reasons therefor?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R, K. Malviya): (a) Yes.

(b) and (c). Of the 113 workmen,
whose cases the union concerned had
taken up, 48 had taken their outstand-
ing dues in May 1963, and resigned
their jobs, 31 have been employed
after the reopening of the Colliery,
and 16 could not be employed as the
categories in which they were work-
ing previously have been abolished
since reopening. The Colliery man-
agement is reported to have assured
to take all the old workmen as and
when they report for duty, provided
there are vacancies in their respective
categories.
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Auction in C.0.Ds

( Shri Umanath;
{ Shri S. M, Banerjee:
LDr. U Misra:

Will the Minister of Defence be
pleased ip state:

(a) whether some complaints have
been made  against the procedure
followed in  auction in the Central
Ordnance Depots;

(b) whether some new procedure
has now been introduced; and

(c) if so, the salient features there-
of?

The Deputy Minister in the Minis-
‘try of Defence (Shri D, R. Chavan):
(a) No complaints have been received
in recent years against the present
procedures.

(b) No, Sir.
(c) Does not arise.

Shaktiman Trucks

909, Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether Madhya Pradesh Gov-
ernment have volunteered to under-
take the proposed Shaktiman  truck
extension project in the Gun-Carriage
Factory at Jabalpur at an estima‘ed
cost of Rs. 5 crores; an'l

(b) whether the offer has been con-
sidered and if so, with what results?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). No, Sir.
Government considered which agency
should be entrusted with the execu-
tion of the civil works and decided
that the services of the CP.W.D.
should be utilised. Government of
Madhya Pradesh had also agreed, if
called upon, to do this work on an
agency basis.

A.LR. Station at Imphal

910. Shri Rishang Keishing: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether a broadcasting station
of all India Radio, with one K.W.
transmitter has been started at Imphal,
Manipur;

(b) if so, whether the entire Mani-
pur State can be covered by the sta-
tion; and

(c) the schemes for the expansion of
the station?

..The Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
(a) Yes, Sir.

(b) The transmitter serves mainly
the Imphal town and its environs and
not the entire State.

(c) There is no scheme for expan-
sion of this Station under the Third
Five Year Plan.

Sainik Schools

911. Shri Balakrishnan: Wiil the

Minister of Defence be pleased to
state:

(a) whether seats are also allotted
to Scheduled Custes and Scheduled
Tribes in the Sainik Schools; and

(b) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Admission to
Sainik Schools is moade througn an
All India Entrance Examination and
bovs belonging 1o Scheduled Castes/
Scheduled Tribes have also 1o qualify
for admission.

The Board of Governors have, how-
ever, decided that while there should
be no specific reservation of seats
for Scheduled Castes/Scheduled Tribes
candidates, for the next five ycars,
every Scheduled Caste/Scheduled
Tribe candidate who is within age
limit and secures the minimum num-
ber of marks prescribed at the qualify-
ing examination should be admittied to
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the Sainik School, even though such
admission might not have been secur-

ed by him if candidates are taken
strictly in order of merit.
In order to encourage Scheduled

Castes/Scheduled Tribes boys all State
Governments have been requested to
consider the institution of a schelar-
ship schemre exclusively for the bene-
fit of such Scheduled Castes/Schedul-
ed Tribes boys.

Fifth Plan
912. Shri H. N. Mukerjee: Will the

Minister of Plamning be picasced to
state:
(a) whether reports about the

Planning Commission having adopted
the target of ensuring a minimum
monthly income of Rs, 100/- for every
family by the end of the Fifth Plan
are correct;

(b) if so, the growth rate computed
as necessary for the achievement of
the target; and

(¢) how in general terms, such
growth rates are expected to be
achieved?

The Minister of Planning (Shri B. R.
Bhagat): (a) to (c). Overall magni-
tudes in terms of output, consumption
and investment for the Fourth and
Fifth Pluns are still being worked out
by the Planning Commission. In the
circumstances, it is not possible to
give at this stage any precise answ.r
to this Question.

grad 3%

£93. i IFTHET  WERT A
afrzert @0t 72 397 41 I OFA
fF .

(%) 7 =;TET A AT arst
F1 TAATTT T § FATR &1 AW AT
Wgﬂ%mmﬂ‘ﬂﬁ?:wwwr
w1 o 7% At Afawlar 7oA
fdar &< WX AT o, wafaw safeaal
R W 5% o o1 faaw far

DECEMBER 2, 1063

Written Answers

foeaY f& gedr wfafmm, gexy
Furr 3% s ey 8

(=) aofz 78 A =3 W@ FrOw
g Ax

() 7om7 g7 7= &= #fu-
w1t & w7 wafaw st 51
A T N w7

sfaver A9t (4 e Tw
ag™) o (F) S oA

(@) aar (w). aqwm wEi &
mf @it waw awr fadw s &
gt arel & fgffaa qar amifea
qEET § AT IS T TS | A
& faure & gt gt § fog dfaw
HEAT &1 AR FAT A0 @AT
gratagi & waea ¥ fgg ® &)

faeeht et § Wi arfeat

£, 1 THIMF T ATEAT T
sfaom @ ¢ wiw, 188y &
TR WE WET VYR & SEY &
qraey § 7 I A FATEF

(%) faeert graw # spfama arfadi
F fratw, &t gaww frafs 71 &;

(@) ¥ az T WA sy
sTorq fran wrEm; wWiT

() afz e, A THHOWaA:
fpy AT & e A7 fam Y

faver S5 (AT wrIENE VW)
(%) & (W) "o EEl
faarerd & 1 s Fas fafa faflkse
TR 1w fom T F T i
9 FA A A 9T

2444

1



2445 Written Answers AGRAHAYANA 11,1885 (SAKA) Written Answers 2446

Conference of Indian Envoys in Asia
and African Countries

Shri Hari Vishnu Kamath:
Shri Bade:

Shri Buta Singh:

Shri Inder J. Malhotra:
Shri Prakash Vir Shastri:
Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

915,

(a) whether a conference of Heads
of Indian Missions in Asia and Africa
was recently held in Delhi;

(b) if so, the purposes for which it
was held; and

(c) the subjects discussed at the
conference?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir,

(b) The object of the Conference
was to discuss ways and means of
strengthening our existing relations
with the countries in Africa and West
Asia.

(¢) All aspects of India's relations
with the African and West Asian
countries were taken up, including
economic and technical cooperation
with those countries, and political,
trade and cultural relations, Atten-
tion was also given to a more ade-
quate presentation of India’s image .n
those countries.

Indian Missions in African Countries

916 [ Shri Ram Ratan Gupta:
* | Shri D, D. Mantri:

Will the Prime Minister be pleased
1o state:

(a) whether Government have de=
c¢ided to open more Diplomatic Mis-
sions in African countries; and

(b) if so, the places where they are
io be opened?

The Prime Minister, Minister of Ex-
ternal Affairs ang Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). The matter is under con-
sideration of Government. It is not
customary to divulge the details until
concurrence has beep obtained of the
countries in which new Missions are
proposed to be established.

fadsit & wem garnw

[mn am mAgT wrfgar:
"8R9.~ W W qA® TNIA :
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feq fFa wre qamn & far 49
T
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ITEEA F F qEq FAL § THE S
q7 AT AT ATCAT AT 1 oA a@i &
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(Te) =t wamETa® FwE
(@) st =&
(M) s= £r T AT

Employees of Directorate of
Employment, Delhi.

918. Shri Anjanappa: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a number of employees
in the Directorate of Employment,
Training and Technical Education,
J_Jelhi Administration have been work-
Ing as temporary employees for the
last twelve years and have not been
confirmed in spite of the fact that
posts have been sanctioned: and

(b) if so, the reasons for not filling
up these sanctioned posts?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) and (b). There are
only three such persons left to be
confirmed. They do not fulfi] the
minimum educational qualifications
prescribed for the posts. The relaxa-
tion of the rules in their cases is
under consideration.

Expansion of Indian Navy

Dr. L. M, Singhvi:
919 Shri D, C, Sharma:
LSllri Harj Vishnu Kamath:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that it is
proposed to further expand and
modernise the Indian Navy;

(b) whether it is intended to effect
the addition of a submarine wing and
to start construction of destroyers in
India with or without foreign collabo-
ration; and

(c) if so, the steps taken in this
fonnection so far,

DECEMBER 2, 1963
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The Minister of Defence (Shri Y. B.
Chavan): (a) It is the intention 1io
expand and modernise the Indian
Navy, but one of the limiting factors
is availability of foreign exchange in-
volved.

(b) Acquisition of submarines is
under consideration. The construc-
tion of frigates is proposed to be
undertaken in India but it would have
to be with foreign collaboration.

(¢) It is not in the public interest
to give details of steps taken in this
connection so far beyond stating that
certain offerg from foreign collabora-
tors for construction of frigates with-
in the country are under considera-
tion,

Promotions in Army

920. Shri Surendranath Dwivedy:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that the
ratio of promotion of army clerks is
very slow in comparison with civilian
clerks;

(b) whether it is a fact that per-
suns employed as army clerks for
about 20 years have not got any pro-
motion and if so, the number of such
persons; and

(c) the ratio of promotion amongst
army clerks of all ranks ie. Sepoy,
Naik, Havildar, Jemadar and Subedar
to their respective higher positions?

The Minister of Defence (Shri ¥. B.
Chavan): (a) As the terms and condi-
tions of service of combatant clerks
are quite different from those of civi-
lian clerks, it is not possible to make
a fair comparison of their promotion
prospects.

(b) A combatant clerk is normally
recruited in the lowest rank, namely,
sepoy. No combatant clerk with 20
years or more of service is likely to
remain as a sepoy clerk except on
grounds of inefficiency or lack of
educational or other qualifications re-
quired for promotion, During the
last World War, however, a number of
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clerks were recruited direct in the
rank of havildar, Information is not
readily available whether there are
any such clerks with 20 years or more
of service still remaining as havildar
clerks for lack of vacancies in their
own Arm or Service in the higher
ranks.

(¢) The ratio of promotion amongst
JCOs in the Arms and Services is
Subedar Major 1, Subedars 8 and
Jemadars 19. The ratio of promotion
among combatant clerks beginning
with Sepoy and upto JCO varies from
one Arm or Service to another Arm
or Service according to the nature of
duties required to be performed by
them. The present ratio in the differ-
ent Arms and Services is as follows:

(i) ARMOURED CORPS, ARTILLERY
CORPS OF SIGNALS, INFANTRY
CORPS OF MILITARY POLICE,
PIONEER CORPS AND RECRUITING
ORGANISATION

JCO’s . . 1in 12

Hav., . ' . 3in 12

NK . . . 3in 12

L/NK X . 1in 12

Sep. . , . 4in 12
(ii) CORPS OF ENGINEERS AND
ARMY MEDICAL CORPS

There is no ratio amongst comba-

tant clerks. Personnel upto the rank

of Hav. are employed on functional
basis.

(i) ASC GD GD(SD)
JCOs . 1ing+7 1in7y
Hav. . 3ing in 7
NK . 1ing 1'% in7
L/NK . Iing
Sep. . 3iny 1'5 in7

() EME and AOC
JCOs . 11
Hav. . . 33
NK . 1
Sep. E 45

In the case of EME, L/NKS are
also authorised at the scale of 1 L/NK:
9 Sep.

(v) AEC
JCOs 1ing9
Hav. . ) 3ing
NK . . . 1ing
L."NK . . « IInmg
Sep- . . « 31m9

(r.riJ RVC .
JCOs . . ., 1ing
Dafadars . 3in9
L/Dafadars . , 1mmy
ALD . . , 1ing
Sep. . . . 3in9

Indian Armed Forces in Congo

921, Shri D. C. Sharma: Wwill the
Minister of Defence be pleased to
state:

(a) the number of Indign arrr}ed
forces personnel who are still serving

in Congo; and

(b) whether in view of ‘Emerg_ency
they are being repatriated to India?

The Minister of Defence (Shri ¥, B,
Chavan): (a) The strength pf tl?e
Indian troops at present Serving in
the Congo is as follows:

J—
Officers ;:
COs !
JOR ’ 192 (This
’ figure includes two

IAF corporals)

-

228

TOTAL
- —
(b) The bulk of the InFlinn troops
sent to the Congo, including the In-
fantry Brigade Group, have al‘ready
been repatriated from ) the _Longo‘
The personnel now serving in tt;he
Congo belong to ancillary units. T! eylr.
will be replaced by fresh personne
from India during December 1963 on
a reduced strength.

Manufacture of Gliders

922, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:
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(a) the progress made in the manu-
facture of gliders by the Indian Air
Force;

(b) whether any orders for gliders
have been received by the Indian Air
Force authorities; and

(c) it so, the steps taken to supply
the same?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) to (c¢). Against
an order of 300 gliders placed by the
NCC Directorate, the Aircraft manu-
facturing Depot at Kanpur have com-
pleted 29 gliders while 30 more are in
various stages of completion. The
supply will be made as soon as the
only outstanding clearance on ‘Spin
Test’ is available,

Strike in BEL,

923. Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
state:

(a) whether employees of
Electronics Ltd., Bangalore,
went on strike:

Bharat
recently

(b) if so, the reasons therefor;

(¢) whether the strike was called
off unconditionally or after a settle-
ment; and

(d) if in the latter case, the details
thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b), Some
workers belonging to one Union of the

B.EL. held briel  demonstrations
after each = oking shift on the 9th
Novembci. 1403 to voice their demands.

During one of these demonstrations
rome workers fell out with the wor-
kers belonging to a rival union. As a
result, a number of workers belonging
10 the former Union went on tool down
strike on the 11th November, 1863.

(e) Strike was called off uncondi-
tionally,

(d) In view of the answer to (c),
the question does not arise.
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Matter of Urgent Public
Importance

grt &Y qrAmge (fagr)

3. =ft T 1% qRA: ;T
gl = g7 Ty # 3 F9
f .

(F) te%o & wagay, 853y aF
g1 a armgz (fagre) F gt
THe & Hewd MY ¥ faaw A
% fa=Te fFEAT 9w@m@;

(@) #a1 ag /9 & fF gt @18
TAYT 7 fama o gFew anfat &
famg =774 97 § & &o wfroa qwat
# gEar g gd, W

(W) t&%o & WFIAT, 1853 AT
qFERATAT 7 A v | gu ?

afaeen dae@ §  FauAt (=0

TMo o wFM™) : (F) & (7). goT
THEIT AT AT TN @, ;W AT AW 9T
9T & 929 7F @ 41 qUE

12.00 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

REPORTED EXISTENCE OF CHINESE FIFTH
CoLumnN ArRMY IN INDIA

Shri Yashpal Singh (Kairana): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I re-
gquest that he may make a statement
thereon: —

“The reported existence of the
Chinese Fifth Column Army in
India and its Deputy Commandant
residing in Calcutta till early this
year.”

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): The report in the issue of
“Hindustan Times" dated November
7, 1963, which has apparently led to
the Calling Attention Notice is not
correct.
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Flat No. 25 of Premises No. 34,
Ganesh Chander Avenue referred to
in the newspaper report was used as
an office of the Chinese 5th Army
(Republic of China) from 1st October,
1942 to 31st January 1946, during the
last World War. Thereafter, the flat
changed many hands but the electri-
city meter continued to be in the
name of the Chinese 5th Army till
September, 1963 as none of the sub-
sequent tenants took the trouble of
getting the registration of the meter
changeq in their name though they
went on paying the chargeg on ac-
count of the electricity bills for the
flat which they were occupying.

The receipts of these electricity
bills in the name of the Chinese 5th
Army were found in this flat when
the Calcutta police conducted a search
in connection with a case of alleged
forrign exchange racket. Electricity
Bii" in the name of Chinese 5th
Army must have created g false im-
pression about the existence of Chi-
nese fifth column army and led to an
unverifieq report being published.

=it oo fag @ & S A
g 5 o= omard & 77 ey e
T &, 71 373 faoms of #1f daore
foar mr & 7

oY gTAEE 59 gEEeg § AT
aet feafa &, =a=r @@ 31 w7
Fqr T EY ITET TAAT §

Shri D. C, Sharma (Gurdaspur):
Even the hon. Prime Minister has
stated on the floor of this House and
elsewhere that there ig a ‘China
Lobby' in this country......

Mr. Speaker: The calling attention
notice relates only to Calcutta,

Shri D, C. Sharma: I 2m coming
to that,

Even the Prime Minister of India
has stated that there is a ‘China
Lobby' in the country. In the light

1589 (Ai) LSD—4.

to Matter of

Urgent Public Importance
of that, is it not a fact that the ‘China
Lobby’ exists in Calcutta, and that
the gentlemen to whom a reference
is mad; in the calling atlention notice
is connccted with the ‘China Lobby'?
If so, the information of the hon.
Minister is not correct.
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Mr. Speaker: The hon. Member has
argued that since the hon. Minister
has admitted that there is a ‘China
Lobby’, therefore, it is in Calcutta.
Does that follow?

An hon, Member: It is there.

Mr. Speaker: It may be so. I do
not presume that, But it does not
necessarily follow that since this was
reported to have existed in Calcutta,
therefore, it exists now in Calcutta.

o grewT T wEr (W) o EAT
wgRE 7 Fgar & fF 9@ qemn ¥
AT frvw anft & am v sdAffad
faewr 71 ffiem faelt, fomr & @@ a1
FT AT TR T AT AEAT AT
# g St 1T § fF an 9w qen
% s gfefaer fasa # foem &
meTaT HIT WY w16 T do faer & S
& omfasms o @ &

ot gaeaaw 1 Paflew 3 faamy
oF w1% 999 79k faer &, forer a1 =
feea oral § g g |

st SR W qw (Fer)
o g & § fuw foaer & 7 59 g
FYE 9T 91 A7 9Z HaAT & 91 !

oft gATAE| ¢ ar fm ¥ F ey
Fa1 ¢, wafa oF F a2 vF 7 fHauare
w1 9% 2, afwq gafefadt @t 9
areAre feed ol &1 & AT 9«
@ ar | fas AfRfeE i o

qqAT AT 491 |
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12,05 hrs, Mr, Speaker: Order, order. 1 would

RE. MOTION FOR ADJOURNMENT

Shrimati Renu Chakravarity (Bar-
rackpore): I hag already given no-
tice of an adjournmen{ motion on the
firing on Adivasis in Barrackpore
Thana, Noapara, You have informed
me that it has been disallowed. I
would like to plead with you that this
is directly under the Home Ministry,
because it has been a very cruel
shooting on a little child and an Adi-
vasi. Therefore, this is a fit subject
for an adjournment motion.

Normally, we do not table adjourn-
ment motions, but this is g very seri-
ous matter, that one Adivasi and a
little child have been shot down by
the police.

Mr. Speaker: My first regret is that
though the hon. Deputy Leader had
been informeq that I have disallowed
it, she ought to have raised it here.
She ought not to have raised it here.
1 expect that much of co-operation
from her,

Shrimati Renu Chakravartty: If I
do not do it now, it will be late. It
is an adjournment motion, not a cal-
ling attention notice.

Mr. Speaker: No, on. Be it adjourn
ment motion, be it calling attention
notice, whatever it may be, if I have
disallowed it, it can be taken up, as I
have made it clear so many times,
with me, but not here; it cannot be
contested or questioneq here. There-
fore, it is not fair, more particularly
for the Deputy Leader of a very res-
ponsible, and the biggest Group in our
Parliament, to do that here.

Shrimati Renu Chakravartty: Will
it not lose its urgency then?

Mr, Speaker: No. If she can convince
me that it concerns the Central Gov-
ernment, I can take it up even later
in the day.

Shri S. M. Banerjee (Kanpur): A
calling attention notice is under con-
sideration . .

not answer all these questions if they
are put in this manner.

12.07 hrs.
PAPERS LAID ON THE TABLE

NoTiFIcATIONS UNDER EMPLOYEES'
ProviDENT FUNDS AcT

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
copy cach of the following Notifica-
tions under sub-section (2) of section
7 of the Employees’ Provident Funds
Aect, 1952: —

(i) The Employees’ Provident
Funds (Nineteenth Amend-
ment) Scheme, 1963 published
in Notification No. G.S.R.
1666 dated the 19th October,

1963;
(ii) The Employees’ Provident
Funds (Eighteenth Amend-

ment) Scheme, 1963 publish-
ed in Notification No. GSR
1688 dated the 26th October,
1963. [Placeq in Library.
See No. LT-1981/63.]

REPORT OF THE INDIAN (GOVERNMENT
DELECATION TO THE INTERNATIONAL
LABoUR CONFERENCE

Shri C, R. Pattabhi Raman: On
behalf of Shri R. K. Malviya, I beg
to lay on the Table a copy of Report
of the Indian Government Delegation
to the 47th Session of the International
Labour Conference held at Geneva in
June 1963. [Placed in Library. See
No, LT-1982/63.]

12.08 hrs.
SIMULTANEOUS TRANSLATION

Mr. Speaker: I have to inform the
House that at a meeting which I had
on the 26th November 1963, with the
leaders ang representatives of all
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Opposition Groups in the House and
the Minister of Parliamentary Affairs,
the question of language to be used
in the House in connection with
speeches, answers to questions, state-
ments etc. and the ways ang means of
giving effect to the present provisions
of the Constitution in that regarg was
discussed. The mecting arrived at the
following conclusions:

(1) The scheme of simultaneous
translation in two languages
—Hindi and English—of the
speeches made in the House
should be expedited and top
priority given to the installa-
tion of the equipment in the
Chamber—

Here I would request the hon. Minis-
ters who are directly concerned with
hel]:_uing us in the installation of that

uipment that they should kindly
take it up more seriously—I would
make that request directly to them.
I am grateful to the Minister of Fin-
ance that he has just given a clear-
ance, that he woulq be prepared to
help. But then the other Ministers
whe are actually responsible for the
installation should take it up now
more seriously.

(2) As regards statements in res-
ponse to Calling Attention
notices, if the first signatory
tabled the notice in Hindi, the
statement should, as far as
possible, be made in Hiadi.
In case the statement is made
in  English, arrangements
should be made to have the
Hindi wversion read out in
the House. If the first signa-
tory tableq the notice in Eng-
lish, the statement may be
made in English, but a few
copies of the Hindi translation
of the sgame should be fur-
nisheq by the Minister for be-
ing kept in the Parliamentary
Notice Office and the Library.
An exception should, how-
ever, be made in the case
where a Minister is required

(3) Where an

4

(5
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to make a statement at a
short notice, In that case, the
should be alloweg to make
the statement in the langu-
age—Hindi or English—of his
own choice. A few copies of
the statement in the language
other than the language in
which it is made should,
however, be furnished later
on for being kept in the Par-
liamentary Notice Office and
Library.

important state-
ment is made suo motu by a
Minister in English, a few
copies of the Hindi transla-
tion thereof should be fur-
nished by him for being kept
in the Parliamentary Notice
Office and the Library.

WP
supplementary
questions, in the case of
Members who do not know
either Hindi or English, an
enquiry shall be made as to
the number of members who
do not know either Hindi or
English and if the numbey is
only a small one, and if the
Speaker thinks it is feasible,
in exceptional cases, they
may be allowed to ask sup-
plementary questiong in their
mother-tongue and then an-
other Member might trans-
late it into Hindi or English
for the benefit of the Minis-
ter and the House.

Hindi speeches which are
reproduced in the verbatim
edition of the Debates shall
be translated into English in
the same manner as English
speeches are translated into
Hindi; and ©printed in the
volume of Debates containing

As regardg

translations. This arrange-
ment will take effect from
the Budget Session, 1964,

subject to workable arrange-
ments being made with the
Printers.
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1211 hrs. _

LA F. DAKOTA CRASH NEAR

BANIHAL

The Minister of Defence (Shri
Y, B. Chavan): Further to the state-
ment made by me on the floor of the
House on the 27th November 1963, in
response to Calling Attention Notice
regarding the IAF Dakota crash near
Baniha] Pass on the 22nd November
1963, I wish to make the following
statement and place before the House
the additional information which has
craft and were killed:—

I regret to inform the House that
in addition to.the four I AF. Officers,
whp formed the crew of the ill-fated
Dakota, and the four civilian employ-
ees who were on board the aireraft
and were killed, the following two
civilian personal attendants of the
officers, were also on board the air-
craft and were killed: —

1, Shri Ghulam Mohd.
2. Shri Sona-Ullah Butt.

I also regret to say that in the
statement made by me on the 2Tth
November 1963, there has been some
mistake in reporting the correct names
of three civilians. Their names are

as under:—
Shri N. C. Setty, ang not Shri
N. C, Chetty.
Shri Abdul Ghani, and not Shri
Agnalik.
Shri Ali Sheikh, and not Shri

Alrish Radge.

I should add the next of kin of all
the deccased persons were informed
correctly by the Unit at Jammu at
the time. However, when the Unit
transmitted the names to Air Head-
quarterg at Delhi the names unfortu-
nately got mutilated in transit.

The two additional names now re-
ported ag vietims of the crash were
personal servants of the officers. The
unit, which was already at Jammu,
was not aware of the fact that there
were two personal attendants of offi-
cers travelling in the ill-fated  air-
craft at the time the reports about the
casualties were sent. The two per-
sonal attendants who came to the Sri-
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near Banihal
nagar airfield with the kit of the offl-
cers were vouched for their identity
by the aircrew themselves at the main
gate before they entered the airfield
and got into the aircraft with the
captain’s permission at the last mi-
nute when the aircraft was about to
taxi out for take-off.

Therc are orders forbidding the
carriage of private individuals in ser-
vice aircraft, and no permission had
been obtained for these two personal
attendants to travel by air by the cap-
tain of the aircraft from the squadron
authorities. As I have already in-
formeq the House, a Court of Inquiry
has been ordered to investigate the
accident. Full details will be known
when the proceedings of the Court of
Inquiry are received. The remedial
measures, if any, which may be re-
commended by the Court of Inquiry
in this regard wil] also be taken,

Shri S. M. Banerjee (Kanpur): May

1 ask o question?

Mr. Speaker: That day
were asked.

Shri 8. M. Banerjee: After the cor-
rection, I want 1o ausk a question.
According to the hon, Minister this
correction was necessary only because
the message which was transmitted
to the authoritics here was mutilated.
I want to know whether only
this particular message was mutilated.
1* messages are mutilated like this,
what is the fate of our D:fence Minis-
trv? What is the correct position,
whut steps hawve been taken?

guestions

Mr. Speaker: Order, order. He has
pul his question,

Shri Harish Chandra  Mathur
(Jalore); Before the hon.  Minister

answers, | only want to ask one thing.
We can appreciate that this message
in transmiscion got distorted sume-
where, but he should take wus into
confidence and fell us whether the
transmission arrangements arz per-
fect. Thig is not the only me:ssage,
they must be getting messages every
dav. So, we want to be assured that
wc have got perfect transmission ar-
rangements.



Drugs and
Cosmetics (Amendment) Bill

Shri Y. B. Chavan: Immediately on
receiving this information, this ques-
tion arose in my own mind, and Air
Headquarters have assured me that
the transmission arrangements are per-
fectly all right. But about these
names they got rather confused.
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Mr. Speaker: But even about names
they should not be confused,

Shri ¥. B. Chavan: They should
not be confused. I quite agree, but

they got confused, that is a facl.
E

12,14 hrs,
DRUGS AND COSMETICS
(AMENDMENT) BILL
REPORT OF THE JOINT COMMITTEE

Shri Harj Vishnu Kamath: (Hoshan-
gabad): I beg to lay on the Table:

(1) Report of the Joint Committee
on the Drugs and Cosmetics (Amend-
ment) Bill, 1963 and ....

Mr. Speaker: It is rather surpris-
ing that the laying of this Report on

cosmetics has been  left to  Shri
Kamath!
Shri Hari Vishnu Kamath: The

Chairman and the Committee unani- |
mously asked me tg present ths Re-
port.

Shri Tyagi (Dehra Dun):
he to do with cosmetics?

What has

Mr, Speaker: The other Member in-
terested is Shri Tyagi!

Shri Hari Vishnu Eamath: The
next part of it I will pass on to him,
with your permission!

-
Mr., Speaker: He may complete.
Shri Hari Vishnu Kamath:
(2) Evidence given before the

above Joint Committee.
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12,15 hrs.

INDIAN TARIFF (SECOND
AMENDMENT) BILL*

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha): On
behalf of Shri Manubhai Shah, I beg
to move for leave to introduce a Bill
further to amend the Indian Tariff
Act, 1934.

Mr, Speaker: The question is:
“That leave be granted to in-

troduce a Bill further to amend
the Ind:an Tariff Act, 1934”.

The motion was adopted.

Shri. Satya Narayan Sinba:

Sir, I
introducet the Bill,

12.15 hrs.

MOTION RE: FOOD SITUATION IN
THE COUNTRY

Mr. Speaker: Shri A. M. Thomas
meay make his motion. The time al-
lotled jis ten hours. I wish to bring
to the notice of the hon. Minister that
hesides notices in regard to rise in
price of foodgrains and sugar, I had
reecived many netices about scarcity
of fodder and death of cattle. I shall
allow those Members to speak on
these points also and the hon. Minis-
ter may kindly reply to those ques-
tions also.

The Minister of State in the Minis-
try of Food and Agriculture (Shri A,
M. Thomas): Mr. Speaker, Sir, I beg
to move:

“That the Food Situation in the
country with particular -refer-
ence to rice and sugar be taken
intp consideration.”

On the 12th of last month, about a
fortnight back, I had occasion to make
a statement on the rice situation and
I also laid a statement on the pro-
blems of sugar, and gur .nd sugar-
cane price. In these, I had attempted
to take the House into confidence and
give a realistic picture of the situa-
tion and the prospects in the coming

*Published in the Gazette of India Extraordinary Part II,

dated 2-12-1963.

Section 2,

tIntroduced with the recommendation of the President,
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year. I am sure the hon. Members
would have gone through them. I
had the benefit of ascertaining the
reaction of some of the hon. Members
in informal discussions and also the
reactions reflected in the Press. In
the light of these two statements and
alsn in the light of whatever deve-
lopments that have happened since
then, I wish to make a few observa-
tions.

First of all I will deal with the food
situation in the country, w:ith cereals
and then come {o sugar, It is general-
ly our practice to take cereals first
and sweet comes only towards the
end of the course....(Interruptions.)
I hope I will be able to convince the
House that both are available accord-
ing to our reasonable requirements.
The situation has changed for the
better and the crop prospects are
good but I shall come to this later.

There have been stresses and strains
in the last 3-4 months and I have indi-
cated the position in my statement also,
I am sure the stresses and strains of
the last few months would perhaps
dominate the discussion. It is only
during the last few months that we
were experiencing some stresses and
strains and that too only in certain
parts of our country. In March this
year I had occasion to participate in
the food debate and I was just going
through the pages of the reports of that
discussion. I found there was a sin-
gular absence of any serious complaint
with regard to the food situation in last
March. In fact one Member went even
to the extent of saying that Govern-
ment had achieved miraculous success
in keeping prices under control. The
concern that was voiced at that time
was that the cultivators' case should
be borne in mind and remunerative
prices should be given to the grower.

Shrimati Renu Chakravartty (Bar-
rackpore): Old stories.

Shri A, M. Thomas: In fact, the hon.
Member might have before her the
parliamentary debates and know what
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had happened. Anyway, when we go
through the production figures, we will
find that the final estimates of food-
grains production for the year 1962-63
were 78,750,000 metric tons, whereas
the previous production was 81 mil-
lion metric tons, more or less the
figure of the year 1960-61. In any
assessment of the food situation, we
cannot escape this phenomenon of
shortfall in rice alone which has been
of the order of 2.8 million tons. This
shortfall has been felt mostly in West
Bengal, Orissa, Madhya Pradesh, Maha-
rashtra and Gujarat. Having regard to
the consumer demands existing in our
country, the House will appreciate that
there is a very low elasticity in regard
to that, and only marginal adjustments
are possible, that is, the people who
are accustomed to rice will insist on
rice, whether there is shortage in sup-
ply or not, and the people who are
accustomed to wheat will insist on
wheat, even though there is shortage
in wheat. So, there is only very little
scope of elasticity in the matter of con-
sumer demand as far as foodgrains in
this country are concerned. All the
same, some healthy changes are visi-
ble, namely, people are taking more
and more to wheat as should be the
case in the predom’:antly rice-eating
area of West Bengal.

The shortfall in agricultural produc-
tion is due largely to the failure of the
monsoon, and in many paris of the
country drought conditions prevailed
and we all know that droughty condi-
tions lead to more disastrous results
than even floods; in fact, floods have
certainly a compensating factor that
even if the crops are destroyed, the
next crop would generally be much
better than the previous crop. The
parts affected are mostly Madhya Pra-
desh, parts of Maharashtra and Gujarat,
Orissa, parts of Uttar Pradesh, Bihar
and Punjab and some parts of Assam.
The incidence of this calamity in the
last year was much higher than in the
previous year, and as a result, situa-
tions of local or general severity had
prevailed in those areas. As against a
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shortfall of 2-8 million tons of rice, the
availability with the Central Govern-
ment including the balance as on
1st January, 1963 would be a little less
than 1:5 million tons of rice.

It is well-known that production and
availability of agricultural commodities
play a very important part in determin.
ing the prices, and in fact, the avail-
ability would help the Government in
maintaining stability in the price struc-
ture. But there are certain other
factors that will have to be taken into
consideration to have a proper perspec-
tive. I may perhaps briefly refer to
those aspects also_

In 1957, when we had increased
production the House would recol-
lect that the Asoka Mehta Committee
wag appointed. We wanted to know
why in the context of increased pro-
duction the prices were going up. In
fact, that was one of the terms of
reference to the Asoka Mehta Commit-
tee in 1957. It was in June, 1957, and
the report was submitted in November,
1957. The House will appreciate that
the same diagnosis which had been
made by the Asoka Mehta Committee
would be applicable in this particular
case also, Then, there was increased
production but even then the prices
were going up. But here, the House
would appreciate that the other factors
would be very important-whepn there
hus been this shortfall in production,
this ccincides with the period when
the tempo of harvest yearly exhausts
itself, namely, March and April. That
coincides with the general effect of
budgetary policies and fisca] measures
after the announcement of the budget
proposals generally on the 28th Feb-
ruary, that is, from the 1st March.
The result inevitably is that an up-
ward trend in prices starts generally,
and that hag also happened here. That
is why I just took the trouble of men-
tioning the situation existing in last
March. In fact, in spite of the emer-
gency, and in spite of the lower pro-
duction, the prices were showing a
declining trend at that time. The Te-
sult inevitably i to have an upward
trend in prices generally as a result
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of the budget proposalg and the like.
Even articles, which are not affected
by excise levy and other things, show
an upward trend in prices. That is
the general experience.

If the combined effect of short-fall
in production and budget policies is to
set up a rising tendency, the effect is
more marked. But, as I have already
indicated, if one moderates or neutra-
lises the other, the effect is not so per-
ceptible. The Planning Commission
also has emphasised this aspect that
the major constituent of price policy is
fiscal and monetary discipline and has
stated that notwithstanding safeguards
against inflationary pressures and at-
tempts to keep the balance between
the growth of essential demands and
the availability of supplies to match
them, the possibi!ity of significant and
even disturbing price rises cannot be
entirely eliminated, especially when,
due to adverse weather conditions and
other things, agricultural production
drops.

In the current year, the disturbing
factors specifically were the increased
tempo of plan investment, heavy and
growing defence expenditure and in-
creased tempo of private investment,
and increase in the volume of bank
credit—it is a well-known fact that this
is the private sector's equivalent for
deficit financing—all of which have
contributed to increased money sup-
ply. The budgetary imposts such as
increase of sales-tax, railway freight,
excise duties and others not only in-
crease the direct cost of sales of food-
grains but they also increase indirect
costg such as transport. Apart from
this, it creates a climate of psychology
of increases which may make the actual
increase even more than what is justi-
fied on purely arithmetical caleulations.
It has been computed, for instance,
that recent changes in the Agricultur-
al Produce Marketing Act of Punjab
coupled with the increase in freight
rate and sales-tax hag brought about
an increase of about 3.6 per cent in the
case of marketing of wheat from Moga
to Delhi. Similarly, it hag also been
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found that as a result of 1963-64 bud-
getary provisions, the incidence of
inter-State sales-tax of foodgrains has
increased by 1 to 2 per cent in differ-
ent States. It is true that a precise
statement about the incidence may not
be possible. But suffice it for me to
state that these imposts lead generally
to increase in prices and foodgrains
will not be an exception to that.

The cumulative effect of these ad-
verse factors should have been a rise
in prices on a much greater scale than
has actually been the case. 1 would
humbly claim that the Government
has succeeded to a remarkable degree,
in spite of these adverse circumstances,
in bringing the situation under control
as far ag the major part of the country
is concerned. Broadly stated the posi-
tion iz that throughout there was mno
particular anxious period so far as the
south was concerned. In fact, over
most of the period the prices were be-
low 1962 level and it is only in the last
3 or 4 months that this trend was up-
set. Between mid-November 1962 and
mid-March 1968 the general price in-
dex of rice declined by as much as
7.7 per cent whereas in the correspond-
ing period the decline was only 3.2 per
cent.

Shrimati Renu Chakravartly:
is only in the south,

That

Shri A. M. Thomas: Even through-
out the country. I am just referring to
the period mid-November 1962 to mid-
March 1963. The later development, I
will certainly come to. In the corres-
ponding period, the decline was only
3.2 per cent, but actually last year,
during this particular period, there was
a decline of 7.7 per cent. This was
despite the proclamation of emergency
and a period of defence activities which
generally result in a sudden spurt in
prices. In contrast to rice, jowar pro-
duction was better than in 1962 with
the result that not only jowar price is
lower by 21.8 per cent., ag compared to
the previous year, but was in fact lower
than even in 1961 in almost all parts

DECEMBER 2, 1963

Food Situation

2468
in the Country

of the country. Wheat prices also were
generally lower than in 1962 upto about
August-September. Thig is an overall
record of which Government can take
legitimate credit.

With regard to rice, it may be noted
that it represents only 50 per cent of
the cereals. As far ag the 50 per cent
is concerned, if you take it up grain-
wise, the position was very satisfactory
and there was absolutely no cause for
anxiety except in the matter of rice,
and that wag the reason why even in
the motion 1 have placed before the
House in the light of the motiong for
adjournment and calling attention
notices I made specific mention of rice
and sugar. My senior colleague, while
he is replying to the debate, would be
making reference to the famine condi-
tions and the points raised by members
during the course of the debate,

With regard to wheat, ag I have al-
ready indicated, till September this
vear the prices were lower than those
of previous year, and I do not think
any hon. Member has complained
about the high price of wheat, Of
course, the recent trends show a slight
increase in the price of wheat,

Shrimati Renu Chakravurtty:
appeared even in today's pupers.

It has

Shri A. M. Thomas: As far as wheat
is concerned, our stock position is very
comfortable. We have adequate stocks
and we are prepared to give to the
State Governments any quantity ac-
cording to their requirements. Punjab
is a major wheat-producing State and
Punjab wheat is very popular. It goes
to Bombay, Calcutta and other urban
areas, Because of the fall in produc-
tion, there has been some increase in
the price of wheat in Punjab, but we
have been able to control that price
by giving supplies from imported
stocks. We recently imported into
Punjab 10,000 tons of white wheat and
it has been able to arrest the price of
wheat. In the matter of imported
wheat, we used to get 30 per cent red
wheat and 70 per cent white wheat.



2469  Motion re:
There is now no restriction on the pur-
chase of the various varieties of wheat
and it is our attempt to get a larger
percentage of white wheat in our wheat
purchases, because people prefer to
have white wheat for making chapathis
etc. As our stock position is good, if
the price of wheat rises in any parti-
cular area, we will rush stocks and
and control the situation.

As regards the measures undertaken,
as has been mentioned on the floor of
the House on more than one occasion,
we have followed a familiar pattern,
namely, distribution through an
increased number of fair-price shops.
In March 1962 the number of fair-price
shops was only 46,669. By the end of
September, we had increased the num-
ber to 56,259, an increase of about
10,000 shops in the course of one year.
We have also tightened the control
measures over trade and we keep vigi-
lance in rcgard to checks on rise in
prices. This year, however, we made
a departure from the normal policy in
that we effectively organised imports of
rice from Nepal and movement of rice
from Andhra Pradesh to Bombay and
Calcuita on trade account. The success
of thiese measures can by gauged from
the fact that contrary to normal trends
the prices in Bengal in the months of
July and upto mid- August remained
either stable or of declining trend and
the situation wag never allowed to get
out of control for long and the anxious
moments were there only over limited
periods,

As regards areas of special difficulties
in fact, West Bengal was the greatest
problem area during the year. In fact,
I have made special mention of it in
my statement. I do not want to take
the time of the House by just recapi-
tulating what has been said earlier with
regard to the situation in West Bengal.
The prices in Bengal were higher than
in 1962 throughout the year but the
situation did remain in hand upto May;
except for a short period in April,
there was no sudden spurt. In May,
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however, the stoppage of imports from
Orissa Government made the situation
worse. Even then the supply of Cen-
tral stocks and imports from Nepal and
Andhra Pradesh moderated the inci-
dence of rise, but the effect of the
stoppage of imports continued to be
felt and from August onwards there
was an appreciable decline in the trade
stocks in West Bengal. Tn's, combined
with certain alarmist reports that
appeared in the press during those
periods, to which my aftention was
drawn by hon, Members coming from
West Bengal, and the distribution of
sugar ration cards, which entitled the
holders to the supply of rice as well,
created further complications. The re-
sult was that the number of those who
received supplies from the fair price
shops and the off-take from the fair
price shops increased considerably. In
fact, in October the off-take was about
50 per cent more than in July., There
wag a gudden spurt in the price of rice
in the beginning of October and the
steps that have been taken. have al-
ready becn mentioned by me in my
statement, So, I do not want to refer
to them again.

Coming to Orissa, the Qrissa Gov-
ernment kept up its exports, though at
a reduced scale, up to May 1963, but,
in view of the continuing high level of
prices, they decided 1o stop exports
from Orissa. The result was salutary,
so far as Orissa was concerned, but
most unfortunate, so far as West Bengal
was concerned. However, the prices
in Orissa steadied soon after and have
been more or less steady since then,

So far as Madhya Pradesh is concern-
ed, there was a substantial shortfall in
production, namely, as much as about
one-third with the result that exports
to Gujarat and Maharashtra were not
only reduced by about 50 per cent but
were practically stopped in August, and
Central procurement was also much
reduced. The prices began to rise and
cause anxiety from July onwards, and
even in a surplus State like Madhya
Pradesh fair price shops had to be.
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opened with fairly satisfactory results.
The total supply to Madhya Pradesh
was about 33,000 tons.

As regards Maharashtra and  Guja-
rat, there was a local shortfall in pro-
duction. In addition to this, the im-
ports from Madhya Pradesh were re-
duced by half. However, despite this
substantial fall in availability, the situ-
ation regarding prices wag faced bold-
ly and realistically by the Govern-
ments concerncd and the rise was well-
contained. The current year’s crops in
both these States was promising and,
with the resumption of imports from
Madhya Pradesh, the price situation
during the next year is likely to be
much more favourable than in the cur-
rent year,

Here 1 would like to make a brief
mention of the present price trends. Be.
cause, whatever might have been the
price trends during the last two months
we have to look into the future, What
does the future hold for us? The rise
in prices reached its maximum on 19th
October 1963 when it was 133.1 per
cent. On 30th November, according
to the reports in my possession, the
index came down to 126, a decrease of
as much as 7 per cent. This is some-
thing of which we can certainly feel
satisfied. It may be noted that during
this period last year there was even a
slight rise. Of course, last year it did
not reach the high level of 138 but,
all the same, it showed a slight in-
crease. Now the prices are showing a
declining trend,

More than that, with regard to the
crop prospects for the next year as far
as the eastern zone that is, Assam,
West Bengal, Orissa which gave us
considerable anxiety during the last
few months is concerned, the situation
is very satisfactory. It is expected that
West Bengal would be producing a
better crop this year than it produced
even in the year 1960-61. In 1960-61
West Bengal had the highest produe-
tion and having regard to the preli-
minary reports it is expected that West
Bengal's production for this year would

perhaps be a little better than even-
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the 1960-61 production. The position
with regard to Orissa which generally
has surplus production is quite satis-
factory. So also about Assam, I had
discussions with the representatives of
the State Governments, that is, the
Chief Ministers and other Ministers of
the various States and the reports that
I have also indicaled that ag far ag the

eastern zone is concerned, the crop
situation is quite good,
As regards Madhya Pradesh, last

year the drop was even to the extent
of 12 lakh tons. It is a very large drop.
But this year not only will it make up
that drop but will alsp show a better
performance perhaps. That is with
regard to the production in Madhya
Pradesh. In Gujarat and Maharashtra
also the production i; a little better.
The overall crop prospects are very
good.

Shri Ranga (Chittoor): Where?

Shri A, M. Thomas: I think, what
we have faced in the last few months
in certain parts of the country, would
only be a passing phenomenon.

I have also referred to the rising
prices. We have taken into account
the general price level. Hon. Members
would certainly talte that into account.
Rising prices are because of the plan-
ned investment and development. High
prices are a feature of a developmental
economy and we have 1o pul up with
them. But the Government is aware
of the fact that there must not be such
a large disparity as we occasionally find
between the post-harvest price and the
price during the lean season, The Gov-
ernment has that aspect in view and it
also wants to take advantage of the
good crop prospects. Government is of
the view that the good crop prospects
should be fully utilised in order to
gain a better control over the situation
not only in the year that will follow
but also in any unfavourable year that
will come hereafter, From this point
of view the Government have decided
not only to step up their procurement
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but, as I have indicated in my state- *

ment also, also to launch upon a new
system of paddy purchase wherever
procurement of rice is not being done
and wherever in terms of procurement
price of paddy  possibilities of
sales by growers exist, that
is, wherever there is possibility
of procurement of paddy when the
growers would be prepared to sell, we
will be having procurement or purchas-
ing centres to procure paddy. It is
well known that hitherto in our scheme
of procurement we have been mainly
depending upon the procurement of
rice alone and not of paddy.

Shri Ranga:
is it not?

Shri A. M. Thomas: Wherever the
procurement of rice is not being done
and wherever in terms of procurement
of rice there is possibility of procuring
paddy, we will have an organisation.
The State Governments have already
been instructed to open paddy purchase
centres on this basis and many of them
are already in a state of preparedness,
but Government is also examining the
possibility of setting up a purchase or-
ganisatlion to facilitate this and other
purchase measures.

Although for over most of the
period and in many places trade has
been generally co-operating there is
no doubt that in certain parts it is
exploiting the present difficulties both
of the consumers and of the Govern-
ment to push up the prices. To some
extent their success has been undoubt-
edly facilitated by the weaknesses in
our systems as operating in the States
and in the absence of adequate ins-
pection and checking staff, Steps have
already been taken to remedy these
and more energetic action will be
taken in consultation with the State
Governments. Pt is Jikely that we
may have to assist the State Govern-
ments also both financially and or-
ganisationally in this matter.

Certain administrative measures are
also under contemplation, namely,
greater vigilance in regard to study of
price trends by the State Governments,

It will be voluntary;
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and in the districts more up-to-date and
effective gerutinizing of licensed whole-
salers returng and scrutiny of transac-
tions with a view to checking levy of
margins hy the traders. The Govern-
ment would be devoting its energies to
find out that stocks are disposed of at
reasonable prices and that only a rea-
sonable margin is taken by the trade.
As regards regulations on trade, Gov-
ernment propose to prescribe a secu-
rity for the observance of licensing con-
ditions and provide for inspection of
stocks, limitation on margins, imple-
mentation of agreements for procure-
ment and discipline in regard to collec-
tive undertakings, that the Central and
State Governmentg may obtain from
recognised bodieg or associationg of
traders. Wholesalers will also be re-
quired to sell their goods only to re-
tailers registered with them and both
the retailers and wholesalers will be
required to exhibit priceg so that they
can be checked with each other.

With regard to the checks on trade,
we have attempted it to some extent
and it hag succeeded remarkably in cer-
tain States. I have already made a
mention of Maharashtra fcr example.
In fact, because of this large drop in
production in Madhya Prodesh and al-
s0 in Maharashtra, prices would per-
haps have gone unduly high—perhaps
more than the price level that has
gone up to in West Bengal—but for the
fact that apart from the stocks that
were released to them some  checks
were also exercised on the wholesale
trade. I think, the trade will also see
the writing on the wall and adjust
itself; otherwise, it will certainly be to
their peril,

Besides these steps which we pro-
pose to take in the matter of regulating
the trade, ag has been indicated, we
are in the process of building up buffer
stocks., Efforts in that direction will
continue. We will build buffer stocks
of 4 million tonnes of wheat and 2 mil-
lion tonnes of rice. We expect that as
a result of procurement and import and
less consumption from fair price shops
during the year on account of better
crop prospects, rice stocks may be
about half that required to build up a
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stock of 2 million tonnes and we will
be a little short of 2.5 million tonnes of
wheat. Once buffer stock is built up
it will have to be replenished mostly
by normal marketing operations of
purchase during the immediate post-
harvest season and of sales during the
period of rise in prices in order to
steady themn. The manner in which
and the arency throuprh which this has
to be sccured sre actively under the
consideration of Government,

I do not want to take more time of
the House on these matters because the
House will naturally expect me to say
something on the sugar situation also.

Shri Jashvant Mehta (Bhavnagar):
Is any State trading agency for food-
grains contemplated?

Shri A, M, Thomas: As has been
indicated more than once on the floor
of this House, in regard to State
trading we have g pragmatic approach.
We wil] have more cpnitrol on stocks.
We will regulate the trade. Even
the Asoka Mehta Committee to which
I referreq went into this whole ques-
uon. They themsclves have recom-
mended not State trading in  that
way but they have just indicated—I
have got the recommendation of the
Asoka Mehta Committee and since
this matter has beepn raised and will,
I am sure, occur during the course
of the debate also, I might read out
what the Asoka Mehta Committee has
said in the matter. It said:—

“The solution to the food pro-
blem, in our view, lies between
complete free trade and fulj cont-
rol. Food controls involve re-
gulation of consumption produc-
tion and trade. Comprehensive
controls of the war-time type ex-
tend to all these three activities.
But in less difficult situations con-
trol of trading activity, supple-
mented by Some regulations of
consumption and directioning of
production should be adequate and
is, indeed, likely to give better
results on the whole than full
scale control of distribution as
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wel] as supply. Such a via media
will, ng doubt, also involve an ap-
preciable degree of control, but
that should be largely of counter-
vailing or regulatory rather than
restrictive in character. The type
of controls that we envisage
would be largely of flexible and
indirect character, designed to be
adapted to changing situations
ana such as would not re-
quire an army of officials exer-
cising restrictive powers for their
implementation.”

This is the recommendation of the
Asoka Mehta Committee......... (In-
terruption). I think, that is a practi-
cal approach which we would cer-
tainly bear in mind. I think, hon.
Members would be generally satisfied
with the measures that we intend to
take and which I have just broadly
inicated to this hon. House.

Shri Ranga: Are we to understand
that there is going to be compulsory
procurement in  any area or there
will be compulsory procurement in
ment in addition to the usual trade
cha::...'s?

Shri A. M. Thomas: Certainly, There
will be compulsory procurement in
certain arcas. It is bound to be there.
In fact, that is being adopted even
now, In Punjab, there is com-
pulsory procurement to the extent of
60 per cent. In U.P., there is com-
pulsory procuremet to the extent of
50 per cent which is now going to be
increased to 60 per cent. In Madhya
Pradesh, it is 25 per cent which is
now going to be increased to 30 per
cent. I do not know why the hon.
Member. .....

Shri Ranga: Who the

rest of it?

‘procures

Mr, Speaker: Order, order,

Shrl Ranga: We should be eble to
understand something. We do not
want compulsory procurement whole-
sale, L
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Shri A, M, Thomas: About the
sugar situation in fact, I had made
a long statement on the 19th Novem-
ber in the House. I wanted to bring
to the notice of the House all the
aspects of the present sugar situation
g¢o that there may be informed eriti-
cism rather than ill-informed -criti-
cism. It is well known that the pro-
blem has arisen out of the abnormal
fall in production which is a periodic
feature of sugar economy as of other
apricultural commodities, because
sugarcane js also mainly confined not
to irrigated areas or assured water
supply areas. It also depends on
monsoon. As in the case of other
vereals, this is also, to some cxtent, a

gamble in monsoons. (Interruption)
‘That aspect has been explained. The
bon House can refer tp that. It is

surprising that having regard to the
conditions then existing, the step taken
by the Governmient is being ques-
tioned. It was not questioned then.

An Hon. Member: It was question-
ed. i

Shrimati Renu Chakravartty: There
was the oratory of Mr. Patil.... ..

Shri A. M, Thomas: I do not want
my attention to be diverted by the
hen, lady Member. In 1962-83, the
area under cane was about 7 per cent
less than in 1961-62 put sugar produc-
tion was less by about 25 per cent.
This shows that the shortfall was the
combined result of seasona] failures
and diversion to gur and khandsari.

The total availability during the
vear, that is 1962-63 season, was 31
lakh tonnes of which 5.22 lakhs had
to be exported to meet current year’s
commitment (4.38 lakh tonnes) and
spell-over of last year's commitment.
These thingg were inescapable. For
domestic consumption therefore not
more than 25 lakhs could be spared. Of
this, only about 12 lakh tonnes were
availablp for the perind after contrel.
Bo, these basic facts are to be borne
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by the hon. House in judging the
sugar situation also.

Since supplies were limited and
prices under free sale system were ris-
mg, contro] became inescapable and
rationing between States was also
unavoidable, On previous gccasions,
this question was discussed. Bul no-
body, I am glad, has questioned the
wisdom of controls introduced on 17th
Apri] of this year. On the basis of
quotag released during the last six
months of the previous controlled
periods, quotas have been released to
the States roughly at the rate of 1.90
lakh tonnes 3 month as against a re-
lease of 2 to 2.25 Jakh tonnes a month
in 1961-62; thus as compared to pre-
vious year, there was a shortfall in
distribution 1y not more than 15 per
cent.

Within the States, as in the case
of foodgrains, an attempt has also
been made to distribute sugar also
through fair price shops and authoris-
ed dealers, Complaints of black
marketing have been received. That
is bound to happen. But it may kind-
ly be borne in mind that out of the
quotus that are released and within
the lota] quantity that is being dis-
tributed, only g very small quantity
would escape into the black market.
In fact, the entire gquantity that is
distributed is controlled. But though
it is controlled, there is a likelihood
of some quantity escaping into the
black market because when g com-
modity like sugar is controlled and
when distribution ig made on the basis
of each individual's entitlement—in
fact. it is wel] known that every in-
dividual may not require the same
quantity of sugar as perhaps another
person would require—what happens
is that since he has got the card,
naturally he would just transfer his
right to get sugar to Somebody else.
So, some quaniity is bound to escape
into the black market, Coupled v
the keen demang of supplies at the
time of marriages and parties and by
inst‘tutions of bulk consumers and
sustained by anti-social elements in
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the trade, these leakages in the dis-
tributio;; system are bound tp occur.
In fact, we may kindly bear in mind
these things also. Experience with
regard to sugar control and larger
controls even with regard to pther
essential commodities indicates that
such leakages are to be cxpected.
These leakages and abuses have been
brought home 1o the State Govern-
ments by the Central Government and
we have also held periodic conferences
and, in fact, it was partly buecause of
the steps that have been taken by the
State Governments in pursuance of
our instructions and directions and
also as a result of the consultations
with many States—of course they
would like to have larger quantities
and individuals having insteag of 1
kilo, 1} kilos or 2 kilos—apart from
that, there is a general satisfaction
with regard to that. Although the
quantity that i being got is limited,
distribution arrangement is, more or
less, assuming a satisfactory situation.
For example, in the South.

Shri S. M. Banerjee (Kanpur): In
U.P. there is no sugar,

Shri A, M. Thomas: I have not
been able to get complaints from the
south and also from the north. In the
city of Delhi, we are giving a larger
quantity than what is required, for
consumption. That is because of other
extraneous circumstances. In fact,
the situation in Delhi, after Divali, is
also improving. The imposition of
contro] was a pa‘nful necessity and
now the remedy lies in increased pro-
duction so that the evil gffects can
be mitigated for the time being and
in consonance with long-term objec-
tives, the targets may also be reach-
ed.

I just want to make a mention of
the prospects even with regard to
sugar. The hon. Members would
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certainly be anxious to know how far
our measures for increased production
have succeedeq and whether the
trends of production are salisfactory.
Coming to production of sugar during
1963-64, it may be staled that out of
187 factories which workegq in 1962-
63, 130 hawe already commenced pro-
duction according to information re-
ceived up to 30th November, 1963.
The corresponding figure for 1962-63
is 103 factories. This is a very con-
couraging trend. The total number
of factories working is 189 a5 compar
¢d to 187 last year. Another five fac-
tories, one in Punjab, one in Maha-
rashtra, one in Madras, one in Orissa
and one in Kerala, are expected to
go into production sometimp during
th's srason. During the current year,
production upto the 22nd November—
this is the latest figure which we
could get; we get it every week and
at the close of the week we will per-
haps get the latest—totalled 1.55 lakh
tonnes. But the production during
the corresponding period of last year
wag only 98,000 tonnes. So, we have
now got a lead of about 57,000 tonnes
at the moment. This lead js quite en-
couraging because Many factories had
started earlier last year because they
were afraid of not getting cnough
supplies—it was not because of any
incentives that they started earlier,
because the incentives were absent
last year, but because of the fact that
they knew that the availability of
cane was limited, and so, they had
starteg earlier—but that treng of pro-
duction was not kept up in the sub-
sequent stages. In spite of that, with
the production of last vear, wp have
now got a lead of 57,000 tonnes, and
if this lead is kept up, it would be
possible for u: perhaps to strike the
33 lakhs tonnes target. The House
wil] recollect what m. s=enior co'lea-
gue had stated during the course of
the debate last time in this House,
that even if we were in a pos‘tion to
reach only 30 lakhs tonnes, having re-
pgard to our internal requirements and
our commitments for export, that
would take care of the situation.
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There is one fact that I would
like to refer to, before I conclude my
speech. The other facts have been
detailed in the statement itself, and it
would be 3 repetition if I just refer
to those facts again but there is one
fact which I have to mention. Dur-
ing the cwrrent year, a factor which
is not to be taken into account in de-
termining the minimum price,——
there are four or five things to be
taken intp consideration to determine
the minimum price, which have also
been catalogued in the statement that
I have placed before the Hogse—but
which is nevertheless a decisive factor
that has to be borne in mind in de-
termining the price that g factory has
to pay for cane, is the high price of
gur and khandsari. In fact, it has
been computed that the gur and
khandsari manufacturer can pay a
price of more than Rs. 2 per maund,
if the prices of gur and khandsari
range belween or about Rs, 22 to Rs. 25
per maund. So, if the gur prices and
khandsari prices that prevai]l are
round about Rs. 22 tg Rs. 25 per
maund, the gur and khandsari manu-
facturers would be in 3 position to pay
at the rate of Rs. 2 per maund of
cane. That aspect has to be borne
in mind by all the Members, because,
I am afraid that in the course of the
debate, a view may perhaps be voic-
ed that these restrictions on the ex-
port of gur and khandsari ete., are
unwarranted and that they may be
lifted, Until about the end of October,
the prices of gur and khandsari were
doub'e this amount. That means that
for getting g maund of sugarcane, they
would have to pay Rs. 3.50 to Rs. 4. If
Rs. 3.50 or Rs. 4 is to be given by the
factory also, the House can just rea-
lise what the position will be, and
what the level of price would be; if
the House is prepared to pay Rs. 80
to Rs. 85 per maung of sugar, then I
have nothing to say, but T do not
know whether the House would be
prepared to pay that price at all.

Shri Tyagi (Dehra Dun):
know the justification of

May I
Govern-
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ment for fixing different prices in
U.P.? While some factories are pay-
ing Rs. 2 per maund of sugarcane,
others are paying less than Rs 2, A
demand has been put forward that
the price should pe uniform but Gov-
ernment are not paying heed to that
demand,

Shri A, M. Thomas: As usual, Shri
Tyagi is anticipating what I am go
ing to say. In fact, that aspcet has
been mentioned by me in the state-
ment itself as to how this disparily
has come, and the justification for
this disparity has been indicated in
the statement itself,

1 am just now referring to the pro-
blem of gur. Until about the end of
October, the prices of gur and khand-
sari were double this amount. It was
in these circumstances that we had
decided upon regulation of inter-State
movement of gur and khandsari, We
had also decided that factories in
areas where there was keen competi-
tion with gur should be enabled to pay
Rs. 2 per maund where the price on
recovery basis was below Rs. 2. We
had also decided that a genera] in-
crease of 12 nP per maund should be
made T the recovery formula. These
were the decisions that we had
taken, and they have also been an-
nounced through a press-note.

Shri P. R, Patel (Patan): Will the
hon. Minister please tell us the
price at which gur is being sold in
the consuming centres?

Shri A. M, Thomas: I am just com-
ing to the consuming areas,

As a result of these measures, the
aveilability of cane supply has bec_n
secured in West U.P. where there is
always room for expansion of sugar
production to a larger extent than
elsewhere. In other States, the rela-
tive position of the sugar industry to
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compete with gur manufacturers for
supply of cane has also been streng-
thened. Khandsari prices have also
shown a tendency to decline. It is
expected that as the production of
khandsari gets into ful  swing, the
prices would fall further, particularly
since inter-State movement will be
permitted oniy under restrictions. It
is only because of these repulations
and the increase in prices that we
can achieve increased productjon of

sugar, the target being 33 lakhs
tonnes,

My hon. frienq Shri P, R. Pate] re-
ferreqd to the question of gur prices
in the consuming areas. As I have
indicated, the regulations on the
movement of gur and khandsari were
absolutely necessary, because it was
only when that ban was imposed or
when the restrictions on movement of
gur and khandsari were impaosed that
the prices came down to the satisfac-
tory leve] of about Rs. 22 to Rs. 25 per
maund. If the -ugircane grower can
get Rs. 2 per maund, I think that
judged by any ,standard that s a
very fair figure which he gets, and
he can get it either by giving it lo
the jaggery manufacturer or to the
khandsari producer or to the factory—
owner, so that it will be seen that the
case of the canegrower has been taken
wcare of completely,

Even with regard to the restric-
tions, I would mention that cven
after the promulgation of Rule 125B
of the Defence of India Rules con-
taining regulations about the supply
of cane to power-crushers ang also
to factories, they did not have any
material impact on the gur prices;
for, we had left it to the State Gov-
ernments to enforce these rules, and
either because of lack of adeguate en-
forcement or because of indifference,
they also did not have any material
impact on the gur prices. It was only
after the imposition of these restric-
tions on gur movement and the fixa-
tion of price of sugarcane that subs-

DECEMBER 2, 1963

Food Situation 2484
in the Country

tantial supplies of sugarcane were as-
sured to the factories,

My hon. frieng had raised the ques-
tion of gur prices in the consuming
areas. When such restrictions are im-
posed, they are bound to create some
difficulties in the consuming areas.

Shri P. R, Patel: We are paying
about three hundred per cent more.
Does it not show that there is ineffi-

-ciency?

Shri A. M. Thomas: In the import-
ing areas, there is bound to be some
difficuity. But I may say that sal s-
fuctory arrangements have been evol-
ved. The only thing is that they
have to be implemented proper-
1y, and it is the Staie Governments
which have to implement them.

I might point gut that we have also
taken into consideration the require-
ments of the importing States for
gur, especially of the State of Guja-
rat wherein z great deal of gur is
being consumed. As the House knows,
we have allocated quotas for the var-
ious States afier the imposition of
this ban. And I can give the fizures
about movement by rail as well as
by water. It was only at the ‘beg‘in-‘
ning of November that ihis ban was
introduced; that is, on the 30th of
October, it was introduced so that
the figures about the quota for the
month of November can be given
now. Going by the figures for the
last two years, namely 1961 and 1962,
it ig founq that in November, 1961,
the quantity moved by rail and
through water came to 21,421 tonnes;
in November, 1962, the quantity was
19.888 tonnes, so that, it comes to an
average of roughly 20,000 tonmes,

Shri Man Sinh P. Patel (Mehsana):
By road, it is twice that quantity,

Shri A, M. Thomas: The quantity
moved by rail and by river came to
only 20,000 tonnes. But, we have
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actually allocated a quota of 30,000
tonnes for the month of November.
In fact, we took into account the
movement by road also and gave
30,000 tonnes. Now, what about the
position in December? The quantity
which moved in inter-State trade in
December, 1961 and 1962 totalled
18,673 and 19,512 tonnes respectively.
giving an average of about 19,082
tonnes. But it may be borne in mind
that we have allocated a quota for
December of the order of about 35,800
tonnes. Eveq if the entire road move-
ment is taken into account, I do not
think there will be any difficulty. So,
it will be found that the entire re-
quirements of the deficit States have
alsp been taken into consideration,
and we hope that this mechanism will
be very judiciously used: We should
also take into account the movements
that have been taking place in the
corresponding months of the previous
vears. It is a well known fact that
gur movements are very high begin-
ning from January and February, and
they reach the peak in March. Those
quantities also we wil] certainly bear
in mind in making adequate allow-
ance. This mechanism will be very
judiciously used. We want to sec
that some sort of parity is established
in the producing States between the
price that the cane grower gets from
ithe gur manufacturer and the price
that the factories can pay him. Con-
sistent with that, we would be only
too happy to give additiona] quotas
for the requirements of deficit States.
In fact, the case of Gujarat has again
been brought to my notice yesterday
by the Civil Supplies Minister, They
are pressing for additional quotas. This
time we have given 7,000 tonnes quota
for December. According to move-
ment, it is higher. But even then,
we are examining to find out whether
it would be possible to give an addi-
tional quantity to Gujarat from U.P.

So this is the position with regard
to gur, because there has been a lit-
tle irksomeness because of this cont-
tol, but it has been unavoidable.

1589 (Ai) LSD—S5.
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I have taken sufficient time. I do
not think I should trouble the House
more by mentioning any other points
at thig stage. I move,

Mr, Speaker: Motion moved.

“That the Food Situation in the
country with particular reference

to rice and sugar be taken into
consideration”.

There are certain substitute motions
also.

Shri Inder J. Malhotra (Jammu and
Kashmir): I beg to move:

That for the origina) motion, the
following be substituted, namely:—

“This House, having considered
the Food Situation in the country
with particular reference to rice
and sugar recommends that an
Agricultural Commission be ap-
pointed to look into the causeg of
slow progress in the agricultural
sector.”

Shri S. M, Banerjee: I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the Food Situation in the coun-
try with particular reference to
rice and sugar, recommends to
Government—

(a) to appoint a price stabilisa
tion committee,

(b) to have complete govern~
mental contrg] on production,

price and distribution of
sugar,

(e) to have State Trading im
foodgrains,

(d) to assure minimum price to
the farmers of all foodgrain
articles, and

(e) to fix Rs. 200 as minimum
price of sugar-cane for U.P.
and Bihar.”
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Shrimati Renuka Ray
had sent in a motion,

(Malda): I

Mr, Speaker: Too late,

The original motion together with
the substitute motions are before the
House,

Shrimati Renu Chakravartty: Mr.
Speaker, we have tried to follow with
attention the very long statement of
the Minister of State in the Ministry
of Food and Agriculture, and I must
say that we have not seen any hope
in it. It has just been a pat on the
back of the Government, specially
of the Food Ministry. The only one
new point which he has tried to place
before us, and which is even more
fantastic, is that the price rise takes
place from March because the budget
proposals come at the end of Feb-
ruary.

Now, when he gives us statistics,
however, he gives them for the period
of the harvest, that is, from November
to March which automatically, from
time immemorial in our country, and
I presume in every other country, but
more sp in our country is a period
when prices have—however badly or
incompletely statistics are kept— re-
corded a decline. Not only in his
case, but I have noticed that ¢ven
previous Ministers, fling statisties at
us which are manipulateq in such a
way that we are always told that
prices are declining. The figures are
given from November to March. But
never were we told why it is that
between March and November, prices
go up substantially. Nor has he ex-
plained to us why it is that even in
years when we are supposed to have
a record production, the index of
pirce—I am specially going to take
the case of rice because that has been
not only a problem for us but a
chronic problem right throughout—
has remained high. The all-India in-
dex for rice, for example, in 1962 re-
mained higher than in 1961 and yet
19680-61 was supposed to be a year of
record production! In February 1963,
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the index was 108 in comparisgp to
102 in the same period in 1962.

S0 we find that whether it is a
year of record production, as it was
in 1960-61, or it was a year of bad
production, as far as prices are con-
cerned, the index as well as the abso-
lute prices show 3 constant rise. No-
where has Government tried to ex-
plain to us why this is so, Sometimes
we are told, ‘There is g shortage;
what can we do?’ In our country,
which is an under-developed country,
we wil] have shortages. But we have
got to plan, and the hon. Minister
himself, when he went to Bengal, I re-
member, said that the kingpin of all
planning, is the contrp] of prices. It
is because we have shortages that we
demand from Government, 3 Govern-
ment which is supposced to feed ite
people, that it must put before the
country a policy by which in a period
of shortage, equitable distribution
takes place angd there is no undue
price rise, We have received no light
as to what has happened about this,

When we had originally tableq an
adjournment motion in this House for
a discussion on Food, the reason for it
is this, that we believe that the Gov-
ernment has been consistently and de-
liberately following a policy whereby
it is not the peasant who is getting the
benefit of the price rise, but it is real-
ly the traders and the hoarders, and
the Government armed with {full
emergency powers even today—which
they are using fully to put in jail under
the DIR political gpponents—do not
use them in order to check hoarders
ang profiteers. :

What is happening in West Ben-
gal? It is a chronic problem there I
want this House to take note of it
that every year, whether it is a year
of record production or whether it is
not, we find from March to November
that the people of Bengal pass through
a state of agony. Prices continuously
rise. Sometimes, as this year, things
have gone to such a position that in
October we reached a situation when
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prices went up to Rs. 50—55 and
there was no rice in the market. And
the fantastic position was that our
Chief Minister was saying, ‘there are
no hoarders amongst traders, it is
with the producers’. Who are these
producers? Are they the 75 per cent
of our peasantry who are really
small peasants or are they the 1 to 3 per
cent of the wvillagers who are very
rich peasants with large quantities at
their disposal? What prevented our
Chief Minister, the State of West
Bengal and the Central Government
from utilising the ful] powers given
to them under the DIR to go and get
them to disgorge? On the other hand,
on the 10th October 1963 when hun-
reds of thousands of people were
standing in queues, all of them were
turned away saying ‘ng rice in the fair
price shops; np rice is available in
the market'—no rice was available
even at Rs. 50—55—even then the
Chief Minister was saying that there
was no hoarding amongst traders. On
the 14th October, people took action.
Popular action came and about 200
maunds in Dum Dum, a suburb of
Calcutta. were forced by the public to
be disgorged st Rs. 35. From Rs. 53,
it was brought ‘down to Rs. 35, and it
was distributed by the people. That
was what they called the ‘Dum-Dum’
way. It was a tremendous movement.

On the 19th October, a “gentleman’s
agreement” was entered into by the
Chief Minister with the traders wh-re-
by instead of reducing the price fur-
ther, he stabilised it at Rs. 35, about
which the Statesman very nicely
pointed out and said that three hours
before the announcement came, ‘rice
was being sold at the same price; the
people formed long orderly queues
before grocers’ shops in different parts
of the city. The sale which was evi-
dently the result of people's pressure
on traders continueq throughout the
dayv”

This is the position. The price
came down by the people’s pressure.
We want this House to understand
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and let the Government reply to us
Why it is that they constantiy tell us
that the trade is behaving, there is
no hoarding by the trade. When
prices ruled at Rs. 55, people took it
into their hands to line up in front
of the big wholesalers and traders
and they got the rice out. Then Gov-
ernment immediately comes down and
says ‘law and order will vanish;
therefore, we come to a gentleman’s
agreement. We will stabilise the price
at Rs. 35'—instead of bringing it down
further.

Not only that. I would like the
hon. Minister to tell us what his Sec-
retary told him when he went teo
Bengal in September when the prices
were rising. * What was the situation
there? Actually, the situation was
that prices had gone out of bounds
and people had taken action.  After
that also, they have not put an actual
ceiling on the price between the re-
tailer and the wholesalers.

What does the wholesaler do to the
retailer. He kills everybody, he kills
the consumer, he kiils the retailer;
and the peasant, of course, is the first
to be killed. The retailer buys from
the wholesaler at a higher price and
signs thereon to the effect that he
has got it at a lower price! This is
the position. What was stated yester-
day in our papers? The Chief Minis-
ter of West Bengal said that on Decem-
ber the prices were gping to come
down. What a wonderful thing he has
done! Already the harvest is coming
in. It is a good harvest. In fact, we
have been told it is a record one, and
a good bit of it is already in the
market. The Chief Minister now says
with bravado the rice is going to be
sold at 0.75 per kilo, which means
Rs. 30 a maund, and that is the gentle-
man's agreement. He says: Look,
what a wonderful thing T have done!
From Rs. 25 I have brought it down
to Rs, 300

Yesterday's Amrita Bazaar Patrike
says that retailers say that they can-
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not give it at 0:75 because there is
no price control between wholesaler
and retailer, and that the wholesaler
is demanding more and asking them
to sign for less. So, nobody knows
whether the price is going to be held
at Rs, 30 or not.

So, I say the poor people are squeez-
ed out at every stage. This House
has often been treated to the elo-
quence of the former Food Minister,
Shri Patil that his policy is farmer-
oriented. Actually, it is the peasant
and the consumer that has been al-
ways losing and it is the trade that
actually gets the profit. Have we
ever been given the statistics. has
there been any idea given to this
House as to the amount of profitcering
that iakes place in rice between March
and October?  Actually, there has
been a great divergence about West
Bengal's deficiy this year. Our Chief
Minister told us during the Budget
Session in February that it was 9 lakh
tons. Then about May he said it was
17 lakh tons, Now, in October, when
things went completely out of hand,
he said it was 22 lakh tons. Actual-
ly, the figures for rice deficit for
the whole of India is only 20 or 22
lakh tons, and our Chief Minister says
that in West Bengal itself it is 22
lakh tons. Thig is only to cover up
the fact that the entire machinery
of distribution is rotten, as well as the
fact that the entire policy he has
followed is that of shiclding the
hoarder.

Who gets the money? In a State
like West Bengal, the figure of rice
production this year has been 40 lakh
tons at least. According to an estimate
given by Shri A. M. Thomas himself
in this House, at least a quarter or
a third 'of that becomes marketable

surplus. So, at least ten lakh tons
must have come out in the open
market. On an average it was bought

round about Rs. 21 or Rs. 22, and
with a fair return, it should have been
sold at Rs. 24 or Rs. 25, but actually
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they were sold in July between Rs. 32
and Rs. 36.

The hon. Minister just now said that
prices were steady round about July
and August. May I point out a speech
that he himself made, which probably
he has forgotten? He said:

“The prices of cereals have
risen by 3-4 per cent during the
last three weeks.”

This was quoted by me in this House
on 22nd August.

“The price of rice was 14 per
cent higher than it was last year.
In the last six weeks the price of
rice has gone up by 8 per cent as
against 2 per cent during the
whole of last vear."

I am quoting.

Shri A. M. Thomas: It is from the
parliamentary debates?

Shrimati Renu Chakravartty: It is
from the parliamentary debates. This
statement was made by wyou, and it
was repeated by me on the 22nd
August in this House, and you never
contradicted it

He says that the prices were steady
between July and August. It is amaz-
ing that we hear in this House that
prices are steady or going down, but
in the market we find that it is Rs. 38.
July and August is the period when
the aus crop comes in. Possibly the
House doeg not know it. Even so,
the trader has cornered to such an
extent that there was no change in
the market as a result of the crop
coming into the market. That the
Chief Minister admitted in October,
and I think a little later Shri Thomas
also informed the House that this
was the situation. Therefore, corner-
ing has reached such a stage that
it is impossible to control prices even
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at harvest time unless Government
really decides that they are not going
to protect the hoarder and the pro-
fiteer, and that they will take to
open market purchases. By such
means a certain amount of the mar-
ketable surplus will come into Gov-
ernment hands. In a State like Ben-
gal we find that while rice ought 1o
have been sold at Rs. 24 or Rs. 25 it
has been sold at Rs, 36 to Rs. 40 and
even Rs. 55. On an average they have
made Rs. 15 per maund as profit. From
this we can calculate the amount they
have made. It must be anywhere
between Re. 1 and Rs. 3 crores. Shri-
mati Renuka Ray is getting very up-
set. Let me have my say. She can
certainly reply later on, but this is
the position. The case will be rep-
lied to. I know you will give us sta-
tistics, but they will not fill our sto-
machs. That is what is happening
every year.

The West Benga] Government blame
the Centre, they say the Centre has
not lived up to its commitments. In
March it was stated by Shri Thomas
that 1:5 lakh tons was to be given to
‘West Bengal, at a time when the
Chief Minister said that there was a
shortfall of 9 lakh tons. The Centre
at least has fulfilled that commitment.
They have given 1'5 lakh tons.
After that, I think they have given
a further 20,000 tons. But even that
gets into black market channels.

So, firstly, the entire policy of
Government has to be changed both
at the Centre and in the States. Se-
condly, the entire machinery of Gov-
ernment has become corrupt. The
Supply Department, the Food De-
partment, the entire chain of fair price
distribution shops, all this hag to be
checked. Otherwise, 1 tell you the
people will really take things into
their own hands and show that prices
san be brought down,
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13:26 hrs,

[MRg. DEPUTY-SPEAKER in the Chair)

Shri Tyagi: Do you think
also smuggling to Pakistan?

there s

Shrimati Renu Chakravarity: There
may be a little along the border, I
do not say no, but the real thing is
that it is noy so much gmuggling into
Pakistan, but the fact that we our-
selves have done nothing to check this
situation. If there was smuggling,
how did prices come down when
people took action 1o bring it down?
Out of fear they brought it down, it
was brought down.

An Hon. Member: It was called a
riot.

Shrimati Renu Chakravartty: It was

called a riot, but there was not a
single case of rioting.
Shri  Nambiar (Tiruchirapalli):

Public sanction.

Shri Tyagi: Congressmen must have
done that,

Shrimati Renu Chakravartty: Every-

body, Congressmen, Communists, all
eat rice,

We, Bengalis, are being blamed.
Earlier also, 1 found that a feeling
wag sought to be created that Benga-
lis suffer because they only want to
eat rice. Shri Thomas also said that
Bengalis should eat more wheat. 1
say Kerala should also eat more wheat.
We, Bengalis, are eating more whea.

Shri A. M. Thomas: But it is less
troublesome.

Shrimati Renu Chakravartty: In
Bengal the offtake of wheat has gone
up steadily. Last year it wag 6 lakh
tons, and this year it is 10 lakh tons
of wheat. It will go up more. But if
the Ministry or Government or any
body says that Bengalis have to give
wp eiting rice entirely,....
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Shri A, M. Thomas: Nobody says.

Shrimati Renu Chakravartty: ....it
will not be done, it cannot be done,
It will be as foolish as the one re-
commendation of the Asoka Mehta
Committee Report with which I could
not agree, namely that Ballia is very
much populated; therefore all the
people should migrate from there, and
then the food crisis will be solved!
This kind of thing can never be done,
and therefore, I say that such pro-
posals are just to sidetrack the issue,
and they try to hoodwink the public
and cover up the real issues.

With regard to this year's prospects,
we have had a good rice crop, I ad-
mit it. Even in 1960-61 it wag good,
but what happened? Did prices stop
rising? They may have declined
during the period he has mentioned
to us, but the index has remained
high, and the price has gone up.
You have seen what happened after
1960-61, the year of record harvest
in 1961-62 and 1962-63. Again, the
same thing is going to happen in the
coming year.

What is your proposal for the State
of Bengal, we would like to know.
Is Government going to enter the free
market to purchase rice? Maybe
procurement of the {ype that {akes
place in surplus Stales will not be
possible in Bengal, but what is your
proposal to prevent the trade corner-
ing all the surplus that is coming into
the market The poor peasant will
not stop selling in the market. He
really gets very little at harvest time
when he goes to the market. He has
no holding capacity. My hon. friend
is shaking hig head, but we are also
moving in the rura] areas. We have
seen how stiatistics are thrown at us.
Do not quote us figureg of 1947. In
1847 the peasant used to get so much
and now he is getting so much more
and therefore, the peasant has be-
come very rich. The hon. Minister
must tell this House which proposals
of the Asoka Mechta .Committce
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he is prepared to accept. He
has read obut only some portions of
that report, those which can be
called the trunk and not the head.
It has recommended a price stabilisa-
tion board which is a policy-making
body. The Board should examine
not only the food prices as such but
also the prices of all related consu-
mer and producer goods, that is their
concept. Unless the entire question
is taken up there will be no stabili-
sation of prices or production. Many
friends from West Bengal will say
that one reason for the shortfall is
that people are deflecting some acreage
for jute production, because of its
better yield. If the price stabilisa-

tion board had been brought into
being, there would have been a
a logical approach to this question.

The whole idea was to implement the
price policy. In that committee or
board there should be representatives
of agriculture, trade, industry,
workers, consumers, banks economisis
and leading political parties. They
also said that it should meet as often
as necessary but at least twice a year.
Has that Board been brought into
existence? What about the price in-
telligence division? Sometimes we
arc baffled by the statistics. It is
amazing that figures are placed before
us to prove the points which the
Minister wishes to make. They quote
1947 figures ang say that production
has increased. If there has been a
shortfall in rice, they will say that in
wheat production has gone up by so
much and leave out rice. What is
the position of gram, of bajra? Has
the price gone down or not?

Shri AL M, Thomas: I have the
flgures.

Shrimati Renu Chakravartty: You
gave ug figures for jowar and wheat.
I noticed jt. You never told us about
bajra, gram, You have had to admit
the position about rice because every-
thing has gone out of control. It is
something which has got to be en-
trusteqd to an organisation. If I were
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to ask for the amount of marketable
surplus that comes from small pea-
santry owning 1—20 bighas of land
in West Bengal, nobody would tell me.
What is the marketable surplus that
goes into the hands of trade and how
much is bought by the consumer and
how much is bought by Govern-
ment? All these things are not at
all known. The traders make huge
profits. It is our contention that the
State Government has consistently sup-
ported traders. Even when they had
emergency powers, they did not use
them in this year of crisis when the
people of West Bengal had suffered
tremendously. It is the State Gov-
ernment’s machinery, especially the
Chief Minister that is protecting them
and that is why we wanted to bring
a vote of censure on the Govern-
ment. In the rest of India why is
it that prices did not go up beyond
Rs, 257 Why ig it that prices went
up to 55 in West Bengal. The Chief
Minister says that the shortage was
to the tune of 22 lakh tons while Mr.
Thomas says, 3-4 lakh tons. Whom
are we to believe? People in West
Bengal are tired. Our best granaries
have gone over to Pakistan. Today
people who are in the Treasury Ben-
ches are sitting on that side because
of the sacrifice of Bengal. We are
a densely populated area. If this kind
of policies is pursued it is impossible
for the people to bear for iong. We
are at a breaking point. Mr. Patil is
no longer here but we have heard
his pragmatic approach repeated by
Shri Thomas which was a snield to
stop all controlg and allow the hoarder
and profiteer to do what he wanted.
What is this buffer stock which has
been talkeq about for the last one
year? If you read Mr. Patil's
speeches, he says: I am bringing into
India so many million tons of wheat
and rice from America; we are going
to get more. What has happened to
that? In spite of imports, have the
prices been stabilised? Do not tell us
that it is because of developmental
expenditure or inflation. If you say
that, then why do we have planning?
Do we not know that excise duties
will come  in budget after
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budget? Have we not told you that
there should be no sales tax on food-
grains? At that time has the Food
Minister or the Deputy Minister voted
agninst the tax? We are told today
that prieas go up because of the new
taxation proposals 1u Fahruary, I say
that Government has not put beTure
this House any well-thought-out
policy or does not even think of
seriously implementing any policy.
We have heard about buffer stock and
regulatory controls and what not.
But things do not improve. He tells
us that prices should have gone up
even more. If this is not complacen-
cy, what is it? In July last in our
State a statement wag made to the
Press that there was so much of sugar
and there would be no controls be-
cause prices would not be affected
But in August the situation became
so bad that we had to introduce con-
trols. Now, we are told that we have
got ration cards for sugar and there-
fore there is such g big offtake of
rice. These are fantastic statements.
Even now you can get sugar only in
the city of Calcutta; go to Durgapur,
Burdwan or any other district head-
quarter; you will not get sugar. Im
Delhi we could not get sugar yester-
day.

Shri Nambiar: Why, today I could
not get sugar.

Shrimati Renu Chakravartty: We
are tlold that we get too much sugar
in Delhi. Can there be once mare
complacency? The hon, Minister has
come back from his FAO tour and
good-will visits and T hope he will
tell as what the Government proposes
for the good of India. It hag been
stated that this is a year of bumper
crops. West Bengal had also a very
good crop. 1 want to now how far
in the coming years, 1963-64 and 1964-
65, the prices are going to be main-
tained with reference to the prices in
1961-62 and not to the abnormal black
market price of the 15th October 1963.
How are they going to enter the
market for operations, for procure-
ment or for levy? What are they
going to do with the rice-mill owners?
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They are the base of the Congress:
when there is a by-election, if there
ig a rice mill it will be the centre of
the Congress and it is understand-
able why they conld not be touched.
We want 10 know whether there will
be a levy on the rice-mill owners or
whether there will be open-market
transactions in order t{o channelise
marketable surplus so that in August-
September the Minister may be able
%0 say in this House that the price
leve] had been kept at Rs. 20 or Rs. 21
or 22 at the maximum. Until that day,
we would say that all the policies of
the Government have been hoarder-
oriented ang trade-oriented,

Shri A| M. Thomas: What is the
price that the grower should get?

Shrimati Renu Chakravartty: The
srower will have to get about Rs. 186,
il you can keep the price at Rs. 22
in August. Anyway, what is the
pasition today? Forward trading has
aiready taken place. That is what I
am saying: that your price policy is
shaolutely wrong. In West Bengal,
what is happening today? Just now
tha harvest is on, but there is no
policy as far as what the Government
is poing to do is concerned, as re-
gards the price the peasant should
get in Bengal. Because of the fact
that the price of rice has risen so
high already forward trading has
taken place. That is what we call
Badan (advance) in West Bengal, and
1 do not know what it is in Hindi
Phe peasantry is getting a much lower
price rate now. The price statistics
willl ghow us that the price that is
aquoted by “Dadandar”, that is, t_he
mshajan. But what is the price
being paid to the small peasant pro-
ducer? They are not getting more
tan Rs, 15. I can assure the Minis-
ter that they are not getting more
than Rs. 15. Therefore, if it is sold
# us at Re. 24 minus Rs 4, gi\{c
#nt to the peasapt. But then that is
nof the position. The position is that
{e peasants only get Rs, 16 or Res. 17
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or even less. If you go into the
interior, where there is no road you
will find prices even lower. We are
buying it, and we are buying it and
we have to buy it at an avernge of
Rs, 38 or Rs. 39 and even more!

Shri P. R. Patel: Will you please
tell us what should be the definite
price of rice or paddy to the agricul-
turist?

Shrimati Renu Chakravartty: Will
you make me the Chairman of the
Price Stabilisation Board? Then [
shall tell you!

Y Wit g 9 (A1) 9w
wera, § mra vt aaw fawai a1
7 9w fad Y & wwafaa g
Tt 9F =AT AEAT F )

% 51§ ag 7 f& I T
St g g fe A W e s @
mr S A F) Y, 9 o iR
fawg ¢ W 8 9¢ aga W@ ¥
g fAr FTE A A
agd 9 a8 w1 1 fs e ¥ g H
ww o< ¥ ag fram g fs o s e
dar Y § W AR ¥ Ay a0F ¥
g WAl §, 4T TV IARA Fq T
% o 8, I8 49 39 G 6 W
9 gr 3 1 A Tg W W W
wrewd gar 8 fs ST 9 e 9 @
QYo IR AR E RN R F
) faq ¥, w1T uiw wEw E, Afe
o o ¥ T 33 W IV WA WA F
fmi‘rﬁtmz,mﬁﬁi?uﬁt
q:rfaq:-(grzmmi‘rmiaﬁ
ATAAT—ITAE AFH 97 Lo WY A faw
e

% WA WD se T@ AA |
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st wEht A1q Qe qH AN 2
fr 9@ SoEw & awg ¥ ag g 8,
at wa $xefigt ax @)Y FEM 2R TE
FT FOORA % WA, a1 15
W q¢ fad w) =SH fFe W 9w
fasiy, T &7 weaTaT WAt T8 fFar o
gFarT & | &7 arl A g fag g
i 2w ¥ <A WYX CHS FT AT

3| # #r§ @ag e 6 ot ar
Wa &G gISW ¥ gH WRT IR FY awE
aT faare #¢ @ ¥, @ AWHE 9@/
Wl ¥ I¥ T§ T IO, IO TN FIW
@, fom & ag w9 gET g &
A & IeareA W afa gt | ST
JeareA avY g /Far §, a9 % AT
# mat $aefml &) a9 ) foed dea
¥ Wi A foem, @ F @ FTw
¥ | uw @ & daeft o, fagiy
¥ w7 frmral & @ ¥ 2w A fem
o g dwefai @ ), faa & geee
# sERrdt WY @ Tq@AT 91 1 oW
mAde ¥ W & fow qu fear 91, sw
e % fearr dazfal £ w2
awar q1 | ¥ oo qiest ¥ ag F@Tn
g fr oAl ¥cE MR A
=7 3T 78 frwwrar § 1 wiw wmw § R
30 T 79 9C % faw wr §, M W@
wmwrfas & fis s07 s9 7@ =
Y wq frar €Y qwar g 1 9w "=t
frerer fad, a=g W fam = ard,
& Taar gzar § | 9 3k wvan fee
T¥ T FT giew $T gwar g, ar fo
fRrge Mo Hqowm e AR
9 TaT 9t A7 §F g ek defai 2
TR T ? g ANA Ay A

¥ ogae ¢ fF fom a5 T oW
T frgifea gom, 9@ ¥ Q1S A Aifes
AT gY mE | TR F TR F FE WY
T AT [ & wAfuT A w T
wifge a1 | o 3w ¥} GwETd W @
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¥ wrafug faar o, & os8 #r ST
7 g i drga qo e # fewm A
2ar fF o gam § wTNET 51 A1
W W TS §AW g, al A ¥
FHRQ AT GRIT THT SORT AW 9T
o1 | W) T ;Y & | St & fme
g AT &, AT I F 9T TG I
EAR AT SA A G 234 & | =
33 AT 3¥ &9 39 F1 9T &3 faew #,
ar #|T 9 M@ S5 A9 9G¥ qrv q Tr
ot 74 G& ¥ dafmr &1 a1 qwr
& ?

g 4 At 5 fagm & owr %
g1 ® 97 & Tfew ¥ e W g
fr dmafefgem § gt st @ &
Y FOEEA AT AT §, ag g
A & T O m{T y weew &
Fg fF tee ¥ ¥ {30 dwfaat w=
@ &, AfF ag w1 dareemE a1 A
2| AR A TR g ¥ 3y 9
¥ ¥ i gy d e &t vk g
afsw ¥ F7 aF ToA G, @ F AR
¥ il g2 T S I EEn ¢ | "y
FY fad Iy T 9+ § G qr
HFTUT § AR T 9+ F | wEEr
OF avg A wenlt, 9« 5 S0 W
wareT G'T grft | 9w g 9w ¥ W
a1 & arway grm s F Farart ® s
MR AT |

TE & O H T AT Jo e
Tz A O w2 fea 3, & sw oW
TG F@TE | X AR F § o
¥ ffaww s § 5 S wmm W
FTART A A I3 w4 | K A fmgA
go fto ¥ 2mT § 5 1253 &, o= fF
THEEA & T AT, TIAAT STRT Y @7
fe o v o fegm T T ¥
TR 9% 77 A IWy § {5 g
o dwef@t #Y fawamar o | W
oA @R dax
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Ty St @ fF gura wan defai §
w1 AT TG T FT AT FAT T,
T AT EfF guw oo ¥ @ A
@ gy § uF fagmw  fafrw
gHT afgu——ar &t 7 7z a9 A7 @
gafrat #13 | woF & FgA F &
gz99 § |

TG A AT ATEHAT B AT FT AT
w7 ¥ | ¥ nF feme q@v &7 faamn
g g fa et 4 & fraa wraan
@ g o gafam Hifaw 5 foe
T dwfrat & qeyo-uy ¥ Faw
R¥§ ATE TTT UATES ITI § mrAT
qT, OIS feER-%: W Y&z A
TIAT UFESA ITA H oqET g0 An
TAT GFZL W OWTAAT,  THT F ATHL
THTES e A gt &) fom omw
FT U3 T4, IF § CFRS I aqA
@ g awr & iaw mEir g
¥ ¥ fau 33 7 37 =am 00
wiam zw =gy & f =it § & q9ae-
aifzar faarar 3 =nfan fF sam A
qTAT, FAT T F7A FT FATT FE

T T FT WA SATET , AT EH AT
aqaa 7z ¢ 5 feam #ie g=arr
art 7 az was faar fF g7 & a7 £
F1 2, afae Y FT IONRT FH g4
arear 21 77 3% & fF g A s e
FT F w77 A9 fra faan, afaw =gmrd
AT FTATE & | T AT A AR T §O%
FTETF F7 G E | TR T § BF -
&g 773 7Y A A wifEe & e
FHY TAT AT AY I a9 § @A)
s 3 fraed 7 39 1w
qTT 97 390 | TH T5 ATEL F0A
TFIETES Al FC AT | qAAEd H
HOFTT ®1 4% o o ¥ FTEEnA
&7 w7 &, A Swg go dre iy
g @A A @ 1 gt gigar
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¥ A 7 8 f5 deed go Yo HwE A

WA T HT AT FT ST § SYTRT TAT

faat &1 feerar fear o

¥ Fgar amean g fF 4 F at
oF fafeaa arfash ar Y soar gefr
¥ nF araefF a1 Faa wwar g
fagre & it F3 Fw S v @ fond
ot faeft & 1 gt o gEET g FRY
& M F I | I GRY F AT
#1 AT wiwgal & T F7 aw wfaw
7T 7 qg wiforw A1 § v 5fF dfagal
& 39 a5 w7 far § w@fao oF
T T AT gHL @ o | afew
T T 41 T B R fF 0w I
FT TR WAL AL A9 A AT, g
FE R § AT § TRl I AH F W
zfax & @ 3@ &1 AT qF & 7
Fawmar g fragi & | =9 &1 7 Ao
fasam 7 ot wfegar oo & fag
UF HE A &Y 8, TR QAT AL
g e 8, fF 37 o & aga 41 faq
Tq FEEEE § OATE Sy | gEfan
TTT FT TF ITIH FIAT ENT | TG HT
g grm fa dfagat &t e qf ae
¥ AT 3% ArAT H AeATE g1 1 I AT
FqT ALFT 1 GFAT &, T AT W |
i zart g fafeer @ea 7 o=
ara @ ¢ grew F AmwA fv = & amw
&0 & a7 g1 =ifed o sfq a7 7™
faaefy =Y faeet 8, gt T &7 3™
frpery & @ma S[eT g@m g fed
& 5 o= H 59 ama F1 Fa1 a1 7 ag i
w17 & fau g afaq gnlt 1 gw &
ATH AT 8, FT T T AT & qH g
sy & ? gt ww ¥ e A1 SO
faentt f ag weat foem &1 o Gav
* 7 foam #% segr T &1 w7,
w7y S W W § 7 owa ¥ ag
w=gt feew &1 A W & fag e
gar & 1 A9 ey § agm o e ¥
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TR TR T A fEEml A weet e
FT A A9 F fAq 48 frmar & 1 5o
foes &1 man forer o ot TR 3 o
o Wit g & At A o @ 2
arfs v w58 few &1 d21 2 | @A
wfew qerare ary /i seet aafadt
TR #1 § arfs 3| & ¥ S0 A7 A
wfes Y ) a5 A F e Hadi 2
FTHT AFTAA) 47 36 & forg e &1

W AT AT AN E | wrew A2 mvy
%3 fafaez aga & faw a7 a= @
T &0 frar & 1 & g foors oo &
ary @ g g fF ower aw owm ¥
&t fademiz ar as g & 1 feam
F v oy faar smar @ f& @ o
o, FTEIT ¥ oA gEd wEl ¥,
g g ¥ aqr g A weer favr
IH FI AT T AT | AT FT SAATH
FAT W I F I &S Fram amar &
7z WY 39% FTr o fagr e & f
Tg g9t few &1 o dEedw #1 2
Y7 qF 1 FT IH AT Fo57 Ar2H 70T |
afva & agan aea § 7 oaw woe
T2 K oo Fr g9 fers 2am E
TAT TIW H S %0 AT@ FAT A AF
F1 ATAT AfFT FF g1 FAT v @
AT | I AE ¥ v H Jo AW
€3 AT AT ATAT AFA TH gHT
9¥ |1 BT | W § q%o A&
T AT 3 &9 ¥, afeT ¥ g
FAA 3o AT@ TAT | IE HTHGAT WL
ad @ feama &1 faamat & 6 g
ag AFdr & T vAreT feaeqHT O%
e fFar o | & 28 ard Y /AT E
fe fom 2z & oore di & amt A
T T8 A &7 mreT Taar g e
T GFEE F NEE & aE E
o Y mr A ot 3, 7 o 3w Re
F Wy A qed | AT @ F B
uF WY WY arg fafga & oo e
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TATHEE 1 @Y (e @ agt 3w §)
ag W W ifgd, a@ W IAwT Fmar
& & f form T @ Eew et
AqAT &, qF T woET few w1 ),
IET deT @3, forad wfus @

|9 T g it e $a &, 3 faer

R® #ar | Afew Tm w1 oA waw
LU SR A

BY & oo & srdar Fw W@ § fE
WIT W AT 9 I A | w2 TEAHe
¥ fifydefess 1 faoet & g W
AW AR I da ¥ E swa
F2i feqorawz & ot #1f wraw & 7
AT I FT FG WHT A1 TH F AT 9T
g9 57 § ! § quargEs fAdes s
arear & fF 9@ 7% 2w F e o a7
g ag ¥ fedmmdz gor o 4 3w &
7% 7 fafen sn@Er o forad
F g I GF I gEe FA A
arfereft G feafy soom w2 3 o &
TAT qafe AT § $48 F A9 faeem
o1 7 & ST I "7 H 3o g
gt foady 2w F1 o7 &0

¥ & qgr off g1 91 T &Y @vy
¥ ary § ot gATa WiwsT &, A W A
giFr g fr gt s e AT 8, W X
TETA FATL qFAT AT FY ] | 4T Al
FATX AW AT MA@ R, e b
g Y #T sreT AT aget S @
2 AMiF e fragw @ g faaa
¥ 9N 907 AT A€ A T gA HIa
g7, a7 IH WA A, TAT G2 BT FEET §
SIS & dF #1991 w2 g
WE AR X AT A aE
T TEE | TS FT W AT FfFEHEH
Wt &\ T AT 3w A T A\
€Y T 3 & afw S # FeaA
sarar @ | feddiz A &), A
# QT 7 A SAATT FIATENT | FHL
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(=1 aaiY e ai2]
T 7g, fr fafer i &1 o &
gy drgw Wi wf FT 3 0 F=E
FE EE@ET AE R 1 W91 4g
Afemam § 1@ T e AW ag
¢ e et go do # gy AT Afuw
wa o ¢ Ffea @ @ ¢ fr oz A1
WA &1 AT (L2 g1 A9, 980 9
Afqera agr faa g ofs faar
T fas gwar g1, fasr #i == &
w0 % g2 aF QA gl W Gt 1
TH 1 FH HEggE A @ |

Shri Earuthiruman (Gobichettipala-
yam): Mr., Deputy-Speaker, Sir, we
are discussing the food situation in
the country and statement made by
the hon, Minister before the House.
The hon. Members of the opposition
say that the abnormal rise in prices
should be brought down, First of all,
we should know what this continued
rise in prices is due to and who are
affected by the rise in prices of food-
grains. They should realise that as
a farmer of this country weuld realise
it and it should not be on a political
platform.

Our communist friends say that the
rize in prices is due to and who are
quote that it has risen from 100 poinis
to 137 points or some such thing. Ac-
cording to statistics, 70 per cent of
the population in our country are
engaged in agriculture anq they are
not affected by the rise in prices at
all. They live in rural areas, The
cost of production for the agricultur-
ists is so high and they are paying so
much in kind and money that they
are not at al] affected by this rise in
prices. Of course, the prices might
have risen because of demand and
supply. Even in the industrial sector,
We are paving so much to our labour-
ers. Only very few people in the
urban areag and Government servants
of certain categories are affected by
this rise in prices,
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We should see how our demands for
foodgrains could be satisfied and we
should also see the other aspect of
our poor agriculturists also, They
should be given incentives to produce
more. 1f our friends of the opposition
are asked, "What is the price-level to
be fixed?” they never answer. They
say, the poor peasants are gettiug
Rs. 16 per maund and it is selling at
Rs, 27 per maund. It may be due to
ever so many things, Asg a practical
tarmer, I can say that I am producing
50 to 60 maunds per acre on an aver-
age of 100 acres. I have been &
farmer since 1940 and if hon. Members
come to my farm, 1 can demonstrate
it. In Japan, each acre of land is able
to feed 10 people, in Italy 5 or 6 peo-
ple, but in India only 2 to 3 people.
It is because We¢ are not paying much
attention to agriculturists, It is un-
fortunate that proper price is not given
to the poor peasants and the middle-
class people,
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Government has fixed a support
price of Rs, 16 per maund of rice. Let
them calculate the cost of production
in agricultural farms, not in rsearch
farms. It comes to Rs, 300 to Ra. 400
per acre, But the so-called support
price is not enough even to meet the
cost of production, if every agricul-
tural ryot is asked to sell his produce
at that price. Our Food and Agricul-
ture Minister, Shri Swaran Singh, be-
ing himself a farmer, should realise
what is the really fair price for the
farmer. For example, in the indus-
trial sector, before it js decided to fix
the price of ap industrial product, one
takes into consideration the cost of
production and the money invested in
the industry. But, unfortunateiy, in
this country of agriculturists, we are
not at all concerned with the cust of
production, so far ag agricultura] pro-
ducts are concerned. It is just like
trying to have a head to suit the cap
instead of trying to get a cap to suit
the head, We seem to forget that we
are importing food worth Rs, 200 crores
per annum, Here I can make an as-
surance on behal! of the farmers that
we can wipe out the deflcit in just one
year provided the farmers are given
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the proper price, proper tacilitie.q_ to
develop their farms, financial assist-
ance, better sceds, etc.

People often say that the purchasing
power of the people has decreased. I
am sorry to say that it is not a correct
statement. The purchasing power of
the people has been increasing enor-
mously, There is no doubt at all,

Previously, the economists used to
say that the prices of other commodi-
ties depended upon the rise or fall in
the price of foodgrains. That is to
say, if the price of rice rises, the
priceg of other commodities will fol-
low, But, now, specially after the
Second World War, the wvariation is
only indirectly proportional. So, even
if we reduce the price of rice or
sugar, the prices of other commecdi-
ties rcquired by the farmer will not
come down.

If we take 1950 as the base year,
assuming the cost of production then
as 100, the present cost of production
is 200 to 250. How many people
ralise that? But the rise in price in
the cost of foodgrains, even according
to hon, Members, is only 130 to 137,
when the cost of production has gone
up from 100 to 250, more than {wice.
Strangely enough the cost of produc-
tion does not seem to have been taken
into consideration at all. We always
hear people saying that the prices
have been increasing and going up.
In Madras State, from which I corie,
afier the fixation of ceiling, the land-
lords are even worse than the upper
division clerks in the Secretariat. If
you take into account the cost of pro-
duction of 30 standard acres, they do
not get even Rs, 200 per acre if they
Produce 50 maunds per acre, So, they
will get Rs. 3,600 per annum or Rs. 300
Per month. A middle class farmer
Is much worse than a lower division
clerk. So, it is time for us to realise
that at a time when we speak of a
welfare State we have to have some
parity in al] aspects of !life.

Today we are producing 79 million
tons of rice. OQur Third Plan target
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is to reach 100 million tons. The pre-
sent increase in production is partly
due to our Plans, partly due to our
advance in science and technology and
chiefly due to the present prevailing
prices. People say that the price of
foodgrains has been increased, Here
I want to say that unless you assure
the farmer a fair price of Rs. 21 per
maund of rice, it is impossible to carry
on agricultural production. I would
request the Government to make a
categories statement, assuring the poor
peasant the price of Rs, 21 per maund.
Unless and until that assurance is
given, I am afraid, we are not going
to reach the target of production. Be-
cause, the farmers will switch on to
cash crops like sugarcane, cotton or
tobacco, No doubi, they are also re-
quired by us, but it will result in our
food production going down and our
deficit becoming bigger still. If the

farmers are not assured of a fair
price for their produce, they will
switch on to cash crops. So, let the

Government fix a minimum price to
be given 1o the farmer.

So far as the consumer is concern-
ed, let the Government fix a price,
which is 10 to 15 per cent above the
price given to the producer and see
to it that the consumer is supplied at
that price from Kashmir to Cape
Comorin. Every one should be able
to get 1} kilos of rice per rupec. Even
then, according to my calculation,
after allowing 20 per ccnt margin to
the traders and supplying to the con-
sumers at the rate of 1} kilo per rupee,
the producer can be assured Rs, 21
per maund. Now, it is the traders,
the middle men, who take a major
ghare of the rise in prices. During
the harvesting season, the poor culti-
vators have to pay all the taxes and
the l!sans they have taken, besides
meeting their other personal commit-
ments. The traders take advantage
of the difficult financial position of the
farmers and purchase the entire siock
at g very low price. Then they hoard
the- stock and sell it during the lean
months when the price of foodgrains
has gone up to 140 or 150 per cent of
the purchase price, making huge pro-
fits. So, it is the unsocial and anti-
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[Shri Karuthiruman]

national act of these traders that raises
the price and so they should be sever-
ely dealt with, Neither the peasants,
nor the consumers, enjoy the benefits
of increase in prices. The peasants
are not getting a fair price and the
consumers are made to pay a high
price, the middle man, the trader,
getting the benefit. It is time that
Government attended to this problem.

Regérding the rise in prices, 90 per
cent of the people are not affected;
and only 10 per cent of the people,
who do not do anything and only con-
sume things, they raise a cry and our
Communist friends take advantage of
it.

Shrimati Renu Chakravarity: What
about the agricultural labourers?

Shri Karuthiruman: I am coming
to that., You go and tell the labourer
“Don’t do the work” and they do not
do the work, That is why the cost
of production has gone up. It is just
like that fish which shows its tail
and vou say it is a fish: then it shows
its wad, which is just like that of a
snake, and you say it is a snake, That
is the well-known game of our so-cal-
led Communist friends. They go to the
labourers ang say “do not work; de-
mand more wages”’. Then they go to
the peasant and say “the land belongs
to you; you have a right on it; it does
not matter if you have to pay some
little compensation’. That is their
policy, 1 can challenge the Commu-
nists. They may be good people at
the platform. Let them come to my
farm, or any research farm, do the
work themselves and see what is the
cost of production. Even in Russia
they are not able to produce sufficient
food and they go to America and other
countries for import. They always go
on repeating that the Jabourers should
be paid well. It is al] right, What is
the rate of wage now? In 19852 the
wage was 8 annas to 1 rupee. Today
it is Rs, 3 to 4 per labourer. Yet, the
Communists go on preaching to the
labourers “demand more wages; do
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not do any work”. While they ask
the labourers to demand more wages,
they should ask them not to forget
their duties, If the labour is to be
paid more, the putput or the turn-out
should also correspondingly be more.
But that is not so. The labour should
actually be told that they should de-
mand more only when they have
worked out more. Then only will we
be able to reach the targets.

Then, il is always said that the
standard of living of the poor labour-
ers has gone down and they are starv-
ing. Actually, it is not so, It is just
the other way round. Nowadays, even
in the villages, all the cinema houses
are ful] and we see¢ long gueues of
people waiting to purchase tickets
worth Rs, 2 and more. Do you mean
to say thai they are starving and, at
the same time, sceing cinemas? They
have so much money that they can
afford to spend a portion of it on en-
tertainment, 1 am not grudging it. In
the socialist pattern of socicty, every-
body should be able to enjoy. I am
only saying that their purchasing
power has increased and so they are
wasting a portion of it on entertain-
ments.

People go on saying that the prices
have risen. What is the increase in
price and what is its impact on the
people? Perhaps not even 5 nP for
a person. Hon, Members should
realise that before they go on com-
planning about the rise in prices.
The

Mr, Deputy-Speaker: hon.

Member should conclude.

Shri Karuthiruman: I will conclude
just now,

In the end, I say that I support the
motion moved by the hon. Minister.

Here I want to give an assurance
on behall of the farmers that if the
poor peasantry is given a fair price
and reasonable facilities for improve-
ment of agriculture the production
can be increased not only to 100 mfl-
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lion tons but even to 125 million tons.
But, today the peasantry is on the
verge of dying. As Oliver Goldsmith
says:

The bold peasantry,
The country’s pride,
When once destroyed,
Can never be supplied.

We have to see that the bold peasan-
try is not destroyed, It should be as-
sured of a fair price. Then only we
wil] be able to wipe out the defleit in
production.

ot g fag (F7) @ T
Ry, =T #1 GEET AT 499 G0
FI0 7 & WA @rAT A7 F ATl
FeAT &, —F% qvH TA AHA ¥ =A-
mEez Y & | TaE fan qa o fea
¥ mifrfeie A aemad s o A
Trezafa &1 &1 aefefrdz wet & 1 -
afr # fawer wme o W TS g
a1 2 fr o gvaw # aEEfaa
2 f& g7 W AT TEIA F garfaw
gIE  F1 §Iy A F7 oA 2 T
Teafr a1 aefefede A A A
& F1€ gaer wefefeie quszar | 70
s g fr gafy £ 3w AT &
HIHT IS AAIET g w40 /YT I
foraT agor F7% qrsT AT PIITFAT

UF AVE TET & fw dm § mEear
TR FN Y &, gEY ATE q@T F§ A
WA & @ 97 9191 § faaar gew
2\ &I AR, AT A F wrATE, F
T 3R ¥GH ¥ 9T G AT § AW
&9 ¥ g #7 99 & 9EE TA O
T Lo 9% 79 § fasar &, w1 w21 A
¢ fd oo 2w & meear #OW E) @
2| WR O g v § e
& I A1 Y¥ §97 7 ¥ e
2 o feeeft ¥ = &diad o A Yo
E w9 fawar & | o ww 9 ¥
UF 936w A F7 & f mroeq § gEY
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T3 FT A YO T AF AT AYE
# oY §TF AT | FAT IW T W@ EAT T4
¥ waw 3w E ) Ted £ WA OF
a7 # fekmr & 1 afww w9 39 o=
feam & 93 & 7% 4@ 4 A1 faema
WIT TR F 49 Yo I WA T§ WLF
FTAAT 41 | WA fwaTa 7 1w 4=
FTAT 9® F7 f741 @ AT AT 2 AT WA
¥ §94 ®A ¥ fgur wav 2 fEEe
faa 7 faer wifeat & fag | @v@e §
TATEr #WE ¥ fAr ) wvwe feE
TATH FHAT & 7 a7 &1 qAH =g
F1 &g | fogw 193§ w9 oA
qer mar Ataer 62 fufaes T e
fr w0 27 Ffemmge Tl # oo
w90 # @iEr smar ¢ our fegee
F faam F1 A2 Yoo BTN WI A q7
AT AT 2 | 1 7T g A7 e
7 ox I oS T 3¢ Al wT
TATRT FAAT & 1 A1 27 F oz a1 fama
¥ ot & oy e wifes 21 aan
FIE AV AT TH WG AT AIAA
FT gFAr At |

oA AT ArE TFT AL 04T §
W1 GT€ AT ToAE A AT 91 F a1 anfewr
FY a9 @ gH7C TEI ¢ wfEA I 97 AT
arEi ®AT R A9 feam Smer
g1 g for a9 47 dmaEr A T
®ET & LA TE MTET aAET g
T FT HFE & THAT g FIAT & Al 74-
¥ Oy T AR @R 97 S 6
gfaay T @r & IEEr gerEd o
Foute ¥ araw fawr & | a7 AE 12 AW
gAY aAT wE FT I 91 oawAT
g & o= < qar gt fa o feet,
Taeq "X 81T F1 9 FEET
¥ W "R |

faTT & arq ot T fegrmar @
TR T® A & § i mgAY giomT § g9
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[ Ferar farg]

FTA F AT ¥ 30—y o FNT TUHT TqH
fear 7vv 399 T F49 Qo FLT wTAT
R F fawm 77 @F frar ) @
AT ATEL T AT F ATY Yaoow
AT &7 G99 fFa o @ fear
Fa9 99 FU ETAT | TF ATE AT TR
fFAm A g s 3 s A A 2 AR
gAY ATH g 93 & 5 3wE R A
a7 397 ¥ A7 99 #T AFET F
AT w1 AT 2 W LT FY AR
AT 3 BTAT Yo AT FH & o7 fFaM
F IWF AT F A7 Q TWT =0 AT 97
#q fggr oA & | #av 98 PR & ATY
ITEEr A 2 zTw  wAEr feara
g favmar gzar 3| o fram aF F37
fqe & CATH 97 AT § AT AT THE
fr Fasr fars faar am =2 =9
TR 9T ¢ A A & (e 12 foan
AAT & | AT W TR F A F
AT THTE FIAT AMEL | TH F AW
s woar v fafra fear smar anfed
o7 7z 1 frwad 1 gFmET & a2
ar fax afgs & g4 379707 F fAg
&1 & frgor &= #7307 fgmma wreE
TR G FT IAT F0EAT 2 | 98 TH GF07
2

Mt Feam & arq 3o8TF e
aar ag az ar R Ay AA OF FIF A
A AT AT B TH T ATHIT F ATAT
A Wil Arg 35 w78 WA w@r | Afee
Tz 3¢ w14 wA ¥ fadr a7 47 1 7@
Praett § T 9 ®TAT 3T BT 77 fawAr
ofY | fET T wAT 77 T2 38 €T Y AN
ferar sng A Qo WA AT FT HA 2o
i gar | fewa @ o9 @A
L §TAT Yo ag G faan maT T T8
fpars & 9 &Y ®T T FT Q4o
wTF AT | AT A 290 wHAT fEATA F
qfrore &1 1@ w1aT & I9E FEE /T
firer wifers AL ZY 9TX & AT AV
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AT Y maf faedt § 9 A @Y fean
F{N A TEE AW BIAY H ond T
Yo 70 §F fEAY qr 1 A A FEAT
e feam 3 a19 T T E Y 4R
frradr &1 TFr @ w7 fror 9w
AL I F AT AT AT FT L T AT
Frfax & o ar=a 7z & fF 3
o faer F Forat & smame 97 W
T fear & q w7 &3 4 79 3
IHY WA 99 &7 A g7 fae A
foradr & WK 9T TR 1 A@ a7
frar & § wvar a3 w¢ A7 T wfa
97, 39 "W 99 FT 3§ q1 K
famr &, 393 o4 wma oW AT
9 T Y& AT G5 ®/9, THY A6 99 T
zq & faaga oY amge feAi § o
1 WE T wnare 7 A7 fmr o @
q &94T &% A9 G4 7A | AT I9T AW
a7 & fawars moe fore & v § e
% q gogqrve A7 99 | IW AT AA ®
AT ® T aE & 5 g 99 7 W
F1 T77 F1E T AL &, T FHIA AT FE
padaFer g I AR IR ¥
fog ag ot &1 Sroq ammar 1@
& o aAT wEAm @ fE fa
Far g1 a1 94 #En gga Pl
FT qg IR @H FLAT Aifeq
% wemar St fFemar frer @ s
o & A8 @ew fear srAn ArfER
e st framal ®1 T F " "I
wra fzg 9 & TR ZTT AT AW 4 7
wra fafvaa <& ag Ia®! 39T 977 |
IAET FA Y TW @S @ AT FT WA
ey wifed | W g ag @ f o
afwa g & 3 & faw wweg o §
a7 fearr ®1 3% TF F7 409 AT €
T 2a 8, A iRt ag aTFTC ®1 q &>
co ¥ W Y AGAT | AT I HAN
For w31 wEEr xC fean
wfad |
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TS A1q §19 # ag FgAT Jear
g wm §9 for T @ a1 S
for @ & | FIIT T FIT FTEET ISTET
2 ? FZ A T T[T § HTAALTE,
FI9 ¥ BT IF7AT & 33T | frmma
F1 T AT | AT T F7AT & AE
T A g | 2w 3 & fr oo
aoTeETT fFama & Y wF AT O}
¥ A TT AT TG @I E 1 G TR
FT €T @R g AET AT Ag AT
A T G TG F TAFAT G A T
FTIHTT F1 ¥y T4 57 F WA 9%
9T Eu 34 & ST S S 21 s
T g9 q@ W F Al F oA gE
o9 99 39 H AT FTFHT G g HIATT
&2 = & ¢ 1 Ffww w7 w7 TP
G 1Y 9 9 GIETT FH gE R | qE-
FT T & 18¥3 & 18¥e aF F30
FF G | IH §HA 39 #EA H OF q@l-
g Gar w1 aar 91, W f5 @ aww
1 wdr a1 foa oF oW § a9
&1 gew foran #5if® s@q 991 5 m@
AT &1 KEAeT gRM M7 faar
qETE g1 AN | IAET AN ey
T wenR feard @ 1 a8 qe¥R @ A
QX% T AT FEI TAY T IHH FT707
qZrETT 9990 ATE@ TA § T FT
£y ZF @ T Ui @Y 93 3o AT
A T 9T FT & WX 90 A [ AT )
& q&¥e ¥ s gz fag 9 o=
F2TATT 9 * L AT 27 & T2 FT 99 &3
TG T ZT T | HIT ATHFTA ¥ FUT
T FT Fif T (ST FAAT | W
AFTT AT § 5 AT Fr FHr A @
a1 ot @ &7 g9 S KT A9 ¥ AR
AT Fgher @ At S o smasy
FEETT Sae! feur A AT feara
fez s g e 1w g1 4 @
fF gaT gzw & 43 fomi & fFma &1
T 7Y Freret, Sfew wgdi & e
Y faer <&t &, 9 a1 gwart ¥ gt
1589 (Ai) LSD—8.
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JqTEAN WEWW : WA AR
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dERTE 9T ¥ FZ FT G | FiegHl
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fean snan afew weT GRIT @9
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@t fr e & 22 & WX FToaw F
qT# forgiy avafw o€ § 99 @A
ge faarl & @19 qg weqTaI AT-
fadr aafv 2| & Tod ol a2 78 aic
TE @ dwaT —

“frm & fer fowaig @ &1
I T9,

T+ wfagl & e & @ 2377
FLE

o7 fea & g @ F, ISl &
& ge @ ¥ fFamt & @9 Qar
AT gt @ Y A% fFam &7 gEr
® EFA§ 7 aF T awrar ag e fF
fram & s @eeTe FAE T @ 99
FATE F FAT Grs FT I FAE A
faara & wmaz & fok @md | &8 F29
¥ o ot o Y A A A%
gaw & aT< AT agy wr o @ fF w7
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[= ga= faz]

1 fFaET #1 wrasr #7 @1 g afww
o {raq feam o & o mw
FIIaT FBT @ & 7 AT BT 48 &1 @Y
¢ & FaF St T o T @
TR OF AT 7 T T8 AaEr &)
fmm ot AT dar For @ A foed
N TEH GEN FIHEE A © W A
¥ fgom & gaxy g0 O, ¢y fa
IE I TIHEIT FHT TEET FT Lo
E a qras @ ¥ foww fx qoew
g g1 5 oF 79 F 3w 97 AA-
IRXAN ¢4 &0F F01 @ 21 z@HT
AT GIETT FT | GTHT SATH HIHG-
W Aol g A & o @
A e #31 H T 1 G FT @A
T AT EWE gFm W fEEE A
qg IeTT g1 s £ a7 wodT dgEr
1 &g wfeaw g o

TEAfTET ¥ a1 § § FA=Tn e
2 i e a= gy & arfeaa & fag
TGl 43 g7 ¢ fF F FreAerd ¥ a@qt
I AFL TG ATHATFZ T A AH
TG ¥ I AAW AT OF F2de IfAH
X F1 F7 A1 & 1| Afew @ & farda
g 0T FEATIE & AT T TAT
Famfeat sifs & &g &% 2y ¢y
A 15-08 01T 1 7O%FAT AT FCF
O faet & SESl 7% qF=r azAr
& A, ot e # 9 g qafE
qeT qEAT g & W7 axw fava
Y § 3 AT THT ATZ GFOT A
AE TG A & WrT FEA A A A
U A7 9K AW 94 (FOd 1 FreAw
qar g | ISAEET T FTER A T
AR T Yo FIWET FATHN AT &
vafs fggeam &t e A
N gF qEAT § | WTH AAT G@v
@ fF forr 3 & e gswfi @ 99
i ¥ st At S fraar AT
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fear smar & 1 = T *F wRR @A
1z & fF agr o co Sl aw feam
famt w1 fzar srar @1 & sowt 47
gaarar @gAr g 7 dfamwr & fram
1 Yo fFwA ®FAT § WA 9T aqT
TE ST 97 Yo Gy faar A
afem ¥ fram &1 98 suw &
= 2 F7 32 feem famm smm 0
fofearsm & faam #1 4o & <o ofF-
ma % wm fzgr smar & 1 &fEw o
I fozmma 2 w9 fqoma & 97 #
TF a1 A9 IT AZ AT FHA ¢ T
74 a7 a1 0f 4t Al 77 73 ady ag fFa
F g7 ¥ faaer #7 oF qAmfT F 9w A
@0 W AT T OAE AT wWA (32
T8 q9 ZUE | HA gW AT AT
LT 771 TF 77AT A1 fFmm a1+
AT AEY g1 1w arEt qe fEel
F 7R ¢ A1 97 Fg fvEad aga
& ATeE F1 ATHA T | I ARG F
FT7 W7 wAA 77 | fazaaw arg A w2
a1 f& mre fwara 1 gdr s g ar
T F1 g AAH  GIIAT & FAAT
93 AF FF T FAT A I3 W

A

gaTe agr A fedt 4 wfwa
g gaar feet ® 7 &g man & 7 faedy
¥ I FI TETAT ARHT 7371 £ | AT gAL
qEAE §ET 9a € fE ST @
Hawd g7 § G AAT | AL W9A
oAt T 7w fIEAd § oA
wreaTaet # g Tl fow faar A a
FTIAFR Y F9 I3 qH 7 ag gl
FAT AZ IT /FAT | FE AF { WA
FAFET F1 FageC Agr @A f@mr
Aol eRTEl H, ORI ¥ FOMTE
¥ faanita @ fzmr | faamm 99
TR FY FAA F AGEA L T ) 0
‘g’ & " oo F § wifew &
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Foar me % § ) fow wew & "W
graet  wrfas gaa fagn, =97 79
AT F "X a9d faar @ ag 3w
#1 Ja1 F q6a1 § 7 &9 fod & =g
fF oo A7 #1 wezTAdT F1 arfaq Faan
a@rq #w feaAl &1 g9 g%d v
f@ws & a7 feom w2 w9
# FEw@ wA F1 wra famw s
Ta (Fam #1 8%z g 96M AR A7
oo Feat FT arAw qrger #wyw
q3r AR |

@) qeEl & AT & qOR W169w F1
HATA FIA g0 FzAT AMEW OF qIET
a1, @19 a1 At &9 gATE § I @
FT AT HAY | ok A1 ggfF faoan
FAFE ¥ A1 =@ fqar s oA
Fire fFatr 712 39 218 +17 wfg 7=
F1 W17 faar s | g@ a3 & feaml
q St wfzArestd FT FATET FHTAT AT
2 I qATH F1 @A fHgr AT |

st ®o Ao faary ( Tmwr ) -
ITEAF FEIRA, TH WIF I HA AT
W A H w1 A faar e fom &
B9 FT AW E L F Adr et we
H ST AEAT W A & OAY Ad FET
FMEAT § A1 fF qaUE< gHT FET B |
# @z oF foaw § cafaq feam &
gfezFim & 3a97 o faawd @ AT aAT
A g # IAAT F 9T F AN @AT
STeaT g Wi AT FLar g fF e wgRa
39 9C §gedar & @4 faare &3

IMEAE WEled, WIeT &1 §4Are
g ATHY & | UF WATH &Y FgAr g
ARG FT AR A qATA ¢ A4 FT
FH! &7 9 39 & 577 afg F1 /AR
arardY srife &1 1 § ogd gaTe FHATE )
wgt @ wre qIrdt 1 977 gfE #1 qaTe
dogam AT AT g R deE ¥ W
TREwFFY @, &7 faq agw &
fad wa § o fr g & @edr g
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AT F1 ¥ FT TgF £1T & | TG AT
"I Y wifgn FifE @ Aw AT of
ITF AT ¥ ORET IUIA ¢ ;W AN K
FO9 co Sfama &W BT SEw
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qaT S 1 TEE ' hed
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THE A F qg TATAT IH A wE
fF e wigr M) FTEE
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foar mar f5 oF 3@ 3 amT SR OE
§ IEET qTA FTA ATA1, qE A TR
gz W § | afed s &1 oW 99
el # R Aty faar 9@ §9
FHY TNF FT T TgH & & a0 I A
@ e e & s aga saran ferd
F A 3T & FIC J94 4 HFA
ZH AN Y S5 A A A8 F 9€
s & fom 5 fF fasaar qfera &0

ITETH ALIRT, WS gE, qG,
77 7 w74 AN ¥ frar #1 G a1
TFTT TFAT &, AGAN A XA AIAT @
HT IT ATF 77 I FAAE M
£3% 92 9@ & #WT IAW M
THETA ZIAT & I a9 A A agh|
FA 7 feam darae w7 @ WK
39 & 9 ¥ qrer & dar 39 fEErAr &
7T & | WY ga 43 @ fa gl 9
mi &1 o 9Ey Ao A ¥ fad
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[#Y o Ar0 faAaTLy]
¥ a1 & WA el O § @i A7 Awgd
G 4T HAT T & 1L & | HY A<E A
FREGIE & IO WY T8N F AHES a9
W § AR A T g o
qma & W3 & feoar awr
A AT A 7 T, FIT FT AW AQ
AT} | AR AT FT /I G IAA q@A
FETIRATE | 30 F AATET TWH AN
IJEH AT A R, WL AR T
1T, a1 SEE F1E Afed T WaET @
fir ag &Y § sumar oft | | wre gwry
M REEN A A e
feam, 3w & F oo wfqea =i, st
fraTY o3 e favw F73 &, feamt @
T FTETEIA A TSI qT &6 | HAQHT
Faiddwe wafs gw g
fer gg agi & ey gfowa S o
frarr ox woe faeeft st w7 &
#fe w9 g d=a1 92 7T 39 Afawa et
T & | W § 9 q1C & TgA Al
SHOFT Y grera oY, S gATT FEr
g ¢ f wit sfaw i femnt o2
wAT et saefta & & 1 e feafa
wg ¢ v oufy smma-as, faemer w5
famsl  #iel § e W SEEE
R, e faww w2 fEEm
oYeT A1 qATEr W ALY fawar &, &few
AYET AT T JIA 9T WY g H @A
¥ g Izfeud 9T § 99-9° 9w
R geom F AX & F oW T
FAT & T, TN TAAT A4 T | WA
qfiormeaEs  MaHe fEael &7 I
oF A% FT SR | R At
MR Efere s A am P O )
# g ®1 @A AT WX oF R g
% 1A ag AEgH F g o o e
F T AEEO ST IW FT SWRET
s g, Eefiga v gfrar
wT & wgdl ArAEl F1 A @A g |
g & fod ww Afed f o
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TGTF Wi A F 729 9 9 qA7TH
AR avr A ¥ @5 fear omar 2,
T FA IO wqar FEeEr of s o
AT A gL I ¥ fE @m0
S F) Tae9 F W @ F Al
1 T N F forg & vy may ?
T AT F1E IR0 fav v AFav E ?
TS Tt & F 1 Aermre Ag) frerar &
AfFT I F@ER T o=w S 2,
B gu € 99 R wd ¥ e §
wedl ¥ Hifew gEr &, A Ay 8,
el ¥ arfead w2y & S et o
FATE 9T gy &, oY s forrr oo
T, A& wE v

TR T T A1 & A FT A 2,
9Ed AR ¥, €, WS WA AT Freray 4T,
Afe mrer ag 3, o, A9 w9g AT H
FH A8 et & 1 gwIe gyl Wi =T
o #T fAen F7AT 41, 98%E, 9&Rw,
&35, 9838 H, AfFa o az oW
A T9a AT | T § aRg @O FCEN
g g | 0w F_ &1 WA @ A
T AT & | A et 7 Y =Yee
faeit & fema & @dEaT agar & 1z
T AT A AT Az 7 fwaAr &
M ) @ zw @
g M AfFAemrm i fw
WA AT A o g AR
qre # FE FFAT TG AFAAT AT
A & AT F AW W A ¥
I(A F AT & FT FTE FEAT TG T=ATAT |
fea-fees, 2gq-8wz, o 98, wwid
wrfz & a0 gt ¥ #E gear g g
g a= @lgy & ) Afew o S
FTIW I AL TG 93 49T, A7 HTL
AW F e AT I F@aAn
& geor werr , sfifew et & A
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Tgfaez, amfaee, sw wmwfeee,
| godll HETH T AW E |

e e sfy S5t (=t 7= fag) -
TEaw qIET T WF 39 ¥ wfae &
Eic -

st Fo ATo faamdl : TR & AT
fadeq ag ¢ f& fow a9 a8
qq F &9, a1 9§ A=, 1L FT
F9, IEE F T, @ & &,
BT Y R FiE 3 a2l &, T v A
oY gfez & w@ | it T SETE v
gEar 2 A1 av fearl 91 e 2
TFaT 2 |

it & A ¥ & foe FgAr e g
fa & fera & AEY @ @A g o
F5 I FATAATE ¥ HIT HLHC FT
a0 ¥ Fgr T fF A # faaer
Gara g2 A1 faaer 48 g€ | /e
1 eme & 6 w9 AT qe%3-g¥ #,
WAT FT TEAVH I3ATE eA EO
gu wnit waly, fFamt &1 o 2 fr
TACETE 3§ ¥ 24 ¥ SUTET WS
Y AgT gEA——% ¥ I A@ A
aF YIETWE &1 &1 /%41 2, W
7 s A #ifE f@ A A
g0 FH ¥ AN H OFEIT &Y
#fs IF Ad g1 t=sw ww
faat 7 3—u@ 2 fee o T
g—a07 #f7 (u g ol & fan
HOITT A A E9T AT AT A1 ¢ AT
ar faet & nfenr § Fvm s @
SUIET § TOAT MEET A% q¥ V& g, faw
F1 T 747 & oF f der 7w
3t faer T adt &, @t oF faw ar
Zt Ty 2T @ W 3w & e £ QFed
# ara fafwr #v S g s g €,
I8 F1 vzai:d faa e §, =i
U {ad "R @Y FE@erT I9 A
HEEW T A9 ¢ | % 71 T a)
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I 9THE gT § W Fgt aF S
1 qFat o1 ¥%7 &, 799 ¥ a8 @A
FH ¢ T o dro qur fagre & a1, @
e | TuivT Ty AR Eeard
W griEE § § 5 § §@ e aret
#1 &1, @av 1, € wAr T ;F )

GH g B oK §EIE 4 TR
FT AT 31 W90 & &9 @I, AT F
Az OFa) § fafer 3 &1 9 wefar
2, W FH ¥ F9 @ A1 IN FT G
T@T, a1 AR FT e T AL ghm
I PIEA [T AR Fard 31 T
e § AT AT g UFT AGY AT
TEaT § | WS gAR qgT A5 W16 2
TT FAR ZWT § W TR FT A TF
FT FECE f ¢ s ET & ) g
aree AR FEaa E g | OFY gre &
T qIEL AT AT AT AR R |
I @9 A1 1 ST § @ gq, e
# gg Fifer g—aeifers aefe
ara & T FaT g, WifFT o Ay
AT FSTT ATE & —FF & €1 Fhwger
FH § FH &1 ¥G g1 A7MET | W ag
A8t #ga fF faw go do, 997 wiw
fergre & ag 9 F1—ael a1 &1 f1—,
IH & |G A9 gEY T H, TET Jw
g, AT¢ TA U, T FT W19 & ®OX gEv
Frfed | W A9 T TH T LG A,
T F A5G AN AL (AFAT | Ty gL
T WA 8EE SifE @y e ¥
FEH AEH TH HeuR fFead arga #
am #21 ¢ | § A9 § Fgar Sgan g
T F1 AT T T F F FT F B
snfemes 1 o7 W9 0T AT AIfE
oY AT & & W W "ET o,
oG AE &M | 99 99F ¥ MWL A
T q1 A AT 5 fe o7 A@ g
& HIT T AT F 5 fAvig aF g
Wt AgY & fom & framat w5t < g
Fag faer 7% | 39 FT AT T FT R
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[T ®o Aro faary]

A fFam &1 91T 2@ F & giT ) 39
&Y T FE I A FIAT ], Y IH FT
FTE WG SISHE AT §, SOH! &4
@ FF oM 7 3w F fag &t
WA FT WTT 79 & faam a1 @ ¥ oy
w fgq g | qF g g fad
LY F1 feaiE fasft & 1 w7w 2 fiF e
TR AT # peze #aw gl dr
w3853 § | W WA A% ot ag
T AGY AT A §, WA Ay Wiy
F Y 78 qar T O 9 §, vemee
H0 ol qF gg Y 9aT qEF A qry
f g F1 Fr AT SreFRe fran
g & 1 ety S w1 9y Ay g
[ fam g, mAgfFaErazg
nfeedms fEme wmag A
wgfead) faie &, 7 780 @ ol =feq
it & FEFF 747 97 | q2T IH A FAT
i ol a% 0 &1 9a7 7Y @ & aeEa
FT FTEE qIE NEF=H 747 & | IiF gt
T A T 7% Y T FT @7 Y A
a7 &% & % o 1 Fw g, 99 1A
¢ == F1 @ | e o | g
I AT F AL H oA aF @A
*H T TE AT AHY FT 94T HIT T E
39 F1 qa1 ¢ & &7 F1 TR #AmE O
Sreamd 3T & | W FT 9@T /AT FT
1 A TeE & oaeEt gEr Wfedy
QAT FF ITAM A A A E, § IET
g fF e 99 &1 &1 Wy FT oW AT
fear mar &1 st F1F afH AwA I F}
g w9 I |

st siwT E & (F2)
IqTEAR WA, AAF WIT AT F AV
¥ off mgr ag® g1 @Y €, = & A
¥ § mox fawre 1@ @39 & @HA
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9 & qg 4 At 9g ¢ fF gwrdy
FUHI ®1 Ug §ra1 aGrfed & fiq @
A # I @ waw wfeF day @
qedY &, ®9 Y I £ s 9T T
ufus dar g1 T%ar &, &9 & TfT
¢ 97 o7 =aw wfeF qav 2 wFav
oY ¥ graeg § 37 ¥ fwamEi #1 a7
&Y =rfed | Sgr 97 9 A wrERAEar
afe® g1, agi Twr it wfus g qFar
¥, ww ot mfas g v £ 1 @@
T ®1 W F7 & 77 far O wwar
& 1 e & e Y I wfuT @y
AqHAT & HIT g T EI TFAT § I q8T
T qeT fEar s o 3wt 97 o fagy
& AT qg SR TA TR 3 /I WA
T FT WEFH 21 WG Al 987 9§ AT
T=E FEA g AFAT £ | FI2T 9
# et fA1 8 1 9wl 7 A R Ow
fe oY foa=m fean stam @ 6 #1 av
ag qzg fa7 7% gaar & A48 g, afeg
T2 Wi TN F @9 WG ET A9 @
MT T FT IEd qg qFAT § |
wafau ol CE S wgh 9 7 A
fys g1 #Fdl &, 98 97 FFFET &
1§ g9 ALY Tar 2, 3T CLAT &
a7 1. 2@y FEf A7, 7, TR F
2T WAt 71 gz 74 qAd & fmaw
Tgi 9T st w4 F9 WR
Tgl 9 39 TA |1l FT TERA FAET
Fawar g g o fowm wmw w1
IR & T EET ¥, *@r 9 SEr
FHS FT IATEA AT TEaAT & WL FAEY
qv e #feza @A & 1 gEE Sl 9T
37 9 FT TR FA FY F1E FAAT
R & At &1 s T /T A
FY &1 amw 7@t & 1 fFoed o 7§,
fig, ST, WaET, A, wife, 3 ad
N w &7 &1 gl TS AT AT
W9 & eqA AT Sifed | dmE 7
wTAN SART AT T, T IR qRi
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wra= #1 feafa #1 sra w1 T@n nfew,
R e # A wfas @ s
g, SHI9C @l 41 FHL TOF gl A
WX QEAT AT E, qAG AR AT WK
WY FT & FET AL |

7@ § W F At W §9 wgw
argat § 1 § awwar § fx aw fawr
aife®l AT TR IR FH AW A
e ¥ HEET AR @ 8K 39 W
fae F1F T a0 F@W A, 39 F F0-
AL FATR #, AW 2T A wrea
T oY AT F g A 973 F11 faen
e a el oy T A X E
forg & soaEy A9 a= &1 | & )
faret ST 99T WRW ¥ £ o w1 oW
fear s @ A1 fet ST O 2) w0
#7 | &t ofears ¥ 2 = fear mar &
o\ afesit afcars 3 o 3t woar faar
wTaT & 1 W 2w § i gat ofan
et &1 39 ¥ wfaw 9 fed o § a
F ara fael #1 3T 9% L AW & o
¥ A2 T BN & | I /T ST T
FT T TUAL §, AT F1E 7oz T2 faard
T fr TR AT T W FUET T A
WX OF SATg 2T ®9Y a7 gar 3V w94
fear wman & & gEd oeg WY S w0
T 7 &4 St T FT A9 faan o
anfed 1 gw T Fa & 7 e wifest &
%g 2 2 fF g0 1 &7 &7 797 79 Wi
QT [AT T WX JuL T I FT FG
W § 5 wifs w8 7 T F Wi
@ 27 & zafem = @ 9m ¥ &9
¥ T 2\ faw mfast 91 w5 fonr 5
W IR ¥ R F 9 7 9l oY
UL IR ¥ F¢ feur f5 @ & &
9 AT A &7 ) AT ST 3T F AW H
W T AT @, T§ Al BT AT

¥ OF AT FZAT ARATE | WL AW
¥ WL E FAT @Y, A A w0 oA
& W A A AR A A g
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4t | w w #y Faeir mEr wAE &
oY, & qar S & 38 F fow @
ot ? a1y el T qgT A awy 9
TG W @ AT §, F 2§, aedy
g, i arge wo w2 fade qzr Far
T wFdY 4Y | Fmr A A A W A
faet wur £ sEed g A wv wHA
& o & AT 9T a9 safw Ao § S
F FHY § ? gATQ AGHIT 9qUEE ¥
F10 FT Iz 3 | 7 W ST F6 Y
Tt 2 | = fft i A w4 @ S
A faam A9 Y & 99 F O
AR A T AW @ A S A
T WFEAT &, IT B wAwT fawr & S
& Afew widl ¥ <g¥ A o FAR TR
AT §, F 2T T N qFAH & X
q F2r am fd oy § 1 St ¥
feeil % TroaT & F% wiE) A = FT
AR A€ a1 | T3 A1 W A
T F gdEr @ T & Afaw F

. WE 9T @der | S 9% Al F9 @

T A g faedt A8 aiE § AR
T FT A 4g g R [ F Wi
TG T, F ATAl A 3 U faar ) w_w
@ UF AT WS AY GH WX T OF
BT geig AT G 1 feafa #1 3@ g
I FSI AT TET A AT AT E"
UH FC AT AT AN WEl KA
WEd & qAH WL 9L @M A@ | AW
G fF 9 99 FGI 1 § A4 qq WA
a3 §, IR FT AT & | TW HT FIWO
1§ ? 1 ATAAS: FH QT4 qTAT AT
¢ 3 #1  qu foaer wwe g g,
ag faa Sva & 9 S sumEn @9 e
A &, 39 F @w ¥ W A9 #}
gEAT g2 & 9 3w JF ¥ S
wifers 21 ol & 1 oo faw oW WA @
f 7% w3t gu o £ Wit o9 9w R
WL | d Fg g ATy & 7w Wy
o & % § AEr Rt AT ar et
ot & 1 faeht ¥ qw AW gE awE
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iR

[ diwTT " dvar]
W 1A fRAaftram g | Awra &
T3 ¢ & | & Fga e § R
w3 WY fear o A 9w A g a1 g
W F1 91 5 R e F e e
& frax a3 foxr , faeii w1 far
" o et wY A fer o

WIg WX IW a%g § a9 F¢ f2u
AR § A IT F TR A0 GET 2, TH B
Wt oY B, FEHC FV AW AT F
2 & | TR ST B ¥ FW AT
grd offeafa M@ s F N sfam
TE | KT FEAT A0FEY AT A F 716
afegdq a8 s wnfzy | o 29 e
I AT FT W F AT AT IW F
Fearea firr & o Anr gt 30 qeve
¥ qeYe aF F2A & I 7 wfAw A7
gl #§ IARA 99.%c FT@ A
¥ gz F7 L.y AT 2 g T AW
"I 93 .20 TG T ¥ 9T F7 £. 0%
aTa A @Y T Qe § Fere gz fea
M@ @ R 3RS T2 AT AT AR
© . 9% AT ZF H AT F7 99 . <3 A 2
a7 9g= mar | Afe qeve 7 R g
#T fzar T AT I qo.5 ¥ €T
FY &.9c AT eF TF TAT AW &Y
$3 # S 97 & frdaa 67 fasg= ger
forar A1 fET IqrER AT A ag
T AT 9EUS H 0 ATE TH TR
T | q8us H fET s fzar &t
JATEAT €. 9o AT § 9T FT 9¢.9¢
AT A TE AT | QRUE ¥ 77 foex g
TAT &1 JARA Yo . 5o ATE TF 9L TR
mar R fer qesr § wfaaw =
q21 o feam # wam oo fF7 oMy
FT ITET qgT 3 T §, TA AW F
9 aga & T g, gafan I FU
9883 ¥ = & faale &, Y ame
H9H ¥ gH BT Q¥.53 FUT A IV
Pty spa s g% 1 W ag ferdeit g
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AT 7 Zr WY S RT aTgL T WA
I A Iw & FHY T gy 0§ Fwgw
wrgar g fo it oy Wi femm o, @
faw qoe faar s w7 2w & feafa
Tt @A gu & A # faaia fEar
W | T A faER & wrow FEgT &
gt FE e a2 o1 §, IaC W &
R wgd ¥ A fud aw o § ) Tw
arEt F TAT Tafen @ e fr & e
& guT T I Wi ¥ A =fer
S WA gEL D 9T | TAEE &
arfgd fF g &= swrg &WM @ AN
FL ®W g1 9% gafque € fF A 51
T adt PR 9X a9 g o

Shri P. N, Kayal (Joynagar): Mr.
Deputy-Speaker, we are arguing and
counter-arpuing on a matter which is
very delicate, the food problem of
India. 1 do not want Lo make any
politica] game out of it neither do—I
expect the Members of the Opposition
will do it.

In this world of today, therc is food
problem in almost every part thereof.
There is no denial of it. Take the
Communist powers. A Russian Trade
delegation was in America; of course, -
we have recently got the inform.tion
that they have returned. This is the
position.

Even then, we on the Government
Benches should not also be compla-
cent about it. After all, these are the
things which are essential necessities of
life. The House should realise that
this Government has got to fight the
blackmarketeers and middlemen who
are making a mess of the whole thing.
The Government is trying to do their
best. Somebody could suggest that
something better could have been
done., But I cap assure the House
that the Congress is the only party
which has delivered the goods in the
past for this country and will do so
in future. We are not trying to re-
press our countrymen; we worship our
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countrymen. So wc are acting in the
way we should do

What I would
House is this.

suggest to the hon.
Let us not argue and
counter-argue. Today is a day for
action. The whole world is crying for
food. So also my country. We are
very sorry for it. So we will have to
fight not only the natura] calamities,
but the blackmarketeers and the mid-
dlemen who are making thousands and
crores out of it.

1 have not the facts and figures with
me at my disposal to come to any
conclusion about what should be the
reasonable price. So far as my know-
ledge poes and my wisdom says, it is
not feasible for the Government to fix
the price of any commeodity and to
keep it stable all through. Let us fix
some rcasonable price for every item
or commodity in the country but let
us do something for at least one sec-
tion of this country on whom we
depend for the implementation of our
agricultural plans—the administration.
So my suggestion is that ithe emplovees
earning a salary of upto Rs. 300—not
more—per month  should be given
loans to the tune of 5-6 months' salary
for purchasing their requirements of
the essential necessities when the price
is at i1ts lowest. Let the loan be repaid
in suitable instalments from their
monthly salary. We have seen from
our experience that the consumer stur-
es, the co-operative stores and even the
rationing system, have proved a
failure, because there are black.. cp
everywhere. Sp let us trust the gow-
ernment employces, those drawing
Rs. 300 or less. Let them make pur-
chases of their necessities.  Govern-
ment alsg would not have to wait for
repayment; it can be deducted from
their salaries. As to the quantum of
instalments, it can be settled across
the table. If we could do this at least
for this section of the administration,
I think we can go ahead not only in
the agricultural front, but in every
front and we can get a lot by way of
implementation of plans, what we are
worried about today.
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ot SAle Ho  sarfedt  (WTIT)
Iureas "y, ¥ sma v dfanew
&1 58 A & fd weyEg @ TRar g
& oF a @t 7 A 7w g€ w=El R
& ag 79 aW # 5 oF o ard am
F T q@ F AR L AT | T3 96T
fazeft ar 7@ 20 |, 91z ¥ 99 § &Y el
HIZHT T WET H AT AT | I gIAT HY
qATafa AT BT A 38 W § AF
g &Y | @ & fau fafeaa s & gard
cefer faeieTe & ST oI aGHhTT &I
Fifa fardere 2 | ofea fee N qg aw
39 g% g7 fa=m w4 € af & 7¢ wgwm
fF g ot agq 3© T9AT & | gy
wfaer Iy aga g7 & | gW A A7 a5
¥ 29 Io W OH FAW oA

fom @ == @1 o7 w2

=4 3 & FTE WY ATEHT TEAT FAT
qra, 39 &1 AHAE E1 ToHE F gl
ar IHT TR & AIEHT FT T T fay
AT A F AR A1 9AEA F AU
FIAT 0% Tg qH a3 T | 79 q
2| AT WF TT F | I AT FF gfer
A AP R AT IWF g
qeafuFm g | FT ER uF A F gz
at g wfuwre ¢ f& Z8 TOaC @mr
fer ot Sfam et ov oy | & 7z
Fafed A 7 aFa fF oo 93w 1
ig et & w2 A fefat & a= @)
FT A IHT U7 AW, W WEW F
foram 1 Aot wft F1 3 Ao
7 fad o< 39 A1 sa7y #7197 F g7 275
T ¥ AT ATF AT A F1 Al AT 71
@ # wWr WY agi AR fmar
FHEAT | 3H TH AT FT AFY FAAT Z1T,
T a7 F W T g R A
T WIEHT AT Bgad AT qFFT
T WIEH T ATH TEF AET 2 dE
" g | 39 F fad g¥ aga ae o
AYET FIW IoT T8 | o avg ¥ gATd
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[%ﬂ‘ 3970 Yo m:‘rfa'ct'.']
TSl el ¥ A & frm & @2
THFT eI aE ¥ egn it fremm &
a2 §, W gwT 7 @y, faa 9T wfa-
wew # ey @ A st frama &
FWAITFRIAT & T@ W A
A FW A Al I 9 TF
¥ fae ey o faew & 1 T
TN W F T 1 § ey 5 faeamy
&, = A & a9 Y § g &< g
) IR g Fg w9y €, fran
ST ATga 8, ar feeemn 2 S
T & 1 & wgm g 5 oag W oEn
FAGA ¥ FAT 92 @ i T AW
¥ e

I TF T § At v & fr
Frelr mrfdt w1 dar w0 faar o,
F Fga & f Fraem /@i w7 @ Er |
# wgar § f& wramoiee €Y oF 74T R
forg & gren fa=tferg & <nr a0 g2 fvaw
&1 ghar @ | frsr s weEd gre o
g FCI 92 W g a1 9§ zafag fF
frdar €1 & Gt 2R o g &
wafed a0F ¥ 421 gu A §
o O §1 L F7 %4 § | FAfed
ifaFeat A7 Fweifes gFW & =H
# ™ g, fefgamw &% g9 &
oF qd&T g faa & g0 ammad qATH-
YO F1, fE 7 30 F 99 @&, T
F A § 1 g2 o w1k FFE gEe
a1 2F 7Y, Faw S|y A faend
fragEadtd, oz @aEr g, AR Fa g
I @CET 1 FL T & (0 Fq97 IS
§ &Y 3= Ta o gareT fade =
fommgfsasaifmszads &
T T I&1d 7Y Faa1 92 2w fa=x
A s R g sram 1 Fm
ara &1 fawar g f S 21 1
FoNT @ @& 0d dw g wifw
T S e ST EF g 99 A IE AT
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HEEH FIA AT 9T UF o7 Tl § |
& Zgan g ¥ femw & feg Y fem &
gH Wit agT 7 $27 I3 § | T @A
T& 0 ¢ | fowrd T ifaem sg A A
foamT gaT & 1 o7 3w A A WA,
TR w1 AW ¥, wfeArewd F WAt A
|, a7 I ¥ I w1 WA At
T AT F @ fr gt aew g
AT g1 Aled | g AT arrew feww
FAE I A AT IT gH IARA &
A A §r = & a1 o & i eriew w1
EY 8 I | o g aE) 5w weA #
w fedz guT a1 W17 gy SR W
T AT I FT @A *F fAU oF RN
fasemy 1 SeaE w@Er qar 9t 1 &
w1 g fF &1 et gz adt s
fEgfem S wi s T wr g
&9 w1 #9, difF gfa & gy @ 2,
T a1 ¥ #aT ¢ fF wn faawa &
TEA W AT A g fF e ¥ 3
N IO WG A IA fawwa &1 G
FT4 § 92T g1 o & & faae
TG AN F7 T R/ E

15 hrs.

i # faug A F aga gEr g1
Tg ATE AT Fg ST ATGATE | @A
| 3o § Y a7 fad @ & w1 g
=gl FIW JLMET | FATT AW H AT
F qEEIT I AFAl g HIT IT HI
FgraT ST =rfed Wi 99 & fau o
TS T 9 9% 7 T T FUST 4T
" fFar @y 1 g8 weaT 19 fEar
| AfEa aw arsae g ¢ fF e
foar ST § 1 AT #T SwET ¥
TG MATE | Fg FF graT § ? e
AT F ¥ F1F AT WG ? a8 T
T qrewien #01 & fau faar swar
2 | 99 w3 fFar Smar @ A smrd
TR ATFCF @ATE 1 g7 W
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§ 5 2 & wrgr <7 faerd & amuw o
wq § A TR A G A g
¥ § fr et & gfas =7 930
far &, wfas T w0 e T @ W®
Wt EW F FET @ 1 W R S A
IR FH T gAT T T TAT AT
a1 gwT W A W SqrET fRAr A
w1 wrw ¢ fE S #T SR
gor 7 @@ v § fF 7T A a7 ersad
& | & &ar g s amr gz A
qYF TT5a< &1 AT a1 {67 2 & T 9t
q@ ? W ae warer a7 g § A1 fafa
tfF @ & am firr wfed 7 v
FHIfEE F7 G271 ZT @ I FT T a2
T & W A FHICE ST dar B
% 39 &1 wia faar & | 9 T ww
dar g% @ W T sgrey dev gAv € A
T2 F w9 927 =1fgq | § 17 qva wt
AT T JAT7 TEY §, A ST o zE
T wt RS H qar q@4F g fF S
FT IEA FF GHT§ | 4g FET AT E
& smardr #ix fawr arfas a=r A
AEl § 4T §iF FT IWEA FHF
T & W Sl ¥ S FY gEr @
g 1mft #3 fm 7 vy f 0 & 2w
FeFaa B I T TR A MG
¥ " ¢ fF S F (e afas S
& IEA F WiFs w9 few@r 20 a7
T &1 48 AfAqee F@ ¥ g9 ¥ W=
gHr =1fgr #v 7@ 9T ae fagam
g afgw

ag Fer AT fF et &1 a7 @
&g aw e wr & 1 & weT
f& s oE saeqT &t fF fow &
wT Gy feafa der 4 21 | oeds A &
TE G @t #1 AT FGT A9 AN
I qat & faarEt #1 g9 It (=1 1
TET 3 & ol Ao ¢ 1 99 & w9
FW FT 9T FAT g a1 AT WK T2
T ¢ 7 fee #1 g &7 & JeEy

AGRAHAYANA 11, 1885 (SAKA) Food Situation 2538

in the Country

fwar wmg afer 39 & geargA &1 sfaw
7ou feq7 FT & 39 F1 9 faan
AMF | A T 48 ¢ % (5 &7 7w
JaeT & If7 g7 73 faraar 1w
AFT § F1H F74 919 ¥ 51 I
T 3 F AR FF &, AT A0 To
THo HHET FTH FLAT § I A fawht
%Y 3fam agfemd 3 1 ww swawar
Fa &, AfFT 1 a9 F1 oifam @
¥ fag #gaa F7ar &, 99 fFam &1 39
& Ieqred F1 39T g59 & T sHaTqr
G FA | IH FT I9 FY HgAq #7 If9q
faer 27 & fam o Ifae sgawar a8
EA  FammTifFmmma
w fawa & g7 sifesrdt a0F & dram
T2 FifF feama =1 2o % ST
AgAYW [T @, IF AT IVAT W W Y
AEEAT FT IHET & | WL g9 a0
I FO AT BW IW ] F IATEA
&Yt 1 gar I | AT 7w e Ay
e F4 a1 2 &1 faArm A1 A F
wm, wWifEs @ 2@ & i #r
281 & 7uE R | fFET A1 gt e
% fom ag =) & fF 39 & Igwa @
3 foor g9 & 1 &9 #1 e &
TEEA T T T F9 awm mg
o ¥ @ e 5 9w F e
=g F1 fAFET ¥ a9 99 & 99 79a
s #1 3 =9 § faar ¥ fav 39
9T & 4T AFF | fFEE ¥ I9w &+
ar fafs=a fear s aifew | 59 |
¥ 59 IE A & AT Afasee 70
TH T AEAHEFAT &1 AAHT7 fowam a7
% gawar g fF 27 &1 99 7 9o
qg aeqT & T1fge fEoad #v
oo A w il &1 qed et
1 IfaT &= ¥ fagr 9@ | WA A
Fgar & fe w8 #1 qew - wwAT w4 A
g, #1E Fgar g f& zrf wmar a9 faar
s 1 & Fear g R feem & aeg
T % fod g &1 29 A1 If=T



2539 Motion re:

[ 5210 To sqIfET!)

T & afed, woe aré war IfEd
g a1 3g faar @Ak o 9 @
A A1 wvar sfaa e 21 a1 ag faan
AE | BW AW WG WA F AT
famma #1 faraan wraan og=n a5 & 77
&@ &7 I8 F TATEA W1 qeq 7w
arfed | gw &1 aE TEAT EROOfE
femm &1 sfea wem fasd o @
fm & muge #1sf sfa wegd
fad #r 3w fam wfas #1 o
foma 797 arg 273t 7 FArE F1 A
&t £ ¥ IfEa garer g1 2w Y
& AATT FA&1 F AT AHIE FQ@
w7 F1 qeq fafesa s g o fwer
9% #Y ag 71F7 7 fam o fw ag aw
¥ GET AT FT MGOAFIAF | WL ZHA
78 A f&ar A1 ag w9 B2 oAA @Y
I |

[F 92 2@ FI TG0 77 i 3977
Fama frr 20 A 777 7 | FAfFa s
$H T FHA1T F1 GO A2 fHmqr 2
o1 3FF (IR FAT 2 A " fAv g
X E 1 77 B T T3 O e @Y
Q& w1 fomr, 1z ae tae 9 godr
N g (77 | FIF AT AT A 95 Ao
sty fafaq 397 far 598 99 9%z
fage & f6 maris 5 719 7 23 9@z
dzrs gf @ W AF H 93-9¢ AT |
7z A% AT T | AZAT 1 QAL AFA
faet az aga w&dr # 1 Afwa 71q &
frqr #1 9T 3AFT TZAA FT HAHE
gera. famar =ifew 1 A ga& fao
FELT IV AT 24T frame &1 waimegs
W1 FTAT Jrfee 1 Fw & A0 A1 Oy
AT 3T AT FT F4A g, A W
za# fao feary #Y safadt 3 a1 g=-
TIFAT G A AT W SWIET FT AT

DECEMBER 2, 1968

Food Situation 2549
in the Country

gy | ST AT gf, IWA 0F A
A qW AT T TEa w7 w1 QAN
wet faaar | SfEq faara & o arfa
7 &1 guH! vl sgmEAr w7 9rfew |
ag A a%ar £ 9« fF gw aa Ao F
91 ¥ gTHIE T |

# az 35 FT qgF qAT QAT E fF
g9 3q ¥ & srarfease a0F ¥ a8
AT G | A e Hoow R ¥
famfas # sav 39T T 91| A7 @&
fF A5¢1 o7 uAT ST fomy fara
g1 T gFd §-F7d F-qHAT & fore
o W E A fad & fr 3q i
ITAF T A faw aw @ 5w gqey
gae w1 F foT ez fra s wmn 410
T FAFT AETT Y AV AT fwar ArAw
aifan 7z 5% 3, Afew QO F wenan
HI FI1E 17 AT A Fza 1A 7
FguA AZT 1 AFAr | T o @
77 7 qf qwTA £ ) AT AW qTTAT
F FUT ZH TR wrafgwar 24 9
wer gAE bR A & gm0 & Ao
T AT A A1 Az 7t G mavers
2 ar %97 @Az 2 ) fz=AT ® 041 333
AqTA3 AHT azq 2 T2 Afesqi qarar ar
qFAT 2 A dzr hafrar smar s
qFA E 1 TR ameg ¥ 93 A7 FEA
areT g f& agd ardy daefar st oF
Z w1z, Ag 1 AT F TR FAT AT
st &7 gAer wrfzo f& oW WIA
ECIUETRIEIRE A A AL
/T TAA AT IO AT ATHLGT AT | gW
faselt & |Y 41, TATH HIT AT S0 Wla
£ g7 97 34 Heef@i & 0 a5
ST IIATF FHA 2 IFH gART @A AT
IEUTEA AFTA HT AFEGT FIAT A(FGW 1
o sgaTe fF a% gu smrfeads
a0 ¥ AL 2T I AT a4 FAH 3F
T4 g FAY FY T A A AT



2541 Motion re:

g9 88 a7 § faa G 1 WA W
fFar #t wraga 7 @ Ia¥ T A
X AT Al #Y quear 6 g g |
T fawm ® g araarEt ¥ w29 I

Trfge

TE A AW F A A Z @R
FITM FY gARY ST FAT Ffg0 | WIS
TroF U I A R faw g W
IS qIEAT FI ATAE | Ag D A1 @&,
TAFT AT grAT =faT )

oY dVer W (F934T)  IOnaw
agtaa, gfaw gfesmr, gere Siw,
sfafearardy @ Jifa, aram = afus
v aqr waeEa &7 faamTes
AT T, FTAH @7 A1 A8 AT HF AT
T @A qrEr 2

EHTL qAYE @ Well Trfed anga
W GATT H AV | ST F AvEH
$B g T qA 4137 ST A gav 2 fE
FZ Tlo TH G 43 1 IAF THFATH
T G wifF ag 37% 7 fgmmadr &
fres awe du= § S afed aga #1
a® FIA gU W wraTE & fewmaa
F gQ w0 41 fF R arfew ange
J g=&t @ra Aifa &1 7 I97A7 v A1
AT A3, Ai TTo THo flo F & 37
¥ @i ¥ gFE  q¥ ™7 gar AW ag
wRTWE WA &7 F e @ | AT &
o TTZT 1 qqern Argar g f s
AT FT 77 T g1, Tfew qET A7
79 Ffa w1 7g wa g fa @ ¥,
USRI § W agd & 577 Tl §
e #t feafr fargi o wRama F
/AT J, FAFS F AW A, FAT B
w9 gq ¥ 7 frar gar a1 wra
o £ f agi Fg@ @At ? wa

AGRAHAYANA 11, 1885 (SAKA) Food Situation 2542

in the Country

gTe A agT 9T A J4¥3 739 I Y
9853 A 931 G T Far 1 o AT F
Tz sfagm & fee gaegfa gt o
a9 7 g & f% ofewr aga #1 ww<
gaTe Ffa et gro uw g fag 9T
TGT F9r ¢ | oifew AT IAF qE §
HT 78 3% foeg & 1 faed qwe dum
¥ qifewr qre= & uF FTT 9w FaaAT |
IgiA §@ 9fwarde ¥ aFd«mEr
f& smar @@ f @1 Aofw
@ ¢ 9 q15d qife #sgad Aifwds
g U 78 o= ¥ ®wrond Aifwwie gei
# g g ot § 7@ ST Awa g
& g7%1 qar g & fegmam /7 |
FY grde Gy #4 A @ A g
Afermn grgw Far @ & 7 S fodE
Bt T+ gafas < §IX g &Y
AT IEE @ AR 9= &9 gaa
dffram grga & F 2ro AR ¥ AT
Tgar § fr @ oy dfwww aww
framat & g7 & st & 7

ot faarr ot 7 &gy f 9 framl
 FfA I F IW q@T W@
AT IERT AFC qST FY AT HAAT & |
AfeT a1 ag g Ael & F ag adv
Fiww fararai &1 a8 faad & afes ag
qaThrErd #1 fawdt & 7 gwfeg
gFa a8 & ¥ oifew wga &1 Afa
a1 fF a8 a9 ¥ & A WO
qifcgiz 781 8, 7 &Y ag Fsqud wifwE
g IEA ¥z ITE AI@Iz AR
dFeig Hifwiz & 1 zafeg s
Gar @19, 7o fF gEEr nadd a7
qiferft wroae Aifeis & a8 ww &
faeda € 1 $fr mifesr mgT Fwa &
gt & grat ¥ fag dav A agar
trmamg At e g fFasmae
# 17 Fed &1 | =To @wq 7 fa@Ar
are w71 a1 f5 aifewr ama f& o



2543 Motion re:

[ grrz 6]

aaardl fro qHe 1 F safegl ¥
wgrer gufawe & & gEEr 99 fa
g fF gw amt & syrer gafawita @
FEfE g FEE a|l #1 FF 97
famam @& ¢ 1 @z FwEEEr |
wam sl agrg fa wifeq sm o
FarEe F faars @w dar F @
AT FTaq A1 F A1 A TF A faqr
f& mFr FAg e ¥ fae= & =fge
afeq g7 Fras @ 7 340 fgrma adt 2
fE =g q& wfafwmmard at s fase
ax Ft 1 gafAw # FwAr =war g
& ag wopr # oifedt 337 Aifwozz
G 2 Gl gifmzz @ g oo
®IHE Hif@Iz qIF A ¢ 0 IF AT
# & gz gfv 741 7o W gaw fag w1
FIT FET AT § A IAW AL IF
g1 oo ) 54 9 F 95w g4
FIFT AT T fFFT FF AT TET )
§3 5T Tar g@ g f& mAT &4
g 41 Taw AT AF faT S o
foam faq az & a7ar &, AT A
WOq WAT 2, UFEH @ AT A 348
[T AET & HIT TR TEA AT FIET B
S AT § | ZFEY 2o TTH g fAg A
3 i, q&Ys &I THT AE A9 F
AT g7 TE Fal AT —

“It is an accepted principle that
the price of sugarcane will be
about sixty per cent of the price
of suzar. While the price of sugar
nas been increasing, the price of
cane remains virtually constant.
We should either remedy this or
reduce the price of sugar and keep
it in proportion to the price of
cane.” .

gz o ®RgA ¥ WA fwwm
Tg AT 9319 FQ@ T | HE WA AT
frero Aga gzl At g 1 7 &
I IFE & f5 N F7 S w7
%o Tz Ftwd w1 fadm 7 ool

DECEMBER 2, 1963

Food Situation
in the Country

2544

g g adFE g fr aw &
gEE A fFam &1 3 oy wfy aw
¥ oFw oA & A8 faw wfgg o
AfFe wror 74T T 2 7 e 9T Ry
g aei & faq =z g3 & fd gw <1 vq
9 F TR IT AFFA AT O Fleg T &
Tl & fFae &1 9 877 vy A7 @
afg W & fgama & 77 & T I
Ha A /1 fFAE #1379 FaEw
a5 A 7o o & 2w ey
FT AT § T A/ 9y T4 FaT AT
TR F4M | HF I A T (AR FLF
YL FLFTT A T FTAFTU F g
¥ for dfew wdr e @ gt
f st 747 87 gz 2 fw for famat
& Uzt FIeg AL & A AT TH F IR I
T w9 o & for #ieg 7 AT

A7 qExe—Yq ¥ WA HTEL A

TH AT W A7 F4 & qrEd A AR

IN gAY FATY IA AGHIGT Iafavi

HTETL, THTAATET &1L HIT A

F1 fFmAT €1 ow F2¥ areET @

TAARZ T WA AT REAT q €L 9y AT
% ¥ FH FIH JERI SAG 9 T

39 77 9% fer w7 411 2fes wfame

¥ wacE Fr 903w F oare 7 ag fran

g -

From 1050-51 Government of India
resumed the authority to fix price of
sugarcane. Although the price of
sugar was rising steeply the minimum

price of cane was reduced at first from
Rs. 1.75 to Rs. 1.31.

Fg 1A w1 GF F FEAT AIHAT §
s oifesr |gE #1937 fFam gar g
qifest @ga greife wa wAT TG Tq
§ afer ax aft § WK ag w9
T TCHIT FT TAAT GAT & | Ao A
Za AW F agd qeRl & qEEy A
N guT N WA TGI A | g



2545 Motion re:
agi &g wnar @ fw g gz 2fazm a3
o 53 faza azer 71 wewe #Y gfee
# #qaw ag g f amaq 7 @d, 73
i | gd s w9y fad, s g
forer, samer 3 fa A AT A aA AT
¥ oy §7 7R @y 447 #7 = 3w
AR fearr =g § fRowwdow &
UF ATTAT 9 19 § AT 5o fFl-
AN qATH FT @IT g AT fF 380 990
e wfy wfm @ € 1 azi
& FF ARAFAT & fax 94 . o fafagq
A% o7 A FT ASTT & AR gAL
faa ¥¥ s03 & fA7 oc fafaga o=
# ASEE | T AT AHIFA TF
fer ¥ 3300 707 0 T
TAT 72t FTAT FT AT qloo F
ATAT AF 93 | FAAT g M
T wrr ¢ fF g3 farg o=y ey
FuT 7w fawear € 7 39 g Y
WA A A AT G & 71T AAT
qz wius fadwar ot fF @@ v 57
qF TI7 FTT § |

A1 F9a9iT JAT B A qafy
# g wod Ay @i F fawm o7, =,
wegw HIX @9 W gl 97,
qfF q7E 97,  #qgaRr 9T A7 am-
oifrs faame sasw & &7 907 0%
St 7 @9 gua T 9y § 97, 6%
FOT JIT L ME g a7 qfew v
A FT AWM g4 {07 777 o3 307
W 43 9@ &7 #7  fugdr aw
o WA A AATT A 1 T30 FI=T
TudT fFar | A7 9889 ¥ TAHT Af
AT TR A LRYS-AE F AT F
o3y Sew gEa '@ AT | WA @
T F faQdr ¥ ww wmEE 9w
T® gfF o a7 Ffaiet @ g
T faih v @ wqar afew a@®a
% feg §° ® #ror /¥ IS @@
AT T Az WA F §94F g
AT | TR N FS A FIA @I A

AGRAHAYANA 11, 1885 (SAKA)

Food Situation 2546
in the Country
FIFTRAFTAAAATF @ F I

T ] 1 F To WIZT FT FIT FE

Y Q84S § I qg F AT —

I maintain that without importing
too much foodgrains we can meet our
requirements because I notice that
Government had been liberally import-
ing foodgrains from foreign country to
meet the inflated demands—not justi-
fied demands—of the State Govern-
ment. They do not like to see the
capacity of the cultivators. I main-
tain that the cultivators of this coun-
try can easily increase production of
foodgrains to the extent we require.

a|T I75 14 Far an e frgat ax
A & Aifa # wrErEar g, a
TEET GET A IH B FIRQX TGAGT
o 1 & sgan § 5 awTe v Aifq v
B WX 99 aF " K AT S0 TN

ofY v 1o (arEy): Craee” #
afcamer T ifsa
15.20 hrs. °

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

»fY QYTE WY © 91 HEAI G B
Haq< fAoem, d9 9g HOA! T IR
gFd § |

wgf aF gEre &7 Aifq e T
&Y, @ A% a7 HTHAT gAY AT A4
g

WEr q% W & "I g, fafra
€T ¥ FIHTT FY AT TT AR [F
Hifa A ara @ grz Hfag | Ia@ g
T qA F A% g fF T am wEy
FTAT AT & ar 7Y, arw Ay frwAer
AT AMEAT & AT AGY | IF T AAT T
q@ # aw ¥ weE ag @ e
st W, a2 FF ¥ FAAA gL
aga & Smd gk fF @ # g
# wgx ¥ fau o wTe WTe A
fird aradt | AfET Fro wrEe Mo fFw



2547 Motion re:

[ gFrz &)

9T & fwar mar 8 7 feET €1 Far
wT @ & ware qu w Ay 2, A Qe
93 Sto ATEo ATTo AN FT I | 77E &
7 Hvar o o fraAi Sy 3T Y 8,
AT & ArH 93, a1 fRa-mfast #1
TER A ffmaa A g 1=
feamT F1 =7 7 &) 8, s e fAar
H S, &t AL T IR a3 A,
W H A a% A | AfwA g A
fas-mfast &1 wafea faar @@, o=
f& 3@ 7 37 & fou worce 1 g
#tfag &7 4 f& w7 &1 queaw faemn
B8 158 F araeE aowre A famwfas
&I grafra Faar | afss g 3 faaret
&1 7 T4 Zg faar 7 02 fF 39 F1 0w
SME A1 TF FT 379 3w faA W
FE s W7 1 ey fae

% fasaa #7ar T g fF 59 7%
HIHTT &I AT AART @01 | HAT AT
argdt & fF az AT FT gFear 71 w0
Tl AT 23, AT ATE© & O
drag 2 fx framl &1 dEq-sav 394
&, @ 3w #1 75 #1 f97 977 fafemq
T EFIT | HFFT T 731 9071 & fF 2w
ATGEA &I F9A FA Flaaegat &1
FWAT § @A F &, TAT F7 & AD)
A9 a57 | AfFw § s avgan g 5
LeUY AT veus F 99 F I ITM
& garwr fFaar a@r 1 8% F1 HAY
Ara-ay fem a3, s f faar mav g,
At 99 & 3F AT g Qeuy § AT
FT I 7 297 W7 gHL a9 g F12
T LEL. 0 FT AR FAT AIT LU
H 30w, 3 FT qATH g41, 77 fF fggeama
H g IR ST AATH QLAY H 3L %
/T e # tus . 3 gur 1 & Ffe 50
§ qg =T SrgaT g (6 SW 3@ &1
qATH fore Ao & e, & (&
) Wl 7 ot I Ao & afz gd

DECEMBER

2, 1963 Food Situation

in the Country

2548

7 faam & Sfraer-me & o a1 Aqama
¥ gafagd | gxfme o gd  Frd it gw
TIT I 59 T F AW Fiiaq @ F
TFar, 91 ag foaq # Aiws 2 2, 4
foad ot @ waw & # | fagmw &
w507 T &9 H1 AGL AGT T2 AT
£\ AT FIEE AT AT A% g, a1,
341 fF sTHeT wgE 7 Qeyn W #gr A,
qg FIEAT a0 F@T 200 fF I A
Fma dIAT &1 AW FT qB (I A
faa saq w4 4T 21, 347 9A w7 S
gl

ATET 7 DFAA & AAfT KA
F7 F FIAT FANT & FAT TF qF2 A
&7 fgar & 1| g7 7 OF90 a2 FF 77
Ay #1 {5 77 & AT £ F97 79 F0970,
afew Far g1 (aga @ ? fagy &=
A & FEAE 7 ARG 9 H 1T G
F1 AT FT FYIT FFTAT G | AT FAT
FT QFATTETT 91T FTATT A7 91, I T4
qET Fadr @ f& 4fF wmiEE
FIATT 1T 9274 F9 &, 28 faw g gn
e afaergt &1 gfrz & grEa
F HA AT &, AT FEE AIF T(EFH
az s, f67 gn #8 gFEar &,
zx fan waticdn afwagt 1 gfez @
wreEA A Fw Ag agr wifgm o
w41 AEIRT I WUA AT H @F AL
frar & fF s T guTe HAge
&, sfqwa A8F @ | wOv FLET OAT
gt Fn wngal &, fawi-mfa®t F1 0
ATGET TEY FIAT AEAT 8, A1 7 FEA
f5 foed am 3w & 14 & oFagEs
#1 afswses w74 & fau 9 93 FAF
T F1 AN LY A, qfF A AT FT
AT HDT & WX IAE CFGRE FI
afeweTed A8 F0 9 @ ¢, 39 fo
Iz 3@ Wy @ feEmi # aw
arfe feara JeaTfed &1 WX AW 99-
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affy dr § I ok e &
FTET FT A AT B, T QT &1 | wd
TF T AT AL FAT, T T I
g e A R 1 A g g A
&N, 99 OF 48 OF IIH AT 1 A9
oA |

e &t g 7 feael # wu
Gar < faar &, et sy are faar &
I T o e ¥ fear B g o
gz feaml & dzara @ s@m &
fiex framt & feai w71 sfafafae F
gror faiet q ar gAe oo feaml &t
HfsT TGN F TRT | TH THC THC
F framl 1 g | 2, JfFT ag
e @ A fFemt § Fieg § T@a
#1 2@ foar &1 fRamT & 9T G
{59 aa &1 A faar g fF o #1eg
&, g wrT @ w90 97 & A A Feg
T Y, o A v A d
TFT AW 7g 2 fd 3| aw § s @
Freg #1 Sr-faat & sfenfrar 7@ o,
ggi ot wfaaifirar a@f o v #21
FEUTL FT I FT IERFA T]|@A F
fam fex =9 mAr-saTEEl F1 sATET
G 2T g8 m | AfEw aET a9 A,
w9 TEe fom wEe g6 0 W
T ¥ from wiss &1 gan wwe
& fF SY FT9 g3E w1 awr 8,
A NG 9T 7 Fh, A AR g
WTaT §, S AAG SWal ST g, ad
;’aﬂ'ﬂ'&'wmﬁ&aﬁﬂwﬁ

1

W wwr sfafsaafaat #1, 59
FqAA IS W 9 A" F1, g8 T
1 wa? fae wmar & f6 S 91 aog
Fagaxr g ag aw X A
HITATE | ST &SI F1 Io0g & g gAT,
AT H g e i § 7w o A
1589 (Ai) LSD—T,

AGRAHAYANA 11, 1885 (SAKA) Food Situation 2550

in the Country

ag 9z gafau 21 @ ¢ fF awre
AT gl A & | AT aEIT g
AT T AWM F, a1 & 21d F g1q
Feal § 5 a9 ;Y |z A= @
ST, AT Y AT FY 4 T TE
I B STAAY, | AT gETL agr &Y
M & g g, qEa-ge, o 9%
FT 37, WX FATH AT F71F FT A
IHFT NI 9% TAT HA § SqET G
ST | ¥, Y ATFEL F ] 4T
g I A WA T @ 1 IEE
qT F FHL ATTT TF TgT W BN |
H I, AT FEL TF A AT
T GO, I T FT W W G0 9T
F 1 F AT W AATH WL FE
FC % WA 9 § FATT AZ AT qHAT
g afsr w7 & e Fw g ?
ag 919« AT gerd, 1 &9y
q fadm oY Fdar ¥ 81 Y w1
7= fadam | Wi 9T 99T AR
F40, wr 7ATEN, 9 %31 S
FEA I UHE F AT IqET 91T
3y &9ar 74 fafe=a w2 faar mar 2,
Aty A A T IIrear frard
o stfat &1 Jgr @mrar AR
agrafaat & A fm—ag dwaEr &
Fan—IfF ==, g7 3L =H A &

= mam

EE L

# g3 aref & weeqt ¥ 7g fAdew
wem f& I wwr At gfesr
gArAT A  fF F5w mw g, wwe
F FEET G@TT R, FHI I OATT
s gE g, faegs qaa g 1 ey
9z ¥ #1 gAT, IR Ty e Y
MR | T TF AEIA T T
47 fFar, a9 aF gL det a1 q@ ¥
HIA /A O W AT A1 | gIATFE FHC
& QO AT AFHA AR, AGT 6T
FF AT qF IF A A FAW AG
forr, afeT smd foer & Y Y @AW
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foar, sewr WY F8 7 g, w
a1 Farar § oK W AW F fad
# g g1t 1 gwAR [ g fR
IR AeE 7 fAa-mfewl @
& fgars 3o waw ssrar ¢ 1 AfeEw
qE ot Y v § 5 399 w7w wEw
@, ar T8 gE IR | ST gA
FIW & | T FEH AT § T AT o
T THHT FEH g1 21T 8, TF T 59 I
WAAT 0 g0 Al § fau saes
g

¥ g I€ wgw agm oSt
aF T FT grEew g, ST FT g9
g W WFR A1 gWIR WAYd
T T4t gfa weft M gfe § fedt gt
# G | 9T AT Y FAT FTq9H
Ioar g, dF @R Kl fF 9mEw A
FHT 4F | WA WA At F w9 &,
a1 FHRLAT 7, J1 A A7, AT AW 7
FET AL HEH § 91 A WA | 9ra"
&1 FaTe W 41, 39 AW § 47 | w@ard
¥ oy & fF 7 7 aweew & fog
aEd @i & | WHT a9 wmar J8
&, wfT oar AT | T A EEAAT
fear o 9@T &7 fa 927 1 I
faq & a7 § fadgq Fem fF =
¥ 9@ &7 &4a F1 A1 FWiAF
FAFT HF ¢ T 8, TH A LA
Ffag ag a¢ o § @™ F
ST &1 WA gl A A | Wrae
# faai o7 wffeg = § Ok
#g ¥ fr o oaT Fufedt ], o gt
§AT ¢ qAS FIA FN, AR CF
fafemm fgemm o afoa ar vy wfame
F g &t fafter gr v @
AT A FI ], a7 FT A1 3fetwe
TqT IAFT AT {ATE §, T H T FF
Al AT Gvad # g fow w9
adig T &, SgF "y 9 g A
¥ fau w9 a8 Tl 7 § fF waAr
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gHAT T oy Sfavid JeaET § @
#I fafrma ax e & afz & qar 4@
FN & q1 G F1 Afgq fF qmE@w
F1 fasi &1 & @& g qfufaat
& g4y ¥ IAAT g9 § | gEEF weA
qT FT§ INT T E |

Shri Inder J. Malhotra: Mr. Chair-
man, in every session of Lok Sabha,
such a motion is put forward by the
Government and the food situation is
always discussed. This is my sincere
complaint before the Government that
after the food debate is over, what-
ever points are brought forward to the
notice of the Government, no action is
taken on them. Just as food has be-
come a chronic problem, so are the
arguments regarding the food prob-
lem. During the last three or four
years, I have been going through the
debates in Lok Sabha on the food
situation and I have observed that
basically 4 or 5 main points are raised
in every date. One of the main points
which is emphasised over and over
again is regarding the price of rice
especially. I do believe that consu-
mers’ interests should also be taken
into consideration. But I have yet to.
see any step taken by the Government
whereby a guaranteed prices for the
major food crops and cash crops have
been granted to the farmers. That is
one main reason why the tempo of pro-
duction in all the food crops or cash
crops has not reached that stage which
we want it to reach.

I have moved a substitute motion
which reads thus:

“This House, having considered
the food situation in the country
with particular reference to rice
and sugar, recommends that an
Agriculture Commission be ap-
pointed to look into the causes of
the slow progress in the agricul-
tural sector.”

By moving this substitute motion, I do
not want to censure the Government
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or embarrass the Ministers unneces-
sarily. Nor do I want to make undue
criticism regarding the functioning of
the Food and Agriculture Ministry. It
is high time, in my opinion, that the
Ministry had, on its own initiative,
made a self-examination and tried to
find out where really the shoe pinches
in the agricultural sector. Since 1928,
no Agriculture Commission has looked
into the various problems and various
important fatcors which play a major
role in agricultural production or price.
Since 1928 nothing much has been
done in this respect. The Minister may
think that I am a little wrong in mak-
ing this statement because from time
to time certain commodity boards have
looked into the problems of particular
crops.

We are in the midst of the third
Plan. It is really an astonishing thing
which this Ministry has done—plan-
ning based on no statisties; agricul-
tural planning when we have not re-
viewed the situation in the agricultu-
ral sector in this country since 1928.
Though it is quite late now, let us not
be top late in this matter. During the
last two or three years, whenever
questions have been asked regarding
the appointment of Agriculture Com-
mission, the reply given was “the mat-
ter is still under consideration.” One
or two times it was said that “the
matter is in consultation with the State
Governments.” I have a strange feel-
ing when I get this sort of reply over
and over again. What kind of State
Governments and Planning Commis-
sion we have in this country, I would
like to ask, if it takes the Central
Government more than 5 years to take
a very important decision regarding
the apnointment of Agriculture Com-
mission and to have consultation with
the State Governments. I do not
know what I should say about the
functioning of the State Governments
or the way the Central Government
discusses matters with the State Gov-
ernments and other agencies which are
involved in the agricultural sector,

‘Mr. Thomas has initiated the discus-
sion. Firstly, 1 would like to congra-
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tulate him on his individual promotion,
but only to that extent. After his
promotion, I expected that he would
bring in some new arguments when he
initiated the discussion, but to my
great misfortune, he repeated the same
thing which he said last year. He
blamed weather for the short-fall and
he said, he has got to control over
weather, Mr. Patil also used to say
that agricultural production had been
depending, is depending and shal] al-
ways depend on the weather. At least
in this age of scientific advancement,
I cannot go tp the extent of believing
that agriculture shall always be so un-
stable, depending on the wvafaries of
weather,

Recently our new Food and Agricul-
ture Minister, Sardar Swaran Singh,
when he addressed the National De-
velopment Counci] probably, said that
a high-powered board for agricultural
production has been created at the
Centre. I wish him all success on this
move. Unfortunately, I know the fate
of the boards already created. If
something is to be done, it must be
done with a full heart. It is no use
making a half-hearted effort. Making
the Minister of Food and Agriculture
the Chairman of the high-powered
board created for agricultura] produc-
tion practically is going to have no eff-
ect on the programmes in opertion at
the district and especially at the block
level. By having the Ministers of
Community Development ang Coopera-
tion, Irrigation and other Deputy
Ministers on this board as members, I
do not know what practical effect it
can have. It is my earnest belief that
unless and until the Minister of Food
and Agriculture is given the over-all
charge over all these departments,
nothing is going to come out. If he is
just the Chairman of the high-powered
board and if he has np practical con-
tro] over the working of all these de-
partments, he will be wunable to do
anything, as his predecessors have
been unable to do anything in the past.
Why is it necessary that such large
scale power should be given to the
Minister of Food and Agriculture? It
is necessary because we see what has
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been happening in the past, It is
necessary because we see that there
is no co-ordination at any level at this
movement, at the Centre, in the States
or even at the district level. How do
we expect the farmer to increase the
agricultural production when on the
one hand, he has to worry himself for
all the necessities like fertilisers, seeds,
implements and other things and, at
the same time, he is to be bossed over
by no less a person than the village-
level worker, who really matters in
his life? From past experience we
should l!earn that we should get rid
of this army of village-level workers.
If we want to keep a person there, if
we want really the farmer to derive
the benefit of the scientific knowledge
at the proper time, if we want to keep
a person who is rcally helpful to the
farmer, my suggestion is that the
emoluments of the person who is ap-
pointed ag village-level worker should
be raised. He should be given better
working conditions and his minimum
educational qualification should be
B.Sc. (Agri). How do we expect a
raw matriculate student with six
months’ training to go to the villages
and give advice to the farmer who for
yvears has got the benefit of practical
experience of his own? 1 do not know
how under this administrative set-up
and under these working conditions
we are pgoing to increase the agricul-
tural production,

Coming to the relationship between
the Centre and the States, I would like
to say that if under the Constitution
the Centre is so weak that it cannot
force or compel ga particular State
Government to implement the agricul-
tural policy initiated by the Centre,
the Constitution should be amended.
Now the responsibility for the failure
in the agricultural sector becomes a
football between the Centre and the
States. If at the State level a ques-
tion is asked why there is failure in
the agricultural sector, the State Gov-
ernment straightway gives the reply
that the Centre did not provide it the
finance or some other help. When we
ask a question here on the floor of the
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House, the Centre immediately gives
the reply: “What can we do? We
have no control over the States”. As
the problem has become chronie, so
also this kind of reply.

In the end, I would like to recall
the historic and famous words used
by the ex-Food Minister, Shri S, K
Patil—ihe farmer-orienteq agricultural
policy. I believe he never realised the
implications of this phrase when he
used these words. Now, the credit
goes to him for whatever he did dur-
ing his tenure of office for emphasising
this fact the farmer-oriented agricul-
tura] policy which he repeated over
and over again on the floor of this
House. Now, Sardar Swaran Singh is
the head of the Ministry of Food and
Agriculture, and I do not think there
could be any better person in this
House who is aware of the problems
of the farmer so much as he himself.
So, from him I expect that from now
on the agricultural policy of the Gov-
ernment of India would be farmer-
oriented.

Madam, when you were speaking,
you pleaded the cause of the consumer
and, as I said in the beginning, I have
no quarrel over that. But let us not
forget that if the farmer gets only
Rs. 16 a maund as the price for rice,
he is not going to produce rice. I can
assure you about that. This is a very
fundamental question, namely, what
should be the minimum price of paddy
and of wheat which should be gua-
ranteed to the producer and which
should be expected of the consumer
to pay. This question cannot be dealt
with so lightly or in a watertight com-
partment manner, that is, that the
price of rice is only the problem of
West Bengal particularly or that the
price of wheat becomes only the prob-
lem of the Punjab and of no other
State. That is not the question. As
far as the major food crops are con-
cerned when any price is to be gua-
ranteed to the producer or the consu-
mer is to be protected. the all-India
picture must always be kept in view.
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Regarding sugar, for example, one
of the arguments as to why there
gshould be restriction on the inter-
State movement of gur given by Shri
Thomes was that if there was diffi-
culty for the sugar mills to get sugar-
cane, ultimately the price of sugar
would go up. I want to ask him one
thing. If the sugarcane grower can
earn more by converting his sugarcane
into gur why should he not do so?

Shri A, M. Thomas: Then do not
complain about sugar.

Shri Inder J. Malhotra: Why should
the farmer alone be asked that he
should not carn more? If the price of
sugar will go up because of this, why
should vou worry so much about peo-
ple why take sugar in their tea? Do
not worry about them because then
thev will give up taking sugar and
will start taking saccharine. If the
farmer is tg be asked that he should
not earn more from his produce, he
should be asked in a manner which
will not pinch him too much. I would
say without any doubt that the mini-
mum price of sugarcane must come up
to Rs, 2 a maund and if by doing that
the price of sugar goes up, as 1 have
alrcady said, it is not our concern; it
is not the farmer's concern. What is
the percentage of the total population
of this country which consumes refin-
ed sugar?

Again, sugar and sugarcane is a
chronic problem. It is high time that
we look into the matter more deeply
and more thoroughly. If there is sur-
plus production of sugar, naturally
and automatically in the coming sea-
son the acreage under sugarcane will
show a decline; but it should not dec-
line to an extent that in the following
season there will again be a slump in
sugar production. We have to regu-
late the acreage under sugarcane and
the total amount of ultimate produc-
tion of sugar with the screage.

As far as the role of the sugar mills
is concerned? 1 will say that gince the
Indian Sugar Mills’ Association was
given this task of exporting sugar
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three or four years ago, till now at
least, the sugar policy has mainly
been governed by what has been the
policy of the Indian Sugar Mills' Asso-
ciation; or the policy which the sugar
mills people wanted this country to
adopt in the sugar sector. As far as
the working of sugar mills is concern-
ed, if that is the problem, the owner-
ship of the sugar mills,, I would say:
why not nationalise al] the sugar
mills? One argument is given that
since we have started putting up
sugar mills in the cooperative sector
also, so ultimately a day will come
when al! the sugar mills in this coun-
try would be under the cooperative
sector. I really welcome this kind of
attitude and this kind of thinking.
But [ only ask how many years it is
going to take and how long we have
to wait and suffer this sugar and the
sugarcanre problem.

In the end, 1 would
substitute motion to the House with
the reasons and arguments which 1
have put forward that this is the pro-
per time to look in more deeply and
more thoroughly into the functioning
and the happenings of the agri-ultural
sector.

commend my

Shrl S. M. Banerjee: Madam Chair-
man, my substitute motion reads:

“That for the original motion, the
following be substituted, namely:—

‘This House, having considered
the Food Situation in the country
with particular reference to rice
and sugar, recommends to Gov-
ernment—

(a) to appoint a price stabilisa~
tion committee,

(b) to have complete governmen-
tal control on production, price
and distribution of sugar,

(c) to have State Trading in food-
grains,

(d) to assure minimum price o
the farmers of all foodgrain
articles, and
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(e) to fix Rs. 2.00 as minimum
price of sugarcane for U.P.
and Bihar.”

Madam Chairman, we have discuss-
cd the sugar position in the country
and also the question of searcity of
rice in this House and practically the
same answer has been given by the
hon, Minister or his deputy. The fact
remains that there js a race between
the scarcity....

ot fvr Aogw (F4Y) et
¥ aifaa aY gu o a9 |
st @o Wlo @At AT

PPEIRIECE RS A ek C i EATE E T
FIFAT |

1 have a feeling that there is a race’

in this country between scarcity and
scandal, If there is scarcity in rice,
there is scandal in sugar, We do not
know whether scandal is going to win
the race or scarcity, But the Gov-
ernment is responsible for both. I de-
manded in this House lct there be a
high-powered committee to investigate
into the sugar muddle. When I say,
‘sugar muddle’, I speak with courage
and conviction and from my personal
knowledge of what has happened in
my State and in other States. I will
come to sugar later on.

About the scarcity of rice in West
Bengal and the prices of other essen-
tial commodities in other States, the
hon. Minister stated, when he was
initiating the debate, that people
should take more wheat, It is true.
And exactly in the same House, our
ex-Food Minister said: if there iz no
sugar, pecple should take less sugar;
it there is no rice, people should take
wheat; if there js no wheat, people
should take jowar or bajra,

Shri A. M. Thomas: I have not been
saying any of these things.

Shri S, M. Banerjee: But it has
always been said.
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Shri Uma Nath (Pudukkottai): that
is the logic of that.

Shri §, M. Banerjee: Ultimately, it
boils dcwn to this: if there is nothing,

F G F1 TH @A |

Dr. M. S. Aney (Nagpur): Who said
that?

Shri S, M. Banerjee: I am saying
that.

So, it boils down to this that the
food habits must change, In this
House, previously also, I think it was
said in 1958 or 1959, and it has been
said so afterwards also in this House
to mislead public opinion and to hood-
wink people in general that people are
taking to a better type of rice, that
people have started taking a better
type of rice or a better type of wheat
and they have left off taking coarse
varieties, either in cloth or in food-
grains, and that was one of the rea-
sons why there was shortage in food-
grains.

The wholesale prices have increas-
ed. I remember that on 5th Septem-
ber, 1963, when 1 initiated the debate
on the rising prices of foodgrains and
food policy, I quoted the wholesale
prices. I quoted the figures for Cal-
cutta, taking base 100 in August, 1939,
and I pointed out what the difference
was, In July, 1962, the index for food
was 555 while in July, 1963, it was
591; in the case of fuel and lighting,
it was 299 in July, 1962 and 308 in
July, 1963; in the case of clothing, the
figures were 592 and 602 respectively,
and in the case of ‘Miscellaneous’, the
figures were 310 and 370 respectively.
The combined indices were 476 and
499 respectively. [ am mentioning this
because it was in July. 1863, that all
the newspapers, whether it be Capital,
or the Economic Weekly, or the
Eastern Economist, or any other admit-
ted that there had been a sharp rise
in the prices of all essentlal commndi-
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ties, whether it was clothing, food or
any other thing, The price of rice had
shot up in West Dengal—I was there
at that time—just after that wonder-
ful statement by the Chief Minister.
‘The Chief Minister had issued a state-
ment that there was no rice available
for the people from the fair price
shops, and just after that statement,
there was nop rice available in Cal-
cutta, I was there in Calcutta at that
time, and I had seen my own relations
purchasing rice at Rs, 42 to 50 per
maund, and in fact, it was not avail-
able even at that price, The hon.
‘Minister had stated in this House that
rice was available at Rs. 16 to Rs. 18.
It might have been available in theory
or in files, but in practice, when peo-
ple went to purchase rice, it was not
available to them. That was why the
people of Calcutta and the people of
West Bengal took the initiative in
their hands and they managed to
establish and they also established that
they could possibly bring down the
prices, and it was a shameful thing
that the Chief Minister, without being
bound' to the will of the people, and
without adhering to the wishes of the
people, connived with the traders and
fixed a minimum price of Rs. 35 per
maund, Actually, he should have re-
duced the price further, Now, what is
the procurement price?

Of course, in a deficit State, there
is no question of any procurement
price. But I would like to ask the
hon, Minister to kindly let us know
the price that the farmer gets an also
the market price and what the differ-
ence between the two is. Suppose a
farmer is paid only Rs. 12 or 13 per
maund, but the article is sold at
Rs, 35 per maund, then, what is the
difference? Who gets the money? Is
it not a fact that the middlemen in
this country are still harvesting at the
cost of the common man, at the cost
of the consumer and also at the cost
of the peasantry?

‘When our ex-Food Minister used to
speak in this House, it was felt that
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he wag bleeding for the masses and he
was bleeding for the peasants. DBut
actually the peasants have been cheat-
ed, and the consumers have been rob-
bed, and cheating and robbing are
going on in this country, and no step
has been taken still to have g price
stabilisation committee.

The report of the Asoka Mehta com-
mittee is quoted, but only that parti-
cular portion is quoted which is in the
interests of Government, but all those
good recommendations which are spe-
dific recommendations, are Tmever
quoted, What has happened to the for-
mation of a price stabilisation com-
mittee? What is the fear lurking in
Government minds? Why should they
not come out openly and tell us that
such a committee will not be possible?
Why has State trading in foodgrains
not been started? Why have the
Defence of India Rules not been used
against hoarders when they have been
ruthlessly used against political oppu-
nents? Innocent people have been put
behind bars and even today they are
rotting there, The Defence of India
Ruleg have not been used either to
check the sugar scandal, or to check
blackmarketing in sugar or in price in
West Bengal, Even today, I speak
with full knowledge, in the western
districts of U.P., the price of wheat has
also gone up, and it is bound to go up.
Unless the Government hold the price
line which they have miserably failed
to do, I am sure the prices of all com-
modities are going to go up. Even
today in Calcutta, if you want to take
rice from the fair price shops, they
have no adequate supply. This has
coome out in almost all the Bengnli
newspapers which do not belong to the
Opposition, which are controlled by
the ruling party and its representa-
tives, They have come out openly and
saig that price is not available for
supply to our people, I would request
my hon. friend, Shri A. M. Thomas, to
develop & taste for Bengali and read
some of the newspapers, which were
quoted against us in this House by so0
many Membere of Parllament when 1t
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suited them, Let us quote the same
newspapers now against them also.

16 hrs.

Coming to sugar, I have read with
keen interest that historic statement
of Shri Thomas, But still there is no
sugar, In U.P. what happens? The
State hag the maximum number of
sugar factories, but today there is no
sugar in places like Kanpur, Lucknow,
Allahabad or Agra, I am grateful to
the hon, Minister because when 1
approached him before Diwali, he did
inform me that about 10,757 metric
tonnes of sugar had been released for
U.P. 1t is 3 peculiar thing, When we
approach the Food Minister of U.P. and
request him to come out with a state-
ment that the State is not being pro-
perly fed by the Centre, he does not
do so, But he tells the Assembly
sometimes and us when we meet him
in pergon, when there is a deputation
or delegation, ‘What can we do? The
Centre has reduced our quota’. When
I write to Shri Thomas, he says, ‘No,
we have not reduced the quota’, Can
we refer this matter ta arbitration or
what? We do not know, Our Food
Minister hag devised a socialistic
method of distribution, distribution of
sugar according to income.

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): That is not in force;
it is put in abeyance.

Shri S, M. Banerjee: Still there are
contradictions going on, Our Food
Minister says it is a socialistic way of
doing it, Our Labour Minister said it
is absolutely wrong, I think we are
having a most unstable Government in
U.P, the State of Pandit Nehru. That
is our tragedy.

The whole difficulty is this. Our
Food Minister says something. Our
Labour Minister says, ‘What is wrong
it the poor people get sugar and sell
it at a higher price; it does not amount
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to blackmarketing’, That was the open
statement he made, It was supported
by the poor people. They sent him a
telegram saying ‘At least you have
realised our difficulties; you have rea-
lised that the poor man has a right
even to gamble and blackmarket’. This
is the state of affairg going on in U.P.
So I request the hon. Minister to
kindly consider whether the entire
production, price and distribution of
sugar should not be taken over by the
Centre, The State Government has
completely failed, They are unable to
manage these affairs. The Disirict
supply officer moves from door to door.
He hides himself completely, He says
it is impossible for him to work. So,
the distribution has become so cor-
rupt, and I am surprised that when
there was a question of raiding cer-
tain shops, information was supplied
to the shopkeepers by the highest man
in Kanpur, and the entire sugar went
underground. This is exactly what is
going on,

After 15th November, not a bag of
sugar has been sent by the Centre to
UP. I would like to know from the
hon, Minister whether after Diwali,
anything has been sent to U.P., and if
so, the total quantity., What is the
requirement of U.P., what is the re-
quirement of each State, and how
much has the Centre been able .o
manage?

The Centre sent bags of wet sugar
to UP. The UP. Government said
they were nat able to give it to the
people as they would resist, as there
would be a movement and there would
be sugar riots, but they were told
either to accept it or have no sugar.
This is what is going on.

1 have a feeling that it is high time,
taking advantage of the situation, Gov.
ernment nationalised the sugar facto-
ries, but they cannot do it, The whole
difficulty is that before giving the
nationalisation slogan, we have to
prepare the ground for it. This Gov-
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ernment is not mentally prepared to
nationalise the sugar industry or any
other industry, and this racket is going
on between the sugar mills and tne
trade, with the consumer suffering. So,
in my substitute motion I want them
“to have complete governmental con-
trol”, 1 want the Centre should con-
trol, till the position eases, produc-
tion, price and distribution of sugar.
Otherwise, this control has become a
farce, and it is better not to have any
control than have this sort of control
and prove that the control machinery
is utterly corrupt. This is absolutely
wrong.

Coming to the question of sugarcane
price, much has been said in this House

by the hon. Minister that there is
diversion of sugarcane to khandsari
and gur. This is not fair. Let there

be fair competition. Why not increase
the price of sugarcane to Rs. 2 straight-
away? There is no question that in
the areas where sugarcane is diverted
to khandsari and gur the price will be
this and in the other areas it will be
Rs, 1-75. Straightaway it should be
Rs. 2.

Immediately it will be said that the
price of sugar will further increase.
Concession after concession has been
given to the sugar units, They have
been given concession and subsidy in
the matter of export, concession after
concession in excise duty, and recently
another concession has been given to
them, but what concession has been
given to the farmers, to the consu-
mers? When sugar was being export-
ed, it was said in this House that it
was being exported to U.S.A. because
Cuba was not sending sugar to the
U.S.A,, and that we were going to the
rescue of our, I do not say masters,
but friends, our big brother, and we
sent him sugar,....

Dr. Ram Subhag Singh: You have
said it.

Shri S, M. Banerjee:... . taking
advantage of the political situation.
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At what cost? At the cost of our in-
ternal consumption. When we knew
for certain that our internal consump-

‘tion would go up from 22 lakh to 26

lakh tons, why did we export at all?
And last time Shri Patil went to
Aumnerica, he made another commit-
ment, and our poor Food Minister,
Shri Swaran Singh, has to respect
that commitment.

Shri D. C, Sharma (Gurdaspur):
Do not call him poor.

Shri S. M. Banerjee: I will call him
rich and poor, The whole difficulty is
that there has been thoughtless plan-
ning, If there is scarcity somewhere,
there is scandal somewhere else, and
the people starve between the two.
This is what iz going on.

Another suggestion about sugarcane
is to improve its quality. They say
that quality has deteriorated, It may
be true because of less price' unless
you increase the price of cane, people
will not care for quality but for quan-
tity. They must know that good qua-
lity cane will be paid a higher price.
I therefore suggest: let there  be
another commission appointed to in-
vestigale into the affairs and see how
a cauntry surplus by 11 or 12 lakh tons
could become deficit in a ycar and a
half. This is not a jugglery of statis-
tics, This House hag to be convinced
of it, Nobody is convinced about the
sugar crisis; they say it is a man-made
crisis. Control of production, fixation
of price and distribution should be
taken up and sugar factories should
be nationalised, The cost of produc-
tion should be assessed; we have to
take into account that everything in
sugar industry, even the fibre of the
cane, earns profit for the sugar mag-
nates. I am not trying to censure the
Government, I request that the sub-
stitute motion may be accepted. I am
sure the Food Minister will accept this
suggestion. I will not harp on his
statistics. Sometimes when he is aot
Minister, he will feel that this is all
wrong statistics, So, I request the:
hon, Minister to accept this.
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Shrimati Renuka Ray: Madam
Chairman, when I was listening to our
hon. Minister, Mr, Thomas, I was re-
minded of what the U.N, team on agri-
-.cultural production had actually stated:
“freedom from hunger is g prerequi-
site to the enjoyment of the other {ree-
doms and if ultimately wants such as
.food and clothing are not satisfied
other freedoms may be sacrificed in
favour of food enocugh”. I would like
to remind the Government of this.
Mr. Thomas spoke about the prices and
explained why they have gone up, We
accept that, In a developing economy
it is understood that prices must go
up and incomes also will go up and
adjust themselves to the rising prices.
But till such time as the incomes of
those who are below a standard of
living go up, we have to provide at
subsidised rates essential commodities
-such as cloth, food, transport educa-
tion and health facilities. They should
be available at cheap rates. We are
able to stave off starvation by gratui-
tous relief and we cannot thus allow
the citizen of thig country to keep up
his self-respect but people are reduced
to a state of abject beggary. Nobody
has died of starvation; we will not
allow that. But in order to prevent
starvation from death, the measures
we take are hand-to-mouth measures,
not measures by which we can build
purposeful citizens in this country.
They are measures by which beggary
is increasing. This is the state in the
countryside, and we have to recognise
it for what it is.

The Third Plan itself pointed out
that “the task of the Government is to
ensure that the prices, especially of
essential consumer goods remain rela-
tively stable despite the upward pres-
sire”,
third Plan says that it is not only the
general price level which has gone up
by 7 per cent, but what is more, the
food prices have also gone up. If that
is the position, what is the use of
saying that we lay certain targets and
we are not able to carry them out?
It is time and it i{s more than time
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that we acted rather than going in for
platitudes which never come to any-
thing eventually.
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When the emergency started, after
the Chinese aggression, many hon.
Members in this House pointed out to
the Government that it was not good
enough to be credulous about the
blackmarketeers and profiteers. It was
quite a common thing in all ecountries
that during wars and emergencies cer-
tain people tried to exploit the situa-
tion, We were told that business and
trade had shown their patriotic fervour
and I do not dispute it. There are
many businessmen and traders who are
patriots, But I do dispute the fact
that they are in a position to deliver
the goods, and as things happened,
we found that by March, when the
budget session was on,—it was referred
to here in this House—even in Delhi,
the commodities for which prices were
fixed just disappeared from the igar-
ket, These things do happen and have
happened, and it is time that we woke
up to the situation and dealt with
first things first.

I have not got much time, and sc I
must deal with the chronic situation
caused by the price of rice in West
Bengal. I would ask the new Food
Minister to read through some of the
old debates on this subject. He would
find it interesting reading. He will
find that what is said today has been
said in this House many times before,
and what is promised to be done has
also been promised many times before.
In 1957, the Foodgrains Enquiry Com-
mittee had pointed out to this thing
and said that the rise in price in poc-
kets of scarcity tend tospread and thus
contribute to a general rise in prices,
and a ‘better organisation, better
administration and a proper policy
must be pursued in this respect. Then,
in 1958, in the debate that took place,
the same thing that is said today was
said, and the Food Minister then was
Shri A. P. Jain, This year, in March,
Shri A, M. Thomas said in this House
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that the Government was aware that
a lower production of rice had taken
place in West Bengal, in Orissa, in
Uttar Pradesh and in Madhya Pradesh,
and when they were asked by the
House to be cautious about this matter,
they said “we shall see to it; we shall
have mplenty of stocks; there are
buffer-stocks which are in plenty, and
there will be no cause for any trouble.”

16.18 hrs,

[MR. SPEAKER in the Chair.]

Later on, the situation worsened, After
August, or, I must say that between
March and August, the anticipation to
some extent did not come through,
and the price of rice did not go up to
that extent, because this was seen from
the fact that the offtake from fair-price
shops was not so very great, ind the
Governments, both Central and States,
were hoping that this time they would
be able to tide over the crisis, But
in August, when again a note of warn-
ing was sounded in the House, we were
told that shiploads of rice were being
diverted to West Bengal. We went
away from here when the session
ended, and the price of rice went on
rising and rising in West Bengal until
the position became so acute and we
were reminded of the conditions of the
Bengal famine of 1943 at least from
the price point of view. As a national
Government had come in, we did not
have starvation deaths, as I mentioned
earlier, Then we found that when
things became very bad, Shri A. M.
Thomag came to Calcutta. My hon.
friend Shrimati Renu Chakravarity
has referred to the fact—

Mr. Speaker: She is going away.

Shrimati Renu Chakravarity: I
would not go.

Shrimati Renuka Ray: She referred
to the fact that during this period the
consumers themselves took matters
imto their own hands and, therefore,
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the price of rice came down to Rs. 35.
I would beg to state that the reason
why the price came down to Rs. 35
was that the anticipated stocks had
arrived with the arrival of the Central
Minister, I must say that Mr. Thomas
discussed the situation with the officials
there and tried to see what could be
done about it. He discussed with
Members of Parliament., But mere
discussion is not enough. There are
some over-all things which have to be
taken into account.

The time has more than come that
we deal with this problem of scarcity
of rice in West Bengal on a long-term
basis, If we are to do that, there are
certain essential factors which must be
taken into account. I have here with
me the statement showing the popula-
tion, crop production, imports and
offtake of cereals and minimum retail
price of commeon rice in West Bengal.
I cannot go into that whole statement,
but I shall analyse andg quote a few
figures. I would give the Minister the
statement if he has not got it, We
know the population increase is 1°32
crores in 16 years. This includes 32
lakhs of rice-eating refugees from
East Pakistan, The second point we
have to take note of is that rice pro-
duction has only increased by 16 per
cent, in West Bengal as against the
all-India figure of 42 per cent. Why?
We must take this into account, First
of all, land ulilisation in West Bengal
ig one of the highest in the world.
Progressively the land which has been
brought under paddy cultivation is
less ferlile and yields less.

The second and the major factor,
which has been mentioned in the
House. but I do not think it has been
given due importance by the Central
Government or by any of us, is this.
The area under jute cultivation bet.
ween 1947-48 and 1961-62 rose from
295,000 acres to 11,44,000 acres, i.c,
by more than 300 per cent. If this in-
creased area had been brought under
paddy cultivation, it would have given
West Bengal more than 3} lakh tons
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of rice, which is more than the quan-
tity that WeslL Bengal imports in a
normal year from Orissa and else-
where, Thiz is a point which has to
be taken note of. Do we want that
West Bengal continues to earn foreign
exchange by exporting jute or do we
not want it? Does India benefit by it
or not? We must remember that today
jute has become the major foreign
exchange earner, In 1962-63, it carned
Rs. 158 crores, while tea earned Bs. 128
crores and textile Rs. 42 crores. So
many incentives are given to textiles
and everything else, but here is jute
which cams the largest amount of
foreign exchange. Is it fair, I ask,
that the State which earns the greatest
foreign exchange, should not be pro-
perly supplied with rice? Thepn she is
twitled that she i5 a rice-eating State.

" In this House, before the emergency
deepened it was stated on behalf of
the Government that the West Bengal
people like parboiled rice and so the
shortage is not of quantity, but of
quality. Soon that was not found to
be true, since the prices went much
higher.

There is another thing, A good deal
is said about West Bengal people not
eating wheat. Even in regard to wheat,
I had the figure with me somewhere.
In West Bengal, wheat-eating has
gone up very much since the old days.
It is 10 lakh tons or something like
that. Therefore, that also shows that
although she is a rice-eating State,
wheat also is being taken, May I say
in this connection something which
may be brought up later, namely that
it is not in Calcutta that this rise has
taken place and in Calcutta there are
many people who eat wheat; and
their number has increased. Signifi-
cantly, it is not in Calcutta that the
consumption of wheat has gone up but
outside the city. I know that this fact
ig correct and, I am sure, the West
Bengal Government would be able to
confirm it.

Therefore, I feel rather sad when
my hon, friend, Shrimati Renu Chak-
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ravartty tries to take political advan-
tage of this very sad and tragic silua-
tion that is taking place in West
Bengal. Because, to blame the Chiet
Minister and say that it is he who
encourages the trade to make huge
profits is, to say the least, being hardly
fair to the Chicf Minister. May I say
that it js the Chief Minister who told
the country that the deficit was 22
lakhs tong of rice? Because, it was
something self-evident. That is not
the reason for panic. The panic arose
because the stocks did not reach in
time, When the stocks came, the orices
came down

Shrimati Renu Chakravarfty: Ask
Shri Thomas.

Shrimati Renuka Ray: I am sure,
Shri Thomas will accept the facts cf
what is self-evident. '

Mr. Speaker: The Member

should conclude.

hon,

Shrimati Renuka Ray: I will
only two more minutes.

take

1 want to make two suggestions
before I move on to another puint.
There is a good deal of talk of a bum-
per crop in West Bengal, Let me say
that 50 lakhs tons is our expected
yield of cereals, against 40 lakhs tons
in 1962-63. .There will, however, be a
gap of 14 lakhs tons, as against the re-
quirements, which will go to 64 lakhs
tons due to increase in population and
other factors. So, unless these 14 lakhs
tong are provided to West Bengal,
making the total of 64 lakhs tons with
a rice composition of 7 Jakhs tons, the
market situation will not ease and
again we shall be faced with this
chronic situation.

1 have another suggestion. Why
should the Centre refrain from taking
over the feeding of the city of Cal-
cutta? When the late Shri Rafi Ahmad
Kidwai de-controlled foodgrains, he
made the suggestion that so far as the
metropolitan cities were concerned,
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the stocks of the Centre might feed
them, I suggest that the new Food
Minister should examine this proposi-
tion. West Bengal will be able to
feed the rest of the State provided
this huge and gigantic city which is
growing out of all proportion is cor-
dened off and fed from the stocks of
the Centre by some process of fair
price shops; 1 am not using the word
“ration” because it frightens many
people. If that is done, then, may be
for some time to come, until agricul-
tural production goes up much more
in the country and we become self-
sufficient, which is a distant dream
today, we shall not have to face this
terrible position,

So far as the sugar muddle is con-
cerned, I can only say that all the
statements only make confusion worse
confounded and it is difficult to under-
stand the position. Here I want to
bring to the notice of the Minister one
small point. In the rural areas in the
country, not far away from here, in
Meerut sugar is not available. Even
here sugar is not available. What is
the use of talking about North Bengal
when sugar is not available so near
Delhi?

In regard to sugar supplies to West
Bengal, in the August session we were
informed that a special quota was
being given for the puja, But, in the
mean time, the ordinary allotment of
8,400 tons was cut down to 4,200 tons
between June and August. Was that
giving a special quota?

Before I conclude, I want to say
one thing more, Unless and until we
put our minds properly to the problem
of agricultural production, unless we
give up talking platitudes and start
implementing things, we shall not be
able to get away from the present
chronic situation, which rises time and
again in this country.

o R AANET ANfgar (w€ar-
) : weaw WElEd, greifE gw
1 ATE ¥ qET ®T F AL agwAT #fT TOTEY
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arT, afeT & 59 & qiw faae T
g fad oF miETT g2 gAW # faw,
foaar a@rYy 9l & &Rt ¥ a3y
# 1 Fae 9E) gear AF 8, 59 A% A
gATU gEATC T EHT WAT & qA
el ¥ W wEl # | gIAT 8 AW
F1 g€ w17 o faedlt av

T3 TN 98 T A H GO T
o7 R ' A9 F FO09 I 9 W
SR F @ FAT gN, 39 T AT
¥ wram, AT 3 ¥ 3L ¥W WA W
FHARI A G917 @ 6 I HEE
TR & g &% ¥o 597 RT qer
BN | @8 ®W fHdY e afag A
& ag w1 fFar aEwd gear
q, 9@rQ FfFT #Y AvHd 1 99
geqr 71 Am g, “feedr @ daw
aEifea @RE | 99 feeat ¥ fogar
o 7T AT FT EF & 59 A ¥ AT
AT &F } AT T FEAT AW R
AT | ITCIRMA AT | q@E
& famel F1 98 95 w97, 98 w9F 4T
3o ®TFT WA 94T , AT WE A AT
HIE ¥ AT, HIT 37 92 gF1A 51 3
FATTAE 93, WA 93 HE a7 ¥ A
T, A1 AT F2FT GI=A § 59 #1 qO8
uF w97 a7 & faen @1 fam v w1
I A T o9 ar v faw e, §
g dT F fqq A g, T
o: faa g7 w7 @ amw feemal
F1 93 4 a1 9 w7 fasm 18
= fr7 a= feedt & amfad #t
uf w9q 47 fqem | fas o G H
oA AUF AT AT Er oy K
qg |TE wC A AEAT 3 R ogm Az
¥ Ot Agwrly "qear A gE @ o &
g TE F AEET A3 g0 8 W
o faqd wd @ A # IER TE
2 fof g9 FT T &1 FF Frar w1 fweal
g & v faean(t ar 37 7 F15 gEC
g1 araar |
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[e1o T wwiveT sifean)

ag & F amemar fom ® f et
Foary ¥ @ ®ed & W g ¥
qaT |9 9 % UF 99 @1 qIEIT
FTAT T J, WA T qEQ
oEdr {7 FTAT N ¥ Al %
FTgufg #I ST T7F gEEr AT
AT gy A faw w7 el
F a F fean qar @ ¥ Fw #
f ot @ &< gar & 9w ¥ I
ST FT IW qgaT § | § Wi &7 g
T §F @g 7w DA F A F q@ens;
f& ¢ oo &7 ¥ A a9 Y wve
UTAT Y | WS FTAT G & AT L& TTo
g% fas € ¢ afeq dvFmer @0 ¥
i fagdr @ F07 Y Wwre T A )
& Wle T AU Fel ST WT
g arefagi & Zigy e @re WY
Y Wo 7 faw & & 1 5 F71 Fw
Frow @ 7 oagifs ¥09 | W7 e ;o
8T AR FIAAT G & F F ww
glees AN AN R, 34T 3 Ho T
segfa S, i Frafagt a5 moar
HAHI A AR | T & HATET 3 AT I Ao
[T FFFIL A, 4T, A, T=T AGAT
gE F T R T 97 E | ITW F Hewar
g WE @9y, Wg i g 4
AT T, T AT 2 AT 3 W0 A A HA
138 @@ ¥ & Ao T T W9
{c HIT ¢ Ao a7 ¥ ;o ¥ faw

| e

&, oF ara & A< aqer § 1 3
fad g fF et & faga e &
FIAT 3T & =R g e, WifF I
smmfes €] F1 7 § w<fae
faelt & T @0 ¥ A ¥ AW,
IO R ¥ A &, Tg A1 T G2
g€, afea AT T § T & FI,
faw oz axfae @< A gnir, foa &
I W H Yoo Fo Ifew aver &1 faer
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ST &, Goo AT Woo To fwdt T fawfy
o a1 99 & @9 9% s 5 faw
S ¥ 1A A S q A o
@ whor Qg S A
wf JFATAT, TH A I §

T 9 qH UF a9 3 ¢ 1 e
frman s7 fear S fF 3 amw
w1 OF frow A & aqemr g fR
FEMEI § AT A€ FT A
#F Ofef Fam S ET ¥
T ¥ SR A g AT F AT
23 oo § fa® sy | g% w F fey
g frm e a, A TEaar e
I F WA FT @, IT F AT TAH
<@ AR FT | g7 HX 747 g faw
T =Tt |iT fRer a9%, T FW A
FH "= AT Afgd | AT A gl S
¥ 9T TEIG T W, AT A ¥, 48
o faw st wfgd 1 @19 & T
TEAFA F AL H T agar g | &
s qi= faee agrT AgT e, =y
OHT OF AT F1 FE FL GH FAT §
f& o< = fam & @t 7 9w 33
GHAT FT A AT qAR & A¢ A AW
€ wwht § | A T @z ad 1w
0% & ar & 70 aw w1 agw @
FT FEAT | 7 g€ fAuw g 7 &
TR *F waX FWA | | AR W
9 F1 qhFT A AR & A A aw
wry, & Y greT AgT Al awen
gHar g |

# 9 THAE FT AT Fg AT q0RAT
g fr oo & g6 W A w1 AR
T ¢ 5 @ @ T & #T e,
Afad Saar ¥ o 5@ a7 7T TRAT
FLTEIE | TAATHATH Y GHg1 (AFT-
oF, Gq GFET TWT AT FT gH AW Y
amaAA AW E 1 gw S F Ay
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TG T FLOX | qH WA T
¢ f o & S0 WO HUAT qFAT
W WO A FL qW = §, I E,
far w9 F € fazdt w a o
WTE Y &, § WA THG TR FI@
Ffe ag a% ) w1 @ @ o fegmm
F AT WA W qEerwl & (A
UF WEEw W@ 9w § 9 e #
T W 98 AT gATL §YEI g9d
T I 1 78t & Aver fwres o
FAET AT § F 70 a1 A
& it 9% AervEE @TOE |

st for AEw @ wem wEET,
# oo F1 a3 wOEES § fF o ofaw
Wiegaw 9T qAA FT OHIWLT AT A
T yam fFar o ogE owmw @9 g
gt fr Frafare ST st 7 et
§, o1 f& FT # fom= @ g
ag Ty % fager awg & Fgr o @
qEH AL T g | # 37 & 0F FaA™
98T A1EaT § W9 #1 g 4, fF
a1 ag =redt & F Fwa F et w1
2% To WA ¥ FW et F1 a1 faay gy

et To7 wwerat - & F Fgrar
33 ®o # 39 a1 fFHM F1 ¢ To WA
ST T A Y To WA 7 aT ¢5 To 79

g gR |

st fire aTraw ;=T F RS W,
B F AL F, T F a17 A @ W
W& R A R 99w /9 ¥ Fw
7 & 99 feem & g sot gedt
ot ¢ fF T FEr €Y o7 wwar 1 7w
a9 Srafaa &, g AT ¥ SqTET URATRS
¢, wiw a fred & 9 &, afe
o #t gwfaq a9 &9 7 37 greg o
W g Gfs & e g, qa s
& ot fF W a8 A agr wRA
TERT & fordy A A W o g
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2, 98 AT 39 3@ & Tl A S
a1, 5 faFa orer A AT S A
wmar a1 | o & faew @ qery
g a1 W7 '@ &1 T2 faean, v T
FqeT 9 & fod 71 faermT, v 9w
T2 AR T | F FAT F g q
o g | & I AT 1 AT 27 W
F1¢§ gfqary 7F @ AEar g 1 &
wrear g fr A o ox ot faaew
o9 A T 7@ g 99 i g w7 Afy,
A A Ay | @E 9T TR WIET B
Fre fFar | & gz fafaedt aei &
Fea 9 g 5 wor @ ffad
afea s gA W FT g g
o F AW T A1 g A
2 f fegeaa #1 ww oiffem w7
st 1 fagwr fear smar & 1 saAY
gwedt agt & &mi & e ¥ g fE
feamt & a9 9%, T491 F A 97
ot & T2 agr fad o § 1 afew F
FZAT TR g W W 7w F g
N g ¥ §, moa & foy gwaet @
A1 99 *1 W I GEFAd ey o
arfer |

# =10 Aifgar & &1 Fww wE AT
AT E | TR A AT AT qq9qm |
o1 ST 9 31 %o ¥T 7R 7T wo A
faw @ & | W TEF W OTH O AR
T AT gET & fAw AT #d © %o
Y =ifeq | WA AEe ¥ owTS S
DEg afar @ g F qanz &
Fg1 Tean g I feam gamer sy daw
e & WY forer wferws 1 2o AR E 0
& wrsr FEAT WEar g fF owr W
farmT &1 278 ®99T W TH HT FIHA &
at e =T e w5 gw dRr F &
& | AfFT T AT g T WA ¥
Frayddrgmamr A aaT 1 Y
Ro famea< &1 Wt qrEf difer ¥ yrgw
frfreex & o g a1 fF & o1 @
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[=f fara wrTre)

A T e My Ew A
g AfFT AT T Fram ARz AT |
urw faedt & avr 4 & 77 A &,
oA I F WA & 39 grew@ H 43 I3
AT | WIS qAL T =T WAL F 9Tqq
F AT A FF <o To WA T3 faw @
21 fawd §if9g <o wwg 7 afew
fwqr w1 7w, 95 FTRYE fear o
wR feam &1 qiwr fzar o@, 9w
& sy, 99 1 1T 92, S99 AW
&Y a%, A Y &1 WiT TS 31 | FFET A"
SN Fas Ty FC T 1 T@ AT
a® 98 @ A § , fow wfes 2, @
FT T E | A Ao FT FW A T
g @AW mrg 3 F AT faw wfeas
feaaT AATET FAT @ wH oag 9T @
g 9w 'F F fraw 70 ¥ ¥ wrw
FI9 | Tar &, Fgar § 1 fF a9 07
a2, ag & w@r g 1 foar S o
BTH IFAT & IIAAT AT TH FT I T34T
2 AT 3AAT Fr TR @ I qEAr
2 1 517 g fFefegagom g1 aw gofasy
T HEF W AN | ATASH FATH
9T G4 AT G F | FH FAT AFE &
AT KT ARG T AT T A2 § R
fFaE &1 7@ T 7 1 & o foges
T TadHE ¥ AT TEAT AMEATE | W
FHa qEl § WA g0 g9 39
wHa m@aaz &1 fafeags 79 &
A g £ fF owrw grardr 919 8
ag g 2, 226t 34 Tl 1 | TE FAH
ITAT &7 FE GaT & AT (% ga’ fFam §
foar 1 wfafafus g ez grsw |
FW@ § W ag madde fFaEl #1 )
# @ MAAHE F1 IATIAT AT FEAT §
o e 9 A fram 1 e 7 frams
T IH FT JIFT A 97 {7 FFAT L |
gafad & g1 =rEavg % T wr W
/YT wmas w WA 3T T\ o @
srar anfed | & g 71 Fa 5 awTHe
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A Wy fear § ag Tew & W
g § f g g @y ¥ T §
& fasamay | § ST F weal ¥
At FgAT wEAT  fF wraw F avg oAvw
T g WY 9T | g9 A TW AW § fEer w1
sar 7g w faar §, a® §@ v
wfamd g1 g9 & wgm aw, afew
oF W w1 Tg e faam
HAT F FWH F AT H Yo,000
TITHT &1 7 A7 F , ¥FT 79 T@ATH
¥ qWT H FE @1 ALN 7T W G
¢ 5 amm av fag wror gA wE &
grarw fafaeex & 1 s et &1 7Ty
agt fear & 1 wfew @ga & A fwdT &1
a&@i A8 WA faar ar | 9@ A g1 A
FoE1 A 3w & arv feedl § s g,
Mg T A A AT AT FT AT A,
W I AR &1 gara fZar |

¥ 9 g fr 3w w § wdEi
qa faer, 57 & zAr & AT a2
s frgm H97 21 L o e #1 g
w7 ¢ Mg A AT A Fgawr g 0
T3 T AN & W AR F FTgAT AT
g fx fema &1 @t gafaa Fee 71w
Fre49 31, IH § FAAT IH F 19
1% faaT & a8 39 57 fam #1 931-
v 71 zw  fawifes s =ifad o
JTrEd 7 F27 & OF e w1 g F 3w
FT AT q0TR4 6 HH qoT H AE
fea & Z@er g 6 o1 FT e 7 foan
AT § a7 T ACFE & AGH e,
§T AT I &1 49 F @1 I § 1 A
TaSE 7 FAATA &, A A1 gL fwaT
s arfed | 5T g & @ @ 6 3E]
S ¥ 0 A 797 99 qF A §
YT 39 F1 faeedt F ammT § A FT
e &% A & fgam g IR g 1 39
#t ey wrfed 1 & g fafre ara
FEN GG % TR IF w7 WM A
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(emaam) Fmarg fw 3o amfare
WTE oot %7 72 # e 3 #18 =TT
.7 T4 a7 | gW a2 fw fra
FT AIH As99H &1 fawm 37 IfeT
T fe famr sy | et W sgam =
frwig & f& wemaem Mzwg A It &
Z17 e ¢ (27 9 =/ ot s 394
Afu® qeq AT 47 39 F1 Afen FEAr
& At f | & aveer g fF a6
R FAATG & 249 faog § qo1 sred
faemr arfzad oY oy oo A8 A 2
ITF1 T ATE FIT AT |

T AT FY A7 FE A2 A1
o7 37 AW F gwEt foaee #99 a
FIfarer FY AT 2 1 ZUIT YISO AT
TS a1 A A1 agd A  Afew
FTE JUTT FT ALFT T TA1 | 27 gATF
2 f avFTT oA A= w1 avefen w9
&7 | = A1 gmn 62 fafwer # s
ZHT AEN AT @ | A ;g FW 40
A1 AT F T AT IART AT T FEq
IR SfFAH FT R 0 F AR AR
a1 farmam & afes 39
F1 gA F71 TR0 faemTd & 1 miw
gare 2 fufeze svar = fag
st fF 99 &0 frase 573 &, St
f& arv fergram &1 faamar 2 1 9"
TEE F #Ar g3 fafaee §

o awdt (femre) . afws g9sna
ﬁefragaazrmqqsma,aﬁwqa‘f
TTRE

ot firey ATTTOoT - WTOS O W g
9T T EA |

gt g% fafeees @ & oy &
ATfET & ¢ IFH QT FY HR e v
g, &= Y 77w | Ao
# w T fafees ¥ agm e aga &
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FAieH ®1 gRaw A A fer wo o
TfiFeaT HIT IIATHT FT TRIAT FT
faa faas @ o oy 1 frami w1
wegr &9 faar o, w6 @ fLar
MU | T A F qo oAy fawaa
& gt & wrar g WY q@i F A0 oAy
A@AFAHT FT GHGAT F | FATR T
H grar ot mfear @Fr gt g odr & 1
a7 qrET faear & & mifeat 781 a9
AT | W o T gard w47 & | Afea
T AT H FETT e @, &
e 2 & 9 " w1 s
TEae d | 72 3 & fr gt %e fafaee
72T w5 &, afFT 3w A9 F S QR
foederdt w @ g & e
g2 # wE AT §

#GE qaT FAATE | T F
f& gaar ot % agrgar afaw o gw
aeAH T T2 E | K wEar g fF
w7q 2 faz & aF 2w T2F | W9 GAT
FLT a1 A1 AN goAr FIA ¥ IAE A7
T g1 AT |

& Fmar g v i & SRy
#3 & T WAL F1 FE TAHT AR
a8 3% | g F1E weE g1 7 F
TaTHE T A | N HAW ¥ & AT §
1 fr e F1 a8 5 ge 70 ag
FU | Fga g 5 g fREml
F1 TR T A AL TAT HAZ A T
a7 & sfra geT A W AT g |

o WIAAG aqEq . AT Ll

AR WA |

it v renae o ¢ A Fo
ifire | Brfoe o o T A TH G TR
aar gt F#40 |
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[ far= AT
o # o9 ¥ % IInTafaaT ® prices at different times. It has been

gfia F7ar g fF 37 o= aveA A
MR FT IR TE@AT A1fET | o3I
frogmm & fe F1awm gy 91 1 9@
a7 W F qE AT G FT Ao FIWI A
FTIAT TEY FTG A9 TF W FT FeqIOr
&, a1 | 1 U TN FfFq IEw
2T qAZ 9T @ A FL |

a7y f7 w1 & Fgar & f e
framt F1 617 #1795 3 F1 IfET
a7y F Y HIT IART G2 49 A & A0
FEITAT ¥ | F@T T £FTT AT 991 g
g | & s %z fafv=r @ea & @z
wem g f& 7 @ gr vy T
foeeT 957 &1 291 AT 200 F T ET
fom=1 @& Aar arr fEm@ F oA+
T [T AR AAT qE WA FA 0F
UF &7 FT IAH  fooco FUAT & | THE
TATAT AMGT T TR AT AHA FEN B,
ag S AT w2 1 T A7 o gwiE g
fa St S a2 9E1 & I Ov A AT
AT, AT FTFT FEAT AT HT A
WX @A F AL AFAN EAE A |
gn foraerd & a9+ F% a1 98
oo B FATAI g | K 9T g
f gare fafarer Aea oot frederdr
Heq@ 770 & A AF famw g fe 3
fod sreelY 1 331 # T ALY A AT
# Frean g fF gore 52 fafreer aea o
wreared 2 % a7 3@ @ et #1 span
T AT

TF WeE1 A9 & TR TG F@T
g % Tz g 5 aw o w51
@AY

Shri Man Singh P, Patel: Mr. Spea-
ker, Sir, Throughout the day the argu-
ment is going on, and that too in the
name of the kisans as well as the agri-
cultural labourers, regarding rise in

repeatedly said in this House and else-
where that the food problem in the
country has not been satisfactorily
solved even after 15 years of indepen-
dence., We are trying to make at-
tempts to achieve self-sufficiency.

It has also been admitted that who-
ever talks either from this side or the
other side, always talks in the name
either of the kisans or agricultural la-
bourers or consumers. It is the policy
of this Government that there should
be partial controls, wherever such an
evil necessity arises. I have nothing
to add therein. At the same time, I
would ask Government: is there any
time-limit for importing foodgrains?
Is there any policy by which we can
give an assured target date to the far-
mers of his country by which pro-
duction shall have to reach a particu-
lar target and raftef that we will have
no import. It is also admitted that
Government are Josing a lot by paying
excessive price elsewhere or by being
committed to US loan aid. In this
country, it is also admitted that about
62 per cent of the agricultural popula-
tion have less than 5§ acres per holder.
We are trying to evolve a philosophy
or training in the agricultural sector
to be developed through these farmers,
the 62 per cent, who have got hardly
the bare maintenance capacity in agri-
cultural with the holdings which they
have now. The efforts made so far in
the matter of providing irrigation faci-
lities, better mannure and seed etc.,
have only been for the middle class
agriculturists who have got more than
ten acres of land. Can we claim that
the facilities have reached the 60 per
cent of agricultura] farmers who have
got less than five acres? Then, is it
ever possible that the small percentage
of agriculturists who get all thsee ad-
vantages and facilities can give maxi-
mum production at the cost of the
other 60 per cent of agriculturists?
So, whatever policy is enunciated we
should see that ultimately the bene-
fits each to the farthest end, If that
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is done, we may hope that after a
period of five or seven years we will
reach self-sufficiency. I am against
all arguments that there should be
controls in the name of consumers or
agricultural labourers. Controls in
this country in no case will ever
succeed because of the wariety of
views in the different States and re-
gions, differences in food habits etc.
So. we should not fall into the trap
of excessive controls of essential
commodities like foodgrains.

Then 1 come to the main problem
of sugar, and especially of gur in my
State, which is a consuming and
deficit area in gur. I have tried to
read the statement of the hon. Minis-
ter not once or twice, but six or
seven times. It has become a docu-
ment of learning for me. I have
tried to understand whether this
policy of diverting sugarcane only to
sugar and not to khandsari or gur, so
as to achieve the maximum target of
sugar, is the correct policy for the
country as a whole. In my humble
opirtion, it is the most fallacious
policy to pursue, in the name of rea-
ching the maximum target of sugar
because we need more sugar or be-
cause we are committed to more
export of sugar and that there should
be artificial restriction of the con-
sumption of khandsari or gur, In the
statement I find no statistics of the
total production of khandsari and gur
in this country. For khandsari and
gur there cannot be a buffer stock,
because it cannot be stored for more
than twelve months. So, there is no
possibility of anyone taking any anti-
social advantage by hoarding stocks.
It can be done only in sugar.

I come from a part of the country
where the consumption of gur is
much more prevalent in the agricul-
tural families than anywhere else.
In 80 per cent of the rural families
in Gujarat it is used today in almost
everything in place of sugar. With
these restrictions what is the posi-
tion today? We know in this country
we had two Diwalis this year. I had,
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Diwali on 17th Oectober in my area.
With all the solemn affirmation at my
command, and with a clear conscience
I say that in those days the price
was Rs. 35 to Rs. 37 per kutcha
maund of gur. The pucca maund
of gur will cost about Rs, T0—T72
I come from a small village of
6500 population. On 17-18 October,
Divali days, this was the price. To-
day, on 2nd December I speak in this
House and gur is mot available even
at Rs. 70—75 per pucca maund. It
was very painful for me when I heard
our hon. Minister saying that Gujarat
was given 10,000 tons for the current
month,

Shri A. M. Thomas: No, no....

Shri Man Sinh P. Patel: Alright
7,000 tons. The Gujarat Civil Supplies
Minister was here this morning for
an irrigation conference and all Guja-
rat M.Ps had discussed with him and
he had no reply to give us when we
asked whether any thing out of the
quota fixed for Gujarat for Novem-
ber had reached Gujarat. I talk of a
meeting with him we hag at 12 o’clock
this dav before he left for Ahmeda-
bad. What is the position? Gujarat
is given this much quota: it is from
Maharashtra state: to the extent gur
was available at Kolhapur and there
were negotiations for six or seven
days how this quota has to be import-
ed. I say that gur iproblem was a
created problem, man-made problem
What is the desire of the Govern-
ment? They feel that if there is no
restriction, cane will be diverted to-
wards gur and khandsari, affecting
normal cane supply to sugar facto-
ries. Is it a misfortune that the far-
mer has got two alternatives? Gove-
rnment have got fantastic ideas about
sugar targets and they want no cane
should go for gur production. Sugar
is utilised in city areas or urban areas
mainly, all educated people use it
But gur is the backbone of the physi-
cal strength of the farmer; their
standing custom is to take gur at the
time of noon for launch, Their launch
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[Shri Man Singh P. Patel]

consists of two items, bread and ve-
getable or dal and then they take gur
and ghee with their lunch. This is
their only item of luxury or necessity
and they feel physically strong. My
hon. friend says that it will be avai-
lable in February-March or April
when our cultivating seasons will
all be over, We are today working
in a farming season; and from morn-
ngng till evening they are working.
It will be argued why there was less
consumption in the previous year in
the relevant month. There are con-
tinuous previous stocks available for
them for consumption, in the relevant
month, Normally, when panic is not
created, they are not in a hurry to
buy all at a stretch. It is not possible
to control it artificially also. It is pos-
sible in the case of sugar. You can
store it for years. But in gur it is not
possible.

The whole fallacy is that they want
to obtain the maximum sugar pro-
duction,

Mr. Speaker: The hon,

Member’s
time is up.

Shri Man Sinh P. Patel: 1 will take
four or five minutes more.

Mr, Speaker: He might have it, and
the House will listen to him patiently.

Shri Man Sinh P. Patel: “The
figures are given as under.” That is
what they say. I have got my

own
doubts regarding those figures also
because the calculation in any way

does not seem to be correct. It is
said in the statement that in 1960-61,
the normal consumption of sugar was
21 lakh tons. In 1962-63, under res-
tricted controls, the consumption was
about 26 lakh tons. Even then the
Government contemplate that the
normal increase per year of con-
sumption, will be about one to two
lakh tons only. That is, the Govern-
ment intends to say that if there had
rol been any restrictions in 1962-63,
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the normal consumption would have
naturally bzen someth:ng more than
26 lakh tons; it may have been 27
lakh to 28 lakh tons. That means as
if «in 1960-61, which was a surplus
year of sugar production for this
country and which appeared also as
a rosy picture, the margin between
two years of consumption has a diffe-
rence of aboutl six to seven lakh tons.
If it was 21 lakh tons in 1960-61, how
can it ever 'be, in 1962-63 under res-
trictions, 26 Jakh tons? Normally,
otherwise, it would have been natu-
rally 27 lakh to 28 lakh tons. As we
understand, the consumption figure
as contemplated or as has come to
light of the Government in 1960-61
is also fallacious. It has been expected
by the hon. Minister, or, he fcels, that
if all ou-r calculations come irue, it
will be possible in the current year to
reach a production target of 33 lakh
tons. I only ask, what is the possibi-
lity of diversion of sugercane from
sugar production to khandsari bv
inter-State  movement of gur or
Khandsari or, what is your caleula-
tion for saying that by thi: artificial
restriction, a particular amount of
sugar will be reduced for the currcent
year? I will put a hypothetical ques-
tion: if it is possible that the sugar
production of about two lakh to three
lakh tons o: about three lakh to four
lakh tons is likely fo be diveried to
gur and khandsari, why, for God's
sake, creale a second problem the
problem of gur and khandsari? There
is already one problem of sugar
throughout the country. You are
creating a second problem of gur and
khandsari for the deficit States.

Now, I go a little further. It is not
created only for the deficit States but
it also creates a problem for the pro-
ducing areas. What is the position?
The agriculturists who produce sugar-
cane in the producing a-eas are not
getting a reasonable price which they
should get.

Shri A, M. Thomas: What

is the
reasonable price?
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Shri Man Sinh P. Patel: Well, after
all, the agriculturist produces for the
country. He is a producer who has
got no more than an acreage of five;
that comes to 62 per cent. agricultu-
rists. What is he going to gain after
all? Is it going to be an anti-social
action or is it going to be anti-na-
tional activity? In any case, if he
gains a rupee more per maund, what
will happen? I do understand that
only in those areas which are produc-
ing centres of gur and khandsari he
can get one rupee more; the margin
would be a diversion of three to four
lakh tons of sugar. Simply because
you are commitied to some export
or you want to be surplus in the very
year, you are creating a sccond pro-
blem. My only question to the Gov-
ernment is that, when they are not in
a position to settle one problem of
sugar, when they are not in a posi-
tion 1 reach a particular maximum,
why should they creale a second pro-
blem.

In th» end, Sir, what is the pro-
blem? 1 will be a little more frank.
It has become for us, especially in the
currcnt period, impossible to move in
the villages, since a muddle has becn
created in this country about this gur,
They ask us; what are your esscn-
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tials of life. Is sugar an essential of
life, or, are cosmeucs essential to life,
are cars or some extravagant items
essential to life? The rural folk in-
cluding those in Gujarat ask, “Is not
gur essential to life"? They say “you
are creating a problem.” 1 do believe
that the price of gur in the produc-
ing areas might have reduced.
But the direct effect has not reached
the consumer in the deficit areas,
where there is a margin of about 300
per cent. I was told that in U. P. the
present price is Rs. 23 per Bengali
maund of gur, but in Gujarat, the
present price is Rs. 75, which may
‘hardly be reduced to Rs. 65 Even then
there is a margin of 200 or 250 per
cent, So, my request to the hon. Mi-
nister through this House is that the
restrictions on inter-State movement
of gur should be abolished as early
as possible, It is a fallacious philo-
sophy to say that it is there to attain
the maximum capaciy. of sugar pro-
duction. A second muddle should not
be created and the restrictions should
be abolished immediately.

17.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 3, 1963/ Agrahayana 12,
1885 (Saka).
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Labour Confercnce held
at Geneva in June, 1963

(3) A copy of the evidence
given before the Joimt
Commijttee on the Drugs
and Consmetics (Amend-
ment) Bill, 1963

ANNOUNCEMENT  BY
SPEAKER RE : SIMUL-
TANEOUS TRANSLA-

TION OF PROCEEDINGS

The Speaker made an an-
nouncement regarding the
arrangments to be made
for simultaneous trans-
lation of the proceedings
of the House into Hindi
;a:ld English and about the

nguage 10 be used in
Lok Sabha in connection
with speeches, answers
10 questiong, gratements
etc. . . . .

2459-58

The Minister of State in the
Minmstry of Food and Ag-
riculture (Shri A. M.
Thomas) moved the mo-
tion re : food situation
in the country with parti-
cular reference to rice and
sugar. Two  substitute
motions were moved by
&hri Inder J. Malhotra
and Shri §, M, Banerjee.
The discussion was not
concluded .

AGENDA FOR TUESDAY,

DECEMBER 3, 1963/
AGRAHAYANA 12, 1885
(SAKA)

Further discussion on the
motion re : food situation
in the country with parti-
cular reference 1o rice
and sugar and the substi-
tute motions thereto
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